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1, 1885 (Saka).

—

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Machine Tools Factory, Hyderabad

+

- Shri Eswara Reddy:

Shri Yashpal Singh:

Shri B. P, Yadava:

Shri Bishanchander Seth:
- Shri Maheswar Naik:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:

Shri S. C. Samanta:

Shri B. K. Das:

Shri Mohan Swarup:
Shri P, R. Chakraverti:
Shri Subodh Hansda:
| Shri Basumatari:

*121. P,

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether the detailed estimates
and time schedule for setting up the
fifth machine tools factory in the pub-
lic sector at Hyderabad have been
worked out; and

(b) if so, the broad features thereof?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Eagineer-
img (Shri P. C_ Sethi): (a) Yes, Sir.

(b) The capital cost of the mropos-
ed unit at Hyderabad including the
township has been estimated at Rs, 775
lakhs out of which the foreign ex-
change expenditure would he about

1457 (Ai)LSD—1.
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Rs. 200 lakhs. The value of output
of the factory when completed would
be about Rs. 5 crores per annum. The
factory will employ about 3,000 per-
sons, and is expected to go into pro-
duction by about the middle of 1965.

Shri Eswara Reddy: May I know
the type of machine tools that are
likely to be produced there?

Shri P. C. Sethi: It will be only
one special type of machine tools to
be produced at this factory—special
purposes machines,

Shri Eswara Reddy: May I know
whether the site has been acqured
and other requirements have hzen car-
ried out?

Shri P. C,_ Sethi: The Government
of Andhra Pradesh is providing the
necessary requirements.

Shri Indrajit Gupta: I would like
to know on what considerations Gov-
ernment proposes to establish succes-
sive machine tool factories in the
Bangalore-Hyderabad region although
it is a fact that the main consuming
centres for these machin: tovis are
situated in Bastern India ang Bomboy.

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subrama-
niam): We have to locate industries
at various places. If the consumption
point is alone to be taken into consi-
deration, there cannot b develcpment
of any industry anywhere clse ex-
cept in the eastern Region. Apar‘ from
that in the south also and in the west
also there is a good deal of demand
and there is a programme to have a
machine tool factory in each State.

t amave fag : o= Swn W=
SEELERCE R R
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Shri S, C. Samanta: May I know

whether the State Government has
taken any share in this enterprise?

Shri P. C, Sethi: This will be owned
by the Hindustan Machine Tools,

Shri Basumatari: May I know what
would be the amount to be spent on
the township and what would be the
amount to be spent on the factory?

Shri P. C. Sethi: The expenditure
on township would be about Rs, 1
crore. The total expenditure is to the
tune of Rs, 775 lakhs.

Shri Bhagwat Jha Azad: May 1
know what would be the worth of
material that according to the present
estimate ig likely to be produced at the
initial stage when this plant starts
going into production?

Shri C. Subramaniam: It would
take nearly two to three years to get
full production. This Rs. 5 crores
worth of production would be reached
about two years after it gets into pro-
duction.

Shri S, M. Banerjee: What will be
the employment potential of this par-
ticular factory?

Shri P, C. Sethi: It has already
been mentioned. The factory will em-
ploy about 3000 persons.

Shri Subodh Hansda: May I know
what are the items on which foreign
exchange will be required?

Shri P. C. Sethi: There are various
items. On factory building itself, it
would be Rs. 1'50 lakhs; plant and
machinery—Rs. 1'79 lakhs.
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Shri Sham Lal Saraf: May I know
to what extent we are self-sufficient
in basic metals for the manufacture of
these tools?

Shri C. Subramaniam: Certain spe-
cial steels we are still importing. Very
soon we will be producing them.

Anti-biotic ‘Hamycin’

+
( Shri Yashpal Singh:

Shri Surendra Pal Singh:
Shrimati Savitri Nigam:
Shri P. C. Borooah:

Shri Bhagwat Jha Azad:
Shri D, N. Tiwary:

Shri P. K. Deo:

Shri Bibhuti Mishra:

Shri D. C. Sharma:

Shri M. L, Dwivedi:

Shri S. C. Samanta:

Shri B. K. Das:

Shri Mohan Swarup:

Shri Vishwa Nath Pandey:
Shri P, R. Chakraverti:
Shri Sidheshwar Prasad:
Shri D, D, Purl:
. Shri Maheswar Naik:

Will the Minister of
pleased to state:

*122.

— N

Industry be

(a) whether it is a fact that a new
anti-fungal antibiotic “Hamycin” has

been discovered by the Hindustan
Anti-biotics Ltd., Pimpri;

(b) if so, its uses; and

(¢) whether any efforts have been

made to find foreign niarkets for it?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.
(b) The Drugs Controller to the

Government of India has approved the
use of Hamycin formulationg as fol-
lows:—

(i) Vaginal tablets: For use
against monilial and trichomo-
nal vaginitis which are common
gynaecological diseases in
women in India;

(ii) Glycerin suspension: For uge
against oral thrush in children;
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funga] diseases of the ear and
seborrheic dermatitis popularly
known as dandruff;

(c) Yes, Sir.

st aeare Vog : a® mwfy o
s #1 fewifada @, 99 a9 a1
e
Shri Kanungo: d&Y W This is an
antibiotic which has been developed in
India out of material available at the
locality, I
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Shri Kapur Singh: May I know

whether it is true that extensive trial
uses conducted by a Government skin
specialist at Delhi have shown that
candiada albicans, the pathogenic fungi
which are said to be responsible for
dandruff grow readily resistant to this
drug, thus rendering this wonder drug
into merely a two days' wonder, and
if so, what the next step proposed is?

Shri Kanungo: This is not a wonder
drug. This drug is not claimed to be
a wonder drug. It has been tried ex-
tensively, and the Drugs Controller,
after due examination, has certified
that thig is a good enough remedy for
certain ailments,

Shri Kapur Singh: I had specifi-
cally asked about candiada albicans
which are responsible for the dandruff
as it is said.

Mr. Speaker: The hon. Member still
clings to that wonder drug, though it
has been nullified already and it has
been stated that it is not a wonder
drug.

Shri Vishram Prasad: I believe that
Hamycin is more effective for fungus
diseases. May I know when it is go-
ing to be released, what the market
price will be, and how it will be avail-
able to the consumers?
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Shri Kanungo: I do not know any-
thing about the medical science, but as
far as 1 am told, this particular drug

Mr. Speaker: In the written answer
to the main question, the hon. Minis-
ter has used so many technical terms
that I could not follow what it was
about.

Shri Kanungo: 1 do not understand
the whole of it. In any case, this is
a remedy for particular ailments, and
it has been certified as such by the
Drugs Controller,

Shri Bhagwat Jha Azad: Since the
drug has been certified for use, may I
know how far Government are in a
position to produce it on a commercial
scale and satisfy our demands, if there
be any, for it?

Shri Kanungo: Commercial produc-
tion will be taken up. It has not
been taken up on a full scale At the
momen{. samples have been sent to
other countries to get their reactions,
and there have been proposals by
other manufacturers to get the know-
how of this particular drug for manu-
facture elsewhere.

Shri S. C. Samanta: May I know

the result of the effort to find out
foreign markets?
Shri Karungo: The trial samples

have been sent out.

Mr. Speaker: Now, Shrimati Savitri
Nigam. Before she puts her question,
may 1 say one thing? 1 always try to
koep my eyes open on all sides; 1
might sometimes forget, but generally
I try to keep my eyes open on all
sides. Therefore, it is no use hon.
Members getting up again and again
and saying. ‘Sir’, or ‘May I know, Sir’
and so on,

Shrimati Savitri Nigam: This was
my first question, and that was why I
said ‘Sir’.

May I know the names of the coun-
tries where this drug has been sent
for further investigation, and the
names of the laboratories in India
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where this drug has

been
scientifically?

tested

Shri Kanungo: It has not heen sent
for test anywhere. 1t hag been sent for
commercial exploitation, particularly
to the United States and the United
Kingdom. It has been developed in
this particular laboratory and it nas
been tested in this iaboratory and also

in the laboratory of the Drugs Con-
troller.

Shri P. C. Borooah: May I know
the raw material required for the pro-
duction of this drug, where it is avail-
able, anq to what extent?

Shri Kanungo: It is available near
about Poona. The particular strain oi
the antibiotics has got to be isolated
flom certain soils round about.

Committee to review systems of
Controls

+

Shri Vishram Prasad:
Sari Bade:
Shri Buta Singi:
Shri Yashpal Singh:
shri P. C. Borooah:
Shri R, G. Dubey:
Shri Bishanchander Scth:
Shri B. P, Yadava:
Shri Chattar Singh.
Shri Bhagwat Jha A7zad:
x123. . Shri D. N. Tiwary:

3 Shri P. K. Deo:
Shri Maheswar Naik:
Shrimati Savitri Nigain:
Shri Sidheshwar Prasad:
shri Bibhuti Mishra:
Shri Oza:
Shri M. L. Dwivedi:
Shri S C. Samanta:
Shri B. K. Das:
Shri Sarjoo Pandey:
L Shri Xachhavaiya:

e ———— e T

Wil] the Minister of Industry be
rleased to state:

(a) whether a Committee hag been
appointed to review the systems of
controls applicable to the establish-
ment of new Industries; and
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gb) if g0, the terms of reference of
this Committee and the progress made
by it so far?

The Minister of Industry

(Shri
Kanungo): (a) Yes, Sir.

(b) A statement js laid on the Table
of the House,

Statement

The terms of reference of the Com-
mittee are to examine the operation of
the controls applicable to the estab-
lishment of additional industrial capa-
<ty under the Industries (Develop-
ment and Regulation) Act, the import
of capital goods, the issue of capital,
foreign investment and collaboration
and the licensing of raw materials and
to suggest such modifications as would
reduce delays in decisions.

The Commitlee has so
meetings,

far held 2

Shri Vishram Prasad: According to
the statement, the Committee has so
far held two meetings. How long will
it take to submit its final reporti?

Shri Kanungo: I cannot say. But
we expect the report to be available
in three months’ time from Septem-
ber.

Shri Vishram Prasad: Will there
be any difference in the svstem of con-
trol as applicable to new industrivcs as
comparnd to the old system?

Shri Kanungo: I cannot anticipate
the recommendations.

Shri A. P, Sharma: What is the cri-
terion adopted for giving representa-
tion to the various interests on this
Committce? Has representation for
labour been considered?

Shri Kanungo: It is a question of
purely administrative work,

Shrimati Savitri Nigam: What are
the terms of reference of this Com-
mittee? Have any representatives of
industry and the unions also been put
on the Committee?
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Shri Kanungo: The terms of refe-
rence are mentioned in the statement
placed on the Tabie. There is no
neccessity for any specific representa-
tion. It is a Committee appointed by
the Central Advisory Council out of its
members,

s gaee fag: T | graw dvee
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Shri Indrajit Gupta: It appears
from the statement that the terms of
reference of this Committee oblige it
to suggest modifications in the opera-
tion of controls. It says ‘modifica-
tiong as would reduce delays in deci-
sions’. I would like to know whether
in the terms of reference, though they
are not stated here, it has been made
clear to the Committee that relaxation
of controls should not go to a stage
where it might mean nullification of
the Industria]l Policy Resolution itself.

Shri Kanungo: That is obvious.

Shri Indrajit Gupta: Not at all.

Shri Bhagwat Jha Azad: In view of
the prevailing situation in the coun-
try, has Government set any time-
limit for the Committee to make ils
report or is it to go on in a happy,
merry way?

Shri Kanungo: I have said that we
expect the report in three months.

Shri Sham Lal Saraf: Will the pro-
duction of basic materials for industry
in the country be within the purview
of this Committee?

Shri Kanungo: It is not a question
of production; it is @ question of pro-
cedure.

AGRAHAYANA 1, 1885 (SAKA)
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Bokaro Steel Plant

+
Shri S. M, Banerjee:
Shri Surendranath Dwivedy:

| Shri Indrajit Gupta:

| Shri Hem Barua:

| Shri Surendra Pa] Singh:

| Shrimati Savitri Nigam:

| Shri Rhagwat Jha Azad:

| Shri D. N. Tiwary:

| Shri Shree Narayan Das:
Dr. L. M. Singhvi:

Shri Yashpal Singh:

Shri P, C. Borooan:

Shri B. P. Yadava:

Shri Bishanchander Seth:

Shri Bishwanath Roy:

Shri P. Venkatasubbaiah:

Shri Bibhuti Mishra:

Shri Ram Ratan Gupta:

Shri A. V. Raghavan:

Shri Pottekkatt:

Shri D. D. Pur:

Shri J. B. S, Bist:

Shri G, Mohanty:

Shri D. C, Shacma:

Shri Sham Lal Saraf:

Shri Vishram Prasad:

Shri Prakash Vir Shastri:

Shri M. L. Dwivedi:

Shri S. C, Samanta:

Shri Vishwanath Pandey:

Shri Ram Sewak Yadav:

Shri Kappen:

Shri Swell:

Shri Heda:

Shri B. K Das:

Shri Sivamurthi Swamy:

Shri Onkar La] Berwa:

Shri Gokaran Prasad:

Shri P. R, Chakraverti:

Shri Kolla Venkaiah:

Shri Rasumatari:

Shri R. Barua:

Shri Koya:

Shri Kashi Nath Pandey:

Shri H. C. Soy:

Shri Morarka:

Shri Ravindra Varma:

Dr. Mahadeva Prasad:

{_ Shri Balkrishna Wasnik:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased te
state:
(a) whether any final project plem

*125. 3
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has been made for setting up Bokaro
Steel Plant;

(b) whethor it is a fact that Japan
has offered to muke financia] and other
aid available for the purpose; and

(c) whether any collaboration or
assistance from any other country is
being sought?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C. Seihi): (a) A firm of
Indian consultants, Messrs. Dastur &
Co, has submitted a detailed project
report for the setling up of Bokaro
Steel Plant. The report is at  present
being examined by a Technical Com-
mittee set up by the Hindustan Steel
Limited.

(b) and (c). No firm offer has been
received from any foreign Government
for assistance in the setting up of the
steel plant. However the possibility is
being explored of purchasing such
equipment from abroad as cannot be
manufactured indigenously, by such
additional credits as may be forthcomn-
ing for thig purpose.

Shri S. M. Banerjee: Is it a fact
that this particular steel plant will be
established in 1967-68?

The Minister of Stcel, Mines and
Heavy Engincering (Shri C. Subrama-
niam): That is the programme given
in the detailed project report, that the
first phase of the Bokaro steel plant
should be implemented by 1967-G8.

Shri S. M. Banerjee: Js any help
forthcoming from any other country
except the USA which has rejected it?

Shri C. Subramanlam: Yes, general
interest hag been shown by many
countries.

Shri Hem Barua: Has the attention
of Government becn drawn to a state-
ment made by Mr. Chester Bowles, the
American Ambassador here to the
effect that by a reallocation of funds
made available by the USA for other
projects, resources for Bokaro to the
tune of $200 million could be found?
1¢ 50, how far does this statement cor-
respond to facts?
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Shri C, Subramaniam: ] have also
seen that statement. But I have not
made the calculations about it,

Shri Hem Barua: May [ submit this
is a very relevant question? A state-
ment is made by Mr. Chester Bowles,
the American Ambassador, and for the
Minister to say .

Mr. Speaker: It was relevant. That
of Steel, Mines and Heavy Engineer-
has given such information as he has.

Shri Hem Barua: He says they have
not calculated as yet.

Mr. Speaker: The difficuity is that
the hon. Member has got much more
information than the hon, Minister.

Shri Hem Barua: Hec has that in-
formation also.

Shri Indrajit Gupta: Irrespective of
whatever assistance we may or may
not receive from abroad, may I know
whether Government has made any
assessment of the extent to which we
will be able to construct this Bokaro
plant by using our indigenous re-
sources of equipment and technical
knowledge?

Shri C. Subramaniam: We are cur-
rently doing that exercise to find out
to what extent we will be able to
fabricate the equipment for Bokaro.

st TAAEE  AEE: qA S A FEr
fE &% woat J famraed far &0 &

ST e g fF 3 B9 w9 eE 8

T 39 A Fay wgEar faew A SR

R e g a0

&t Yo %o FAY: S aF TgIAT
faery &1 W3 §, T T qAN AT
IG gAY SIgT  FET Haoaw grm, v
for ag qowTar AT §, SN @ faur
AT |

&t oo feg: @@y § o= awar
g fo S 7 a7 S € e @)
T N % 77 AT J9e ¥ Sy
gEar § a1 AN | G oM NIde
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HFT FY T AT A1 A TF 39 FH
FT EATE Y g1 AT |

5t Wo Fo FIT: yrgaz JgT W
wTfed g FT T T R | 4E WA
TR § 9 g1 THT §

oft Qe o F & o s g i
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Mr. Speaker: That is a
question altogether.

different

AV HAR T AT 2 K ST
| {F 8O 7 FT g IR Ay
Fifara &1  f6 wwreT A AgrEaT W Y
T 391w famr |

WA WIWRW : T9 i § g ;)
g ?

At HWFRATT ITA0 : 98T I
T I T T, I & T8 g1 FC
feam ar ®1% 3o &1 g ?

Shri Swell: The Minister has said
somewhcere that Government will be
caliing for global tenders for certain
matcrial components of the plant as
cannot be manufactured at the Ranchi
Heavy Engineering Corporation. May
we know whether those tenders lLave
been called, and the items for which
the tenders have been called?

Shri C. Subramaniam:
ready stated just now that we are
trying to find out what are all the
equipments which can be fabricated
within India, We would be calling for
tenders for the rest of the items.

I have al-

Shri Nath Pai: Is the Minister in
a position to confirm or deny reports
which appeared in a section of the
press here and abroad that the reason
for the Ametrican withdrawal of the
offer of help was that there was a
lobby, an Indian lobby, operating in
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the United States representing certain
vested private interests in the cuun-
try which tricd to dissuade the United

States?

Shri C. Subramaniam): I thought we
withdrew the offer. We had asked for
assistance, and we withdrew that re-
quest. There were sume reports that
certain private individuals were lob-
bying there that this could be set up
in the private sector,

Shri Nath Pai: If it is true that a
project in the national interest was
thus hampered by individuals, what is
Government’s attitude and which were
the parties which tried to hamper the
national interests like that?

I cannot allow the

Shri Sharma,

Mr, Speaker:
second question.

Shri Nath Pai: Very explosive?
Shri A. P. Sharma rose—

Skri D, C. Sharma: May I know,
Sir . . . 1

—
Shri A, P. Sharma: You had called
me, Sir.

Mr. Speaker: There are two
Sharmas. That has created the confu-
sion, I had called Shri A, P, Sharma.
I will be more careful in future.

Shri Raghunath Singh: Senior or
junior.

Mr. Speaker: I have not called the

professor, but the Shri Sharma with
the black jacket,

Shri A. P, Sharma: Has Govern-
ment taken any decision to give pre-
ference to the local people in the mat-
ter of recruitment, preferably those
who have been dislodged from their
lands?

Shri C. Subramaniam: We would
take that into consideration in making
recruitment.

Shri D. C. Sharma: I think you
should call me always D. C, Sharma,
so that there is no confusion. T want-
ed to know . . .,

Mr. Speaker: Then let us decide
{hat in future whenever I have to call
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him, I will call him D. C. Sharma.
When I have to call the other gentle-
man, I will call him Sharma.

Shri D, C. Sharma:
ruling.

I accept your

May I know what percentage of the
outlay on this plant approximately will
be met out of our indigenous resources,
and what percentage we will have to
get from forcign resources?

Shri C. Subramaniam: It is rather
difficult to make an estimate. Apart
{rom equipment, other things could be
done indigenously. Roughly 30-35
per cent of the equipment could be
fabricated in India.

Shri P, Venkatasubbaiah: May 1
know whether the Minister feels confi-
dent that after constructing the Bokaro
steel plant with internal resources we
can go ahead with other steel millg i1
the Fourth Plan?

Shri C. Subramaniam: Yes, Sir,
that is our plan, to reach a target of
18 million tons of ingot steel by the
end of the Fourth Plan.

Shri P. C. Borooah: May 1 know
whether US collabovration for any spe-
cific part of the Bokaro plant is ruled
out?

Shri C. Subramaniam: I do not ex-
pect it because it has been made clear
that aid will] not be available for
Bokaro plant.

ft go wo AW : IfF T Tm

&g FX foaar @ f5 g T o
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Shri Daji: In view of the fact that
the Minister just now accepted that
there were some private interests who
worked against the scheme, I would
like to know whether Government has
found out who those interests were
and how it was possible for them to
work in a foreign country against
national interests and also if any
action is contemplated against them?

Shri C. Subramaniam: The name of
one particular individual has come to
our notice but I am tryving to find out
whether it was an individual affair or
somebody else also was behind that.

Fertilizer Project at Durgapur

+

Shri §. C. Samanta:
Shri Mohammad Elias:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri B. K. Das:

] Shri S. M. Banerjee:
Shri Morarka:

Lshri Ravindra Varma:

*126¢.

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that a ferti-
lizer project has been approved for
implementation at Durgapur during
the current Plan period by the Ferti-
lizer Corporation of India; and

(b) if so, the main features thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
necring (Shri P. C. Sethl): (a) and
(b). No, Sir; the fact is that a ferti-
lizer project was approved for imple-
mentation at Durgapur by a private
company proposed to be formed for
the purpose, with minority participa-
tion by the Government of West
Bengal. The project which was spon-
sored by the Government of West
Bengal, was based on the utilisation of
surplus gases from the Durgapore
Coke Ovens as feedstock and envisag-
ed the production of 400 tons of Urea
per day. For various reasons the
State Government were unable to
implement the project and have now
asked the Government of India to get
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it implemented by the Fertilizer
Corporation of India Limited.

Shri S. C. Samanta: What is the
final decision of the Central Govern-
ment in this matter?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): No final decision has yet
been taken.

Shri S. C, Samanta: Is it not a fact
that most raw materials will be avail-
able there and is the Government
going to take an early decision in the
matter?

Shri C. Subramaniam: Originally
the raw material was expected to be
coke-oven gas available there but it
is found now that gas will not be
available. Therefore, other raw mate-
riale which could be used are coal or
naphtha. We are making an assess-
ment of their availability and shall
consider where it can best be located.

st wo #o fgad): & 7@ ST
wrge g fovam wwg A% sfam fomg
F w7

st Wo Wo B : Agq wren)

\ﬁﬂomo&ii‘: ag’fiﬁﬂ#
F1¢ AW qg fAFaT )

Shri C. Subramaniam: My colleague
Shri Hamayun Kabir will soon take a
decision, I hope.

Shri Subodh Hansda: If the private
partly has failed to implement this
project, may I know whether the
licence will be cancelled?

Shri C. Subramaniam: They have
now given up the licence and have
asked the Government to take it up.

Shri S. M. Banerjee: 1 would like to
know whether the West Bengal Gov-
ernment has failed to take a deccision
on this fertiliser plant or they expres-
sed certain inabilities or whether they
desired that the Centre should come
to their rescue in some matter. What
is the correct position?

Shri C. Subramamiam: It was
expected that West Bengal Govera-
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ment will be a minority participant
in this projcct. Therefore they have
now written to us that it should be
taken up in the public sector by the
Central Government and that is under
consideration.

Shrimati Renu Chakravartty: Now
that there has been a failure on the
part of the private sector, may I know
whether there is collaboration in the
equity participation between the West
Bengal Government and the Central
Government?

Shri C. Subramaniam: No; they
want this to be taken up as a project
of the Fertilizer Corporation.

Shri K. C. Pant: May I know why
the coke oven gas which was expected
to be surplus is not available? Was
it an error in calculation or has any
of it been utilised elsewhere?

Shri C. Subramaniam: It looks like
it: it is an error in calculation.

Shrimati Savitri Nigam: What action
is taken against those companies which
take the licence and delay the pro-
duction and cause a lot of difficulties
to the Government? What particular
action is being taken?

Shri C. Subramaniam: We cancel
the licence and perhaps when they
apply for further licences we may
take this into consideration.

Shri Venkatasubbalah: Is it a fact
that coke oven gas is being utilised
for manufacturing naphtha, and it is
not being utilised at present because
the demand for naphtha is not there
and it is actually not working?

Shri C. Subramaniam: Coke oven
gas is different from naphtha. Coke
oven gas is not available, and there-
fore we are considering whether it
should be coal-based or naphtha-based.

Jute Purchasing Centres

+
( Shrimati Renu Chakravartty:
| Shri Bhagwat Jha Azad:
| Shri Dhaon:
*127. { Shri Bishanchander Seth:
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| Shri B. P. Yadava:
| Shri Bibhuti Mishra:
| Shri Heda:

‘ Shri B. K. Das:

| Shri S. C. Samanta:
{_ Shri Indrajit Gupta:

Wili the Minister of Intermational
Trade be pieased to state:

(a) the number of jute purchasing
centres opened by the State Trading
Corporation in the interior primary
producing markets;

(b) the quantity of jute procured;
and

(c) whether there was any appre-
ciable improvement in the primary
producer’s ability to gain a better
price?

The Minister of International Trade
(Shri Manubhai Shah): (a) The State

Trading Corporation purchases
through the National Agricultural
Co-operative  Marketing Federation
Ltd. and its constituent State Apex

Co-operative Societies working in 89
centres in the principal secondary
markets and 300 primary centres for
the purchase of jute,

(b) 18,277 quintals so far.

(c) The price support measures
adopted by Government are designed
to assure a fair economic price to the
primary poducer. Judging from the
trend of prices in the Calcutta as well
as i1, ithe mofussil markets, this objec-
tive has been achieved and the offer-
ings to the National Agricultural Co-
operative Marketing Federation and
other purchase agencies of the State
Trading Corporation have therefore
been small both in the mofussil centres
and at Calcutta.

Shrimati Renu Chakravartty: May
I know whether there has been any
review undertaken as to the price
which is now being availed of by the
State Trading Corporation in the
secondary markets, that is, right down
at the village level? What is the
price?
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Shri Manubhai Shah: The prices
have Dbeen fixed in conformity with
the main price support measures. The
price is Rs. 30 for Assam bottoms at

Calcutta. The derived prices are ail
being mainlained in the primary
markets.

Shrimati Renu Chakravarity: My
question has not been answered. My
qucstion is, in the secondary market,
the villuge market, what is the average
price which the peasant is getting.

Shri Manubhai Shah: It is Rs. 22,
Rs. 23 or Rs. 25, according to the
derived price based on the price of
Rs. 30. All these centres are given
a schedule of prices below which prices
should not be allewed to sag anu lhe
offerings are all at the higher prices,

Shri Ranga: May I know whether
these locai purchasing centres are
opened in Orissa as well as in Andhra
and whether the price support policy
extends to them also?

Shri Manubhai Shah: In Orissa it
hus been done. From Andhra no com-
plaint has come. As a matter of fact,
the report from Andhra is very good,
and therefore, no purchase centres
have been opened there. But, if the
hon Member finds that there are any
pockets, we shall certainly open.

Shri Ranga: What about the price
support policy?

Shri Manubhai Shah: Yes it is price
support for the whole country.

Shri Indrajit Gupta: Is the Minister
aware that this derived price for the
purchasing centres which was an-
nounced has subsequently become
unreal due to the exorbitant rise in
the price of paddy in West Bengal
which had prevented the jute cultiva-
tor from hold'ng on to his jute stock
and therefore this price needs a further
upwarq revision? Otherwise, he does
not get them.

Shri Manubhai Shah: This price
support policy has the full support of
thig hon. House and the price is much
righer than that of our competitor,
Pakisten, by almost 100 per cent, but
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we cannot have a price unrelated to
the international price of jute goods.
Therefore there is no possibility of any
revision in the price support scheme.

Shri Indrajit Gupta:
was this. What I said was the derived
prices which were announced and
fixed actually became wunreal. The
peasant does not get them because of
the rise in the price of paddy.

Shri Manubhai Shah: The two ques-
tions are simple. The price support is
for jute. That was fixed; derived
price means no reductions or no com-
missions. The actual railway freight
plus godown charges etc. are the only
charges deducted and given to the
peasant in that form. What has the
paddy price to do with the derived
price of jute? It has no commission
or profit. If the hon. Member’s view
is that compared to the paddy price
the present jute prices fixed are low,
to that I have already given the
answer. I think the peasant is getting
more than the certified derived price
according to the actual expenses to be
deducted out of the price support.
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0,000 ATHIH Ft FaT AT F THAT |
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1 S & giE w1 o war g g
f& s ge=g & aarw ¥ g 5 St
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Shri 8. C. Samanta: May I know
whether information has been receiv-

ed by the Minister to the effect that
in some of the purchasing centres
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fixed by the Government, there is no
agency of the State Trading Corpora-
tion and cultivators are receiving
Rs. 20 per maund?

Shri Manubhai Sh:h: As far as our
information goes,—we get telegraphic
information periodically from all the
centres—so far there was only one
centre, Murliganj, from which there
were complaints. Immediately we set
up the organisation there. 1 would
very much invite the cooperation of
hon. Members in this matter to let us
know which particular area is depres-
sed. Otherwise, the general informa-
tion is that the prices are more than
well-supported.

=Y ®o Aro faardt . miY fw faaiE
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Shri K. C. Sharma: May I know
whether it is marginal cost price and
economic profit or whether it is merely
a subsistence price?

Shri Manubhai Shah: The price
was fixed by judging the international
price of the jute goods, so that the
commodity can bear it and we have
tried to give the maximum benefit to
the grower in the price concession.

Shri H. P. Chatterjee: Is the hon.
Minister aware that the Indian Cen-
tral Jute Committee has fixed a price
for jute which, when compared to the
price of paddy, is three times the
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price of paddy and that is not observ-
ed anywhere in West Bengal?

Shri Manubhai Shah: I have already
said that the jute price has been fixed
on its own merits. If there is any
question of comparison with paddy
price, a separate question may be
tabled and that will be looked into.

Attorney-General

*128. Shri S. M. Banerjee: Will the
Minister of Law be pleased to state:

(a) whether there is any proposal
to permit the Attorney-General to
take up private cases;

(b) if so, whether the proposal has
been objected to by Bar Associations;
and

(c) the
thereto?

reaction of Government

The Minister of Law (Shri A. K.
Sen): (a) and (c). A proposal to per-
mit the Attorney-General to take up
private cases has been considered and
it is decided that he may be permit-
ted to advise and hold briefs for
bodies and institutions like Universi-
ties, Municipalities, Government Com-
panies, Port Trusts, Government aided
or managed hospitals.

(b) No objection to the proposal
has been received from any Bar
Association.

Shri S. M. Banerjee: May I know
whether a similar restriction will be
placed in the case of the Solicitor
General and Additional Solicitor
General also?

Shri A, K. Sen: These restrictions
do not apply to the Solicitor General
or Additional Solicitor General.

Shri S. M. Banerjee: May I know
whether the restrictions will be
imposed on them also?

Shri A. K. Sen: There is no such
contemplation.

Shri S. M. Banerjee: May I know
whether it is a fact that the retainer
of the Attorney Geneval, Solicitor
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General and Additional Solicitor
General is being increased by Rs. 500
or so and if so, whether Government
would place a restriction on their
taking private cases of the kind which
the hon. Minister explained, so that
they may take the Government cases
more seriously?

Shri A. K. Sen: The restrictions
with regard to the other two are that
they are not to deal with any case
which directly or indirectly concerns
the Government or Government
undertakings.

Shri Nath Pai: May 1 know whether
the Government have abandoned the
idea with which they were toying for
sometime. that is amalgamating the
office of the Attorney General with
the office of the Law Minister and, #
so, the reasons for that?

Mr. Specaker: Order, order. The
question is about private practice.

Shri Nath Pai: The question is abowt
the office of Attorney General.

Mr. Speaker: He is taking up old

things.

Shri Nath Pai:
things. This is
question.

Shri A. K. Sen: So long as I hold
the office of Law Minister, the idea
will not be mooted.

Shri Daji:

No, Sir; not old
a very legitimate

The hon. Minister said
that they are restricted from taking
up cases against Government. Doese
Government also include State Gov-
ernments or it means only Central
Government?

Shri A. K. Sen: I think it is the
Central Government. Generally the
State Governments brief either one of
these three law officers. But in many
cases what some of the State Govern-

ments have done is that they have

arranged for their own local represen-
tation here like what the Madras
Government has done. There are one
or two other States also who have
done that, which we have not appre-
ciated very much ourselves becawee
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the central agency has been looking
after the work of all the governments.
But so far as these other governments
are concerned, if they deal with their
own cases therc will be no restriction
with regard to that.

Shri Daji: That was not my ques-
tion. I want to know whether in such
cases these officers can appear against
the State Governments?

Shri A. K Sen: As I said, with
regard to those cases of those State
Governments which come within the
central agency arrangement and
which are handled by the central
agency, there is no question of these
three officers of the law appearing
against the Stiate Government. But
in respect of those who do not come
within it, certainly they will be free
to take up those cases because the
State Governments do not want their
services.

Shri Shivaji Rao S. Deshmukh: Now
that Government have permitted pri-
vate practice to be taken up by the
Attorney-General, may I know whe-
ther Government conlemplates, by
way of a follow-up action, to permit
even the Law Minister to take up
private practice?

Mr. Speaker: Order, order.

Shri Joachim Alva: Has not the
work of the Attorney-General increas-
od ten-fold since we attained indepen-
dence and are there nol enough cases
of conflict to be referred to him by
Parliament; if so, may I know why
these small loaves of briefs are being
handed over to him instead of being
distributed to others?

Shri A, K. Sen: We have a large

panel of Governments counsels. It is
true that Government work has
increased tremendously. We have,

besides these three law officers, also
a large number of counsels on the
panel who handle government cases.

Dr. Sarojini Mahishi: May I know
whether the Government would be
imposing an additional restriction on
the private practice by the Attorney
General to the effect that he would be
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required to take prior approval of the
Government before he takes up any
case of a university or other body?

Shri A. K. Sen: He cannot take
up....

Mr. Speaker: Shri D. C. Sharma.

Shri D, C. Sharma: May I know
whether the reasons for giving the
Attorney General this kind of extra
practice are fiduciary, that the re-
muneration being given is not very
adequate, or for the utilisation of
leisure which he has in great measure?

Shri A. K. Sen: It is not a question
of increasing his remuneration. It is
beneficial for the Government to have
the services of the Attocrney General
for these public bodies like the uni-
versities, local authorities, govern-
ment companies and so on. It is,
therefore, necessary from our point of
view,
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[(a) The opinions of the State Gov-
ernments of Andhra Pradesh, Bihar,
Gujarat, Madras, Maharashtra, Mysore,
Orissa, Punjab, Rajasthan and Uttar
Pradesh, have been received.

(b) No, Sir.
(c) Does not arise.]

Shri N. R. Laskar: May I know the
reaction of the Union Government to
the opinions received from the State
Governments so far?

Shri A, K. Sen: We have received
the opinions from some of the State
Governments. Some of them have
expressed opinions :against enacting a

uniform legislation for the whole
country. For instance, there is the
Madras Government. We are await-
ing the views of the other States.

There is no question of any reaction.
The State Governments have expres-
sed their views., We shall take them
into account when we decide to intro-
duce a uniform legislation for the
whole country, which we have not
decided yet.

Shri N. R. Laskar: Why is it that
the Central Government is depending
so much on the views of the State
Governments when they are going to
have a central legislation?

Shri A, K. Sen: On a matter like
religious endowments the hon. Mem-
ber will certainly not expect the Gov-
ernment to initiate a legislation with-
out getting the opinions of all interest-
ed parties, not only the State Govern-
ments but also other interested bodies.

Shri Kapur Singh: In the context
of the answer which the hon. Minister
has given to this House, I want to
know the steps Government propose
to take to safeguard the Sikh religious
endowments and places of worship
from the encroachment of statutory
control of non-Sikhs as now being
attempted in the State of Bihar in res-
pect of the Holy Throne at Patna?
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Shri A. K. Sen: If it is within the
competence of the Bihar Legislature
to enact or iniroduce any legislation
concerning Sikh Gurudwaras because
it is in the Concurrent List, I suppose
it wi!l be for hon. Members of the
Bihar Legislature to deal with the
matter; not for us in Parliament here.

Shrimati Savitri Nigam: May I
know whether it is a fact that most
of the States have very strongly
recommended that such a legislation
should be enacted very soon to safe-
guard the properties invested in these
endowments?

Shri A, K. Sen: Of the State Gov-
ernments  which have sent in their
views, excepting two, the others are
not opposed to uniform legislation for
the whole country. Well, Madras has
special reason to oppose Central legis-
laticn because its religious endow-
ments are managed extremely well
under local laws by the local adminis-
tration.

Shri Hem Raj: Even though some
of the Governments may be opposing
certain portions of the legislation, will
it not be better for the Centre to have
legislation for the whole of the
country?

Shri A. K. Sen: As I said, two of
the Governments have not favoured
the idea of uniform legislation for the
whole country.

Mr. Speaker: Well, the question was,
even though a hypothetical one, even
if some of the States oppose it, would
not the Central Government take up
legislation for the whole country.

Shri A. K. Sen: It is too premature;
that is what I said.

Dr. P. S. Deshmukh: Is it not a fact
that there is a lot of mismanagement
of funds in the hands of these reli-
gious trusts and endowments? In view
of the fact that there are at least half
a dozen Governments which do not
object to Central legislation, why
shouid the Central Government be so
lukewarm in tackling this problem
which is a serious one?
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Shri A. K. Sen: I do not think we
have ever adopted any lukewarm
attitude in this matter. We only say
that some of the States have opposed
Central legislation.

Shri Ranga: Apart from Madras
and Andhra, may I know whether any
other State Governments have intro-
duced any Bills in their legislature
on this subject? Has the Government
of India suggested to the State Gov-
ernments the advisability of taking up
legislation to protect religious endow-
ments?

Shri A. K. Sen: If and when the
views of the State Governments are
received we shall decide upon the
course of action which the Govern-
ment of India should take. If we
decide upon uniform legislation, it is
the end of the matter. If we do not,
it will still be a question for considera-
tion whether we should request other
State Governments to undertake legis-
lation similar to those now prevaiiing
in Madras and other States.

Incentives for Tea Planters

+
( Shri Hem Barua:
*130. { Shri P. C, Borooah:
{_Shri P. R, Chakraverti:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that Gov-
ernment have proposed to give addi-
tional incentives and excise conces-
sion to tea planters for extending areas
under tea as well ag for increasing
production in the existing gardens;
and

(b) if so, broad outlines of the plan?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Already several steps like hire-pur-
chase scheme, rebate scheme, artifi-
cial irrigation scheme ete, have been
implemented by Tea Board. Various
measures to encourage production of
tea and to extend the area under tea
are under active consideration of
Government,

Shri Hem Barua: Speaking at the
Tea Planters’ Conference of South
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India, the hon. Minister held out a
promise of excise concessions and also
referred optimistically to the prospects
of newer markets like the Soviet
Union, May I know the progress
so far made on both these accounts?

Shri Manubhai Shah: As far as
incentives are concerned, the matter
is under active consideration and I do
hope that as we want to increase tea
production very considerably, some
measures will be coming out ag early
ag possible. Regarding sale of tea to
the Soviet Union, it has considerably
expanded ag a result of the new five
year pact, which I have already
placed before the House, As a result
of that pact, our exports to the Soviet
Union will practically be doubled.

Shri Hem Barua: Nil tariff by the
ECM countries ijs an encouraing piece
of news for the industry but may 1
know whether Government have
taken into account the other obstacles
in the way of tea penetrating into the
ECM countries like quota restrictions,
internal taxation etc; it so, have Gov-
ernment contemplateq any measures
to improve the situation on this
account also?

Shri Manubhai Shah: For the ECM
and the EFTA region which we consi-
der to be one of the most sophisticated
regions of the world we have now a
crash programme for tea propaganda.
A Special Tea Adviser has already
been appointed two months ago. There
hag been a special committec and a
large amount of expenditure has been
sanctioned by the Government of
India for intensive propaganda, We
are also in touch with our neighbour-
ing country as to whether they would
join us. But whether they join us or
not, our programme of tea promotion
will continue. About the quota restric-
tion, the Kennedy round of talks are
to begin next year: but there are also
other things, like internal duty, and
these also we are tackling.

Shri P. C. Borooah: Since the re-

placement of the age-old tea arrears
and putting up new extensions are
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!udly and urgently needed for keep-
mg up production, will the Govern-
ment be pleased to relax the terms of
long-term loan, that is, granting the
loansg on cecond charge allowing the
first charge to be with the financing
banks against the advances on work-
ing capital?

Shri Manubhai Shah: As the hon.
Member knows, I have already told
everybodv interested that as long as
Governrient money is not unsafe, I
am prepared to relax all conditions.

Shrima*i Renu Chakravartty: Be-
sides increasing  production and
acreage, what steps have been taken
also to improve the quality of tea
because in the internal market though
the price has shot up the quality is
so bad that it is almost unbearable?

Shri Manubhai Shah: I am not pre-
pared to accept that the quality of
tea ig bad, that is, Darjeeling, Orange
Pekoe, Lopchu and various other teas
as are consumed here. As a matter
of fact, our exports mainly consist of
common tea and not of quality tea.
Most of the quality tea is consumed
in the country and I am not prepared
to accept that in an humble way.

Mr, Speaker: That might be the
reason why she is left with bad tea,

because all quality tea goes out.
. Shri Manubhai Shah: No, Sir; it
is the other way about. It is the

common tea and not the quality tea
which is being . 'd out,

Shrj Tyagi: No, Sir; tea
Yosing its flavour.

8hri Manubhai Shah: What the hon,
lady Member says. namely, that the
Indian tea which she get; is not of a
high quality, is not borne out by
facts. Even then, we are appointing
a tea research association which will
be a central organisation for improv-
ing productivity jand the quality of
tea,

is fast

Mr, Speaker: Why should he not
send a quality tea sample to the hon.
Member?
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Shri Manubhai Shah: I am pre-
pared to do that,

Shri Hem Raj: May I know whe-
ther the Punjab has approached the
Central Government for making some
modifications in some of the schemes
which the Tea Board has made for
the purpose of improvement in the
tea gardeng in the Kamgra District?

Shri Manubhai Shah; The hon.
Member has secureq only a few days
back a reduction in the excise duty
on tea produced in his part of the
country and I am glad about that, I
do not think any further type of con-
cessions are forthcoming very gsoon.
But if there is any simplification re-
quired by the co-operative gardeners
and small holders in the Punjab, we
are cerlainly prepared to give them
very liberally.

Shrimati Jyotsna Chanda: Which
are those States which have imple-
mented the proposal of extending tea
areas; and, also, are they considering
putting restrictions on tea areas con-

verting into rice-growing arcas as
also to supari plantations?
Shri Manubhai Shah: As far as

cxtending tea garden areas is con-
cerned, all restrictions. have been re-
moved, There are so many people
who have taken extra land that it
wiil be difficult to give the whoie
enumeration because there are more
than 90,000 planters. But in every
region small extensions are going on.

Shri P. R. Chakraverti: Is therc any
assessment of the prospects of increas-
ed production as a result of this faci-
lity being made available to these tea
planters?

Shri Manubhai Shah: I would
rather not hazard any forecast because
tea is an agricultural commodity and
it depends on more factors than one;
but we will try to implement as many
intensive schemeg ag possible so that
our tea production increases as it has
shown some tendency over the last
several years,
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Export of Iron Ore

_.|.
(" Shri Onkar Lal Berwa:
Shri Surendra Pal Singh:
Shri Chattar Singh:
Shri Bhagwat Jha Azad:
Shri D, N. Tiwary:
Shri Maheswar Naik:
Shrimati Savitri Nigam:
Shri Mohan Swarup:
Shri Umanath:
Shri P, R, Chakraverti:
Shri Sidheshwar Prasad:
Shri D. D. Puri:
[ Shri H, C, Soy:

*131. i

Will the Minister of International
Trade be pleased to state:

(a) whether a new proposal to
start certain projects to step up the
export of Indian iron orc and to cut
down its costs of production has been
drawn up; and

(b) if so. the main fratures of this
new scheme and the Planning Com-
mission’s reaction to the same?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) A comprehensive note on the
proposals approved by the Govern-
ment is placed on the Table of the
House. [Placed in Library. See No.
LT—1894/63]. The Planning Commis-
sion have also agreed with the pro-
posals which are of a very substan-
tial nature for the export of Iron Ore.
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Shri Indrajit Gupta: I would like
to know whether it is proposed to ex-
port the whole of this quantity of 30
million tons through the State Trad-
ing Corporation or whether it is pro-
posed that some private exporters
should also come in, and whether this
will be a feasible proposition in view
of the fact that other countries are
rapidly developing their own iron ore
mines,

Shri Manubhai Shah: The iron ore
trade is nationalised already, There
is a new corporation called the Mine-
rals and Metals Trading Corpora-
tion. That alone will export it.

Shri Bhagwat Jha Azad: May 1
know whether as a result of this pro-
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posal our increased production would
be sent to the traditional markets or
would it be possible for the Govern-
ment to find some new markets for
the same?

Shri Manubhai Shah: One is our
Japanese market which, according to
our estimates will take about 50 per
cent of it. We are also trying to sell
more to the East European coun-
tries——Czechoslovakia, Yugoslavia
and Poland. We are also energising
ourselves to sell it to the European
Common Market, namely, France,
Germany, Italy and the United King-
dom,

Shri Indrajit Gupta: I asked whe-
ther this export target would be
feasible in view of the fact that many
of these countries mentionedq by the
Minister are rapidly developing their
own iron ore mines.

Shri Manubhai Shah: If the hon.
Member goes through the statement
which I have tried to put in, the
world trade of iron ore along with
the steel expansion is estimated to
rise, on a very very moderate basis,
to 630 million tons from the present
360 million tons and the world trade
of iron ore alone is expected to rise
from 100 million tons to 300 million
tons. In that 200 million tons expan-
sion, for India to secure a world
market for 15 to 20 million tons should

not be difficult,
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Shri P. R. Chakraverti: May I know
what is the extent of India’s produc-
tion which is going abroad in the
international trade and the prospecus
of the increased production taking
part in the same?

Shri Manubhai Shah: The present
ratio js about ten per cent, and it is
proposed to raise it to 15 to 20 per
cent.

Shrimati Savitri Nigam: At page 3
of the statement it has been mentioned
that:

“The second group would cover
the ports newly considereq in this
connection.”.

May I know how much more money
would be invested in covering the

ports coming in the plan for the
second group?
Shri Manubhai Shah: I think that

the second group plan might require
about Rs, 35 to 40 crores.

Shri P. Venkatasubbaiah: In the
scheme which the hon, Minister has
proposed in order to push up the ex-
ports may I know whether so far as
the cost of production part is con-
cerned, he proposes to start a corpo-
ration like the National Small-scale
Industries Corporation or the Small-
Scale Industries Service Corporation
so as to supply the technical know-
how and other financial assistance to
the small mine-owners with a view
to bringing down the cost of produc-
tion?

Shri Manubhai Shah: This is a pro-
gramme for massive production of
iron ore. So, we should not compare
it with the small-scale industries or
with the efforts o¢ the Small Indus-
tries Corporation or the Small Indus-
tries Service Corporation, though
they are most important. This pro-
gramme for the production of iron
ore would require the highest techni-
que of a very massive nature for the
purpose of a huge production. So,
the two things are mot comparable.
Here, we shall try to bring the latest
machinery, both for handling and
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transport and also for port discharge
etc. Also, we have to see that the
draught of the sea which is todav 18
to 20 feet goes up to 46 feet. We
want also bulk carriers which will
carry 60,000 tons. I have tried to
indicate all that in this statement. It
is a master plan for iron ore deve-
lopment for export.

Shri Shashi Ramjan: In paragraph
4 of the statement it has been men-
tioned:

“It would thus appear that tak-
ing 5 million tons as the produc-
tion level for export by 1963-64,
and 2 million tons and 4 million
tons respectively from Kiriburu
and Bailadilla . . .”,

Again, in the brackets, it has been
mentioned:
‘“ .. .(or 6 million tons from
Bailadilla) . . .”,

May I know the rcuson for neglect-
ing the Kiriburu area?

Shri Manubhai Shah: It is not
neglected. Because Kiriburu is
nearer the Hindustan Steel factories,
which are our national steel plants,
we are thinking that perhaps it might
be more economical for us to supply
the iron ore required by the steel
mills from Kiriburu and to export 6
million tons from Bailadilla to Japan.
So, the figure will remain the same.

Shri Joachim Alva: There is a pro-
posal to import iron ore from the
USSR. May I know whether we are
going to pay more price for the iron
ore that we import from the USSR
and get more for our exports?

Shri Manubhai Shah: I think the
hon, Member has misunderstood me.
The Soviet Union is one of the big
exporters of iron ore. We cannot
carry coal to New Castlee. We are
selling it to Czechoslovakia, Poland,
Hungary and other countries,

Shri Hem Barua: May I know whe-
ther the attention ¢t Government has
been drawn to the statement made by
the leader ot the Japanese Parliamen-
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tary Delegation to this country that
hig country is prepared to import more
iron ore from this country, and if so,
whether after that statement, there
has been any increase in the export

of iron ore from this country to
Japan?
Shri Manubhai Shah: That state-

ment was made only recently. But
even before the leader of that dele-
gation made that statement, our
efforts were continuing, I myself
propose to go to Japan in January or
February, for a very highpowered
talk on further sales of iron ore to
that country.

S.T.C. Offices in Foreign Countries

(Shri Bhagwat Jha Azad:
Shri D. N. Tiwary:
J Shri Prakash Vir Shastri:
*132 ity
9 Shri Vishram Prasad:
Shri Surendra Pal Singh:
LDr, L. M, Singhvi:

Wil} the Minister of International
Trade be pleased to state:

(a) whether there is any proposal
to open branch offices of State Trad-
ing Corporation in some foreign
countries where volume of trade has
increased;

(b) if so, the places where such
offices are likely to be opened; and

(¢c) when they are likely to be

opened?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
The State Trading Corporation has
already opened an office in Western
Europe and a special officer has been
attached to our Embassy in Prague
to represent the State Trading Corpo-
ration of India. It is proposed to
appoint a similar officer in our
Embassy at Moscow. It is also pro-
posed to open an office of the State

Trading Corporation in Japan. It is
hopeq to do this in early 1964,
Shri Bhagwat Jha Azad: May '

know whether as a result of expand-
ing the organisation of the STC in

N
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foreign countries, Government propose
to bring more articles within the
purview of the STC?

Shri Manubhai Shah: Yes, in the
last two years, we have shown that
we have expanded the trade from
Rs. 65 crores to Rs. 180 crores through
State Trading. It is likely to go up in
future.

Shri Bhagwat Jha Azad: As g re-
sult of this expanding organisation,
what would be the impact on our
trade with foreign countries in the
current year and the coming year?

Shri Manubhaj Shah: I cannot give
a mathematical ratio. As the Hon.
Member and the House are aware,
trade is a subjective matter, The more
the contacts the larger will be the
flow of trade. In that hope and ex-
perience of the whole world in the
matter of foreign trade, we are taking
all the steps.
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WRITTEN ANSWERS TO
QUESTIONS

Precision Instrument Factory in
Kerala

*124, Shri A. K, Gopalan: Will the
Minister of Industry be pleased to
state:

(a) the progress made so far in set-
ting up the Precision Instrument
Factory in Kerala; and

(b) the expenditure so far incurred
in this respect?

The Minister of Industry (Shri
Kanungo): (a) and (b), A statement
is laid on the Table of the House.

Statement

(a) The Memorandum of Instruc-
tions for the preparation of the
detailed project report for the Preci-
sion Instruments Factory, Kerala has
becn sent to M/s, Prommashexport,
Moscow.

The contract for the preparation of
the detailed project report and work-
ing drawings by M/s, Prommashex-
port is under consideration.

(b) It is not possible to indicate
precisely the expenditure incurred
exclusively on this project. The
N.ID.C. have incurred an expenditure
of about 5 lakhs on the two connected
projects viz. the one at Kotah and
other in Kerala.

Prices of Woolleng

Shri Shree Narayan Das;
Shri Yashpal Singh:
Shri P. C, Borooah:
Shri Sham Lal Saraf:
Shri Siddananjappa:
Shri Raghunath Singh:

| Shri Eswara Reddy:

Will the Minister of International
Trade be pleased to state:

*133,

(a) whether it is a fact that prices
of woollens have shot up this year;

(b) if so, the reasons for such rise;
and
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(c) the steps taken by Government
to check the rise in prices of woollens?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
A statement is laid on the Table of
the House. [Placed in Library, See
No. LT-1895/63].
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Provident Fund Scheme for Advocates

*135, Dr, L. M. Singhvi: Wil] the
Minister of Law be pleased to state:

(a) whether Government propose
to institute a scheme of provident

fund for advocates all over the coun-
try;

(b) whether such a scheme has been
or is proposed to be instituted by
any State Government; and

(c) it so, the broad features there-
of?

The Deputy Minister in the Minis-
try of Law (Shri Bibhudhendra
Misra): (a) No, Sir.

(b) A scheme for constituting a
Provident Fund for Advocates in the
State of Kerala, sponsored by the
State Bar Council, ig under considera-
tion of the Government of

Kerala.
Reply from the Governments of
Andhra Pradesh, Bihar and West

Bengal is awaited. Other Stats Gov-
ernments do not have any such scheme
under consideration,

(¢) The broad features of the
scheme under the consideration of
the Kerala Government are that the
State Government should legislate to
provide for the security and better-
ment of the members of the legal pro-
fession. Under it every Advocate
who practices for thirty years after
his becoming a member of the Fund,
shall be entitled to a payment upto a
maximum of Rs, 15,000]-.

The management of the Fund shall
vest in the Bar Council.



1083 Written Answers

The Fund is proposed to be made up
of the following:—

(i) Every vakalat to be filed by
an Advocate shall in addition
to the court fee stamp levi-
able, be affixed with a Provi-
dent Funq stamp of the value
of one rupee,

(ii) the amount collected by the
Government under Chapter
VIII of the Kerala Court
Fees and Suits Valuation Act.

Cost of Tea Production

*136, Shri P. C, Borooah: Wil]l the
Minister of International Trade be
pleased to state the steps taken to
reduce the cost of production and
supply of Indian tea to make i* more
competitive in foreign markets?

The Minister of International Trade
(Shri Manubhaj Shah): A statement
is laid on the Table of the House.

Statement

(i) The export duty on tea was
abolisheq with effect from 1-3-1963.

(ii) The basic excise duty on green
tea has been reduced bv 5 n.P. per
kilogram with effect from 18-11-63.

(iii) With a view to improving the
quality of tea, the Tea Boarq have
put into operation the Ilire-Purchase
Scheme involving a total financial out-
lay of Rs. 5 crores for the supply of
tea machinerylirrigation equipment to
tea factories|tea gardens,

(iv) To assist the tea industrv to
increase the yield, the Tea Planta-
tion Finance Scheme has Deen in force
since October 1962. This Scheme is
aimed at enabling the industry to
carry out replantation|new plantation
with loans from the Tea Board, A
revolving fund of Rs. 5 crores has
been sanctioned for the purpose.

(v) Government are meeting in
full the requirements of the industry
of nitrogenous fertilisers in the form
of neat Sulphate of Ammonia.
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Microscopeg Factory

Shri Rameshwar Tantia:
Shrimati Renuka Barkataki:
Shri D. D. Mantri:

*137%.

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that an
agreement has been reached for sett-
ing up of a Microscopes Factory in
collaboration with Japan;

(b) if so, when the factory will go
into operation; and

(c). the broad feature of the agree-
ment?

The Minister of Industry (Shri
Kanunge): (a) Yes, Sir; an agree-
ment has been reached by a private
firm in Delhi for the manufacture of
microscopes and optics in collabora-
tion with a Japanese firm.

(b) The firm is expected to go into
operation early in 1964.

(¢) The agreement involves equity
participation by the foreign firm to -
cover the cost of plant and machi-
nery to be imported. No payment on
account of royalty or technical know-
how is involved.

Sale of Cars by S.T.C.

(Shri Ram Ratan Gupta:
138 Shri Balkrishna Wasnik:
: Shri Morarka:
Shri Ravindra Varma:

Will the Minister of
Trade be pleased to state:

International

(a) the number of cars of foreign
makes sold so far by the State Trading
Corporation; and

(b), the total amount realised in
this connection?

The Minister of International Trade
(Shri Manubhai Shah): (a) 179.

(b) It will not be in the public in-
terest to disclose sale prices of indi-
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vidual cars, the overall realisation on
the sales of these cars is estimated to
be about Rs. 39 lakhs,

Black-Marketing in Motor Cars

+139 J Shri Sham Lal Saraf:
" Shri D. J. Naik:

Will the Minister of Steel Mines and
Heavy Engineering be pleased to state:

(a) whether Government are aware
of black market flourishing in motor
cars of Indian manufacture, due to in-
sufficiency of supply to meet the pre-
sent day demand; and

(b) whether Govern'ment contem-
plate importing of a limited number
of motor cars from abroad, on such
terms as wil]l disturb the country’s
foreign exchange the least?

The Minister of Steel Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) After the promulgation
of the Motor Cars (Distribution and
Sale) Contro] Order, 1959, which has
been working satisfactorily, no case of
malpractice in the sale of new cars of
Indian manufacture has come to Gov-
ernment’s notice.

(b) No, Sir.

Czech Trade Delegation

(Shri G. Mohanty:
| Shri Raghunath Singh:
| Shri Dhaon:
| Shri Bishanchander Seth:
J Shri B. P. Yadava:
7\ Shrj Vishwa Nath Pandey:
Shri Koya:
Shri P. C. Borooah:
Shri D, D. Maneri:
“Shri Ram Ratan Gupta:

*140.

Will the Minister of International
Trade be pleased to state:

(a), whether a  delegation from
Czechoslovakia visited India in the
first week of October last for a long-
term trade agreement; and

(b) whether any agreement has

been arrived at?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) Yes, Sir.

A fresh Trade ang Payments Agree-
ment valid from 1-1-1964 to 31-12-1968
has been signed between the Govern-
ment of India and the Government of
Czechoslovak Socialist Republic on
the 7th November, 1963, As a result
of this India’s overall exports are
likely to reach about Rs. 29 crores by
1966 and will thus be more than double
compared to exports in 1963.

New York Fair

Shri Kesar Lal:
Shri P, C. Borooah:
Shri Kachhavaiya:
Shri D. C, Sharma:
Shri Kapur Singh:

Will the Minister of International
Trade be pleased to state:

*141.

(a) whether India is participating
in the New York Fair being held in
April, 1964;

(b) if so, the space taken for the
pavilion there and the space allotted
to the Handicrafts Board therein; and

(c) the total cost involved?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) 25,018 sq. ft. leased space. No
separate space in the Pavilion will
be allotted to the Handicrafts Board.
But arrangements are being made to
display Indian handicrafts in the
‘India Pavilion’, and the Handloom
and Handicrafts Export Corporation is
going to run a sales section in the
Pavilion.

(c) An expenditure of about Rs. 165
lakhs on the project is anticipated, at
present. Expenditure of about Rs. 130
lakhs will be in foreign exchange; the
balance of Rs. 35 lakhs in India.
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Minister’s Visit to Western Europe

*142. Shri Harish Chandra Mathur:
Will the Minister of Intermational
Trade be pleased to state:

(a) the follow-up action taken on
the proposals made and work done
by him in Western Europe during his
last tour; and

(b) the number of teams of offi-
cials or non-officials that have gone
abroad and come to India in further-
ance of the programme and the result
thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) As a re-
sult of my meetings with French Gov-
ernment officials and subsequent dis-
cussiong between competent authori-
ties in our two countries, the French
Government have agreed to send spe-
cialist trade delegations to India to
explore the possibilities of increasing
Indo-French trade. A high-powered
trade delegation will arrive very early
in 1964. Separate small trade and
industry delegations between the two
countries will then follow,

A high-powered trade delegation of
senior Government officials and busi-
nessmen to West Germany is being
planned for early next year. The
high-powered trade delegation will
draw up a list of goods which we can
sell to Germany and will actively ex-
plore the prospects of increasing our
exports.

The offer of fellowships by the
Belgium Government in regard to
training facilities for Indian techni-
cians is still under consideration. As
regards financial assistance from Bel-
gium, negotiations are going on for
finalising the transactions to be fin-
anced out of the Belgian credit of
$20 mililon offered by Belgium through
the Aid-India Consortium. Following
the discussions I had with the Chair-
man of the Commission of the EEC
in Brussels, exploratory talks were held
at experts level belween the Commis-
sion and Indian officials to work out
mutually satisfactory solutions to the
trading problems between India and
the European Economic Community.
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As a result, the Council of the EEC
has agreed in principle to suspend the
import duties on certain primary com-
modities of interest to us. Further
consultations with the European Eco-
nomic Commission are to continue.

I had attended the GATT ministerial
conference in Geneva. Following the
conclusions and decisions reached in
the GATT Ministerial meeting, the
GATT has set up a number of com-
mittees and working groups to speed
up action on varioug aspects relating
to the promotion of exports from the
less developed countries. Besides be-
ing elected Chairman of the main Ac-
tion Committee, India is being closely
associated with the working of all the
Committees.

(b) There have been no visits so far,
but severa] such visits are expected
to take place in the near future, as
stated in reply to (a) above.

Stamping of Prices on Cloth

+143, J Shri D. J. Naik:
" Dr. L. M. Singhvi:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that cloth
dealers have demanded abolition of
stamping of prices on cloth by textile
mills ang- closure of retail ghops run
by the mill-owners; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of International Trade
(Shri Manubhaj Shah): (a) and (b).
Representations have been  received
by Government from time to time
from various quarters about several
aspectg of the Voluntary Price Control
Scheme including abolition of stamp-
ing of prices on cloth, closure of retail
shops etc. all of which form an inte-
gral part of the Scheme. Government
consider that in order to hold the
price line particularly for most of the
basic varieties, price stamping is neces-
sary. Also cooperative stores and fair
price shops are necessary to enable to
hold the prices.
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Government have set up a Commit-
tee recently consisting of officials and
non-officials to make a study of the
working of the voluntary price con-
tro] scheme and suggest improve-
ments. The copy of the order appoint-
ing the Committee is laid on the Table
of the House. [Placed in Library, See
No. LT-1896/68]. The Chairman of the
Committee has been authorised to
coopt a few more members as may be
necessary.

Supply of Steel to Nepal

( Shri Vishram Prasad:
*144, Shri R. G. Dubey:
Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether Nepal Government
have recently made demand for sup-
ply of Steel; and

(b) if so, the quantity asked for
and how far it will be met?

The Minister of Steel Mineg and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Supplies of
stcel to Nepal are arranged under an
export quota fixed annually. The
quota for the year 1963-64 is 5,000
tonneg of which 40 per cent can be
fo sheets. The entire quantity will
be met,

Use of Ilmenite for
Pig Jron

Shri A. K. Gopalan:
Shri A. V. Raghavan:
Shri Pottekkatt:

Shri Imbichibava:

Production of

*145.

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
Question No. 409 on the 30th August,
1963 and state:

(a) whether the suggestion to utilise
ilmenite in Kera™a for the production
of pig iron hag been examined by
Government; and

(b) if so, the results thereof?

The Minister of Steel, Mines
Heavy Engineering (Shri C.
maniam): (a) Yes, Sir.

and
Subra-

(b) Government were advised that
production of pig iron from Xerala
ilmenite sands, though technically
feasible, was likely to be uneconomic.

Decontrol of Iron and Steel

( Shri Hem Barua:

Shrj S. M. Banerjee:

Dr, L. M. Singhvi:

Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri B. K. Das:

Shri P, C. Borooah:

Shri P. R. Chakraverti:
Shri Ramanathan Chettiar:
Shri A. V. Raghavan:
Shri Kaopen:

Shri Heda:

Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Dhaon:

Shri N, R. Laskar;

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
Shri Daji:

Shri Vishwa Nath Pandey:
Shri Hem Raj:

Shri Ram Sewak Yadav:
Shri Indrajit Gupta:
Shri P, Venktasubbaiah:
Shri Mohan Swarup:
Shri Rameshwar Tantia:
Shri Morarka:

Shri Ravindra Varma:
Shri Umanath:

Shri Kajrolkar:

*146. <

Will the Minister of Steel, Mines and
Heavy Enginecring be pleased to state:

(a) whether the Raj Committee and
the Producers’ Commmittee have sub-
mitted their reports;

(b) if so, whether they have recom-

‘mended the de-control of iron and
steel; and
(c) Government’'s reaction to the

recommendations?
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The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes, Sir.
(b) The Raj Committee’s recom-

mendations amount in effect o a par-
tial decontrol over the distribution of
steel. On pricing, their recommenda-
tions envisage that the Joint Plant
Committee of producers will fix the
first sale prices of all the main pro-
ducers, subject to the approval of
Government and subject to such direc-
tives as Government may issue when-
ever necessary, The recommendationg
of the main producers, both in the
public and the private sectors, have
only just been received by Gov-
ernment.

(c) The recommendations of the Raj
Committee and of the main producers
are under the consideration of Gov-
ernment and a decision on them will
be taken as early ag practicable.

U.S. Loan for Fertilizer Factory

( Shri Bhagwat Jha Azad:
Shri D. N, Tiwary:

Shri P. C. Borooah:

Shri Yashpal Singh:

Shri Surendra Pal Singh:
47, J Shri Maheswar Naik:

. ] Shrimati Savitri Nigam:
Shri Vishram Prasad:
Shri Mohan Swarup:
Shri G. Mohanty:

Shri Basumatari:
| Shri Sidheshwar Prasad:

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) whether any American loan has
been secured for the fertilizer factory
at Vishakhapatnam;

(b) if so, to what extent; and

(c) the envisaged production capa-
city of the Plant?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) and (b). The U.S, Export
Import Bank has agreed to give a loan
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of $27 million for meeting the foré?gn
exchange requirements of the Visha-
khapatnam Fertilizer Project.

(c) The factory will produce 365,000
metric tons of ammonium phosphate
(20-20-0) and 16,500 metric tons of
urea per year.

Rise in Export Trade

Dr, L. M, Singhvi:
Shri Onkar Lal Berwa:
| Shri B, P, Yadava:
Shri Warior;
Shri M, L. Dwivedi:
Shri S, C. Samanta:
Shri B. K. Das:
Shri Umanath:
Shri Heda:
Shri Raghunath Singh:
LShr] R. S, Tiwaxy:

*148. 4

Will the Minister of International
Trade be pleased to state:

(a) whether Government have re-
viewed the rise in export trade in re-
lation to the targets;

been any
commodities

(b) whether there has
shortfall in exportable
during this year; and

(c) if so, the steps taken by Gov-
crnment to overcome such shortages?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
Progress of export is constantly under
review by Government, The perfor-
mance during the current year has
been satisfactory. Exports in the
first nine months of the calendar
year are estimated to be higher by
Rs. 68 to 70 crores as compared to
the corresponding period of 1962.
Exports during the first six months of
the financial year i.e. April-Septem-
ber 1963 were worth Rs. 368 crores as
compared to Rs, 332 crores during the
corresponding six months of 1962
showing an increase of Rs. 36 crores
in half year.
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Public Sector Undertakings

r Shri Yashpal Singh:
*149,{ Shri Bishanchander Seth:
LShrimati Renuka Ray:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
Question No, 665 on the 13th Septem-
- ber, 1963 regarding public sector
undertakings and state:

(a) whether the recommendations
of the Committee of officials have
been considered by Government;

(b) if so, whether all the recom-
mendations have been accepted; and

Gov-
recom-

(c) the measures taken by
ernment to implement those
mendations?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) to (¢). The attention
of the hon. Members is invited to the
statement made by me in this House
on 20th September, 1963.

Scrap Steel

*150, fShrg P. C Ba.ro_oaI'I.:
7\ Shrimati Savitri Nigam:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state;

(a) whether the industries depend-
ent on scrap steel which has been de-
controlled have been facing inhibit-
ing conditions;

(b) if so, the reasons for such con-
ditions; and

(c) the steps taken by Government
to improve the conditions?

The Minister of Steel,
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c¢). The price and
distribution control on all categories
of scrap other than fresh unused de-
fectives, re-rollable scrap and ingot
mould scrap were removed, Subse-
quently the price control on re-
rollable scrap also was removed.

Mines and

Decontrol has led to increase in prices
somewhat. This is expected to be
only a passing phase as with increase
in price, availability of scrap should
increase and this should bring down
the prices in due course. Generators
of scrap have been advised to release
decontrolled varieties of scrap on an
equitable basis to the consumers.

Financial Aid to Punjab Tea
Planters

346. Shri Hem Raj: Will the Minis-
ter of Internationa] Trade be pleased
to state:

(a) the amount of financial aid
given to the Punjab tea planters by
the Tea Board and the Central Gov-
ernment during 1961, 1962 and 1963
and the purposes therefor; and

(b) the amount proposed to be
given during 1964 and its purposes?

The Minister of International Trade
(Shri Manubhai Shah): (a) 1961-62—
Nil,

1962-63—Rs. 3 lakhs through the
Tea Board for the setting up of a Co-
operative Tea Factory at Kangra.

(b) It is not possible to assess the
amount that would be paid in 1964,
Various proposals for the rehabilita-
tion and development of the tea in-
dustry in the Punjab are at present
under the consideration of the Tea
Board.,

Import from Persian Gulf Ports

247. Shri Sham Lal Saraf: Will the
Minister of International Trade be
pleased to state:

(a) whether the countrycraft
owners of Saurashtra have represent-
ed against the decision of Govern-
ment permitting the import of dates
and other goods from Persian Gulf
Ports by steamers as well;

(b) the considerations prevailed
with Government to take such a step;
and

(c) the steps Government propose
to take in the matter?
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The Minister of Internationl Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The reason which prompted the
Government to allow import of dates
by steamers was that during the
monsoon season import of dates by
sailing vessels from Persian Gulf
countries could not take place.

(c) The concession for import of
dates by steamers was valid upto
30th September, 1963 only. As such
the question of taking any further
steps does not arise. In future, as
far as possible, the general policy is
to allow such imports by sailing
vessels only.

Stainless Steel for U.P,

348, Shri Sarjoo Pandey: Will the
Minister of Steel, Mines and Meavy
Engineering be pleased to state:

(a) the total quantity of stainless
steel allotted to U.P. during 1962-63;
and

(b) the actual requirement of stain-
less steel for U.P. during the same
period?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Nil,

(b) The actual requirements for
1962-63 are not available. But
taking into account the demands re-
ceived in earlier periods, the require-
ments might be estimated at 120 tons
a year for utensil manufacture.

Industrial Service of Engineers

349, Shri M, G. Thengondar: Will
the Minister of Industry be pleased
to state:

(a) whether there is any proposal
to create an Industrial Service of
Engineers for Public Sector Under-
takings of Government; and

(b) if so, the details thereof?

The Minister of Industry
Kanungo): (a) No, Sir.

(Shri

(b) Does not arise,
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Cloth from Pineapple Leaves

350 Shri P, C. Deo Bhanj:
. Shri Raghunath Singh:

Will the Minister of Industry be
pleased to state:

(a) whether the Central Handi-
crafts Development Centre at Banga-
lore has developed a clothing fabric
from the leaves of pineapples;

(b) if so, the details thereof; and

(¢) when Government propose to
put this new fabric into the market?

The Minister of Industry (Shri
Kanungo): (a) and (b). The All
India Handicrafts Board’s Pineappie

Fibre Research Centre at Moodbidri
(and not the Central Handicraft Deve-
lopment Centre at Bangalore) has
been conducting experiments with re-
gard to extraction of fibre from Pine-
apple leaves, twisting of yarn, weav-
ing and dyeing thereof. It has re-
cently developed a clothing fabric
from pineapple leaves,

(¢) The results of the experiments
have been very encouraging. A
training course has just been initiated
for imparting training in spinning of
pineapple fibre. It is also proposed
to set up a model production unit for
conducting experiments on a large-
scale basis. It is, therefore, not
possible at this stage to indicate nre-
cisely as to when it wil] be possible
to introduce the new fabric into the
market. This is still in an experi-
mental stage.

Spinning Mill in Yeotmal

351, Shri D, S, Patil: Will the
Minister of International Trade be
pleased to refer to the reply given to
Ustarred Question No, 605 on the 8th
March, 1963 and state whether a
final decision has since been taken re-
garding the setting up of a spinning
mill in Yeotmal District of Maha-
rashtra State?

The Minister of International Trade’
(Shri Manubhai Shah): Yes, Sir.
The Government of India have agreed
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to the licensing of a co-operative spin-
ning mill in Yeotmal district of Maha-
rashtra State, though the question
whether it will be possible to include
it within the provisions of the All
India Handloom Board is still under
consideration,

U.N. Conference on Trade and
Development

352. Shri Shree Narayan Das: Will

the Minister of International Trade
be pleased to state:
(a) whether India will be repre-

sented at the U,N, Conference on
Trade and Development;

(b) if so, whether the
has been constituted;

delegation

(c) the important subjects to be
considered;

(d) whether India has
any special subjects for
and

suggested
discussion;

(e) if so, what are they?

The Minister of International Trade
(Shri Manubhaj Shah): (a) Yes, Sir.

(b) No, Sir, not yet.

(c) A copy of the provisional agenda
for the conference, as drawn up by
the Preparatory Commitiee of the
conference, is being placed on the
Table. [Placed in Library, See No.
LT--1897|63).

(d) and (e). India, being a mem-
ber of the Preparatory Committee,
has taken interest in all the items of
interest to her, particularly those re-
lating to trade in manufactures and
semi-manufactures, to invisible trade
of developing countries and financing
for an expansion of international
Trade.
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Fertilizers and Chemicals Travancore

Limited

Shri Warior:

Shri Vasudevan Nair:
Shri A, K, Gopalan:
Shri Kappen:

Will the Minister of Stcel, Mires
ang Heavy Engineering be plea;.u o
state:

354,

made im
scheme

(a) the progress so far
implementing the expansion
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for Fertilizers and Chemicals Travan-
core Limited, Alwaye;

(b) the total expenditure incurred
in this respect; and

(c* the extent to which production
has increased as a result of the ex-
pansion?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The first and second
stages of expansion programme have
been completed. The third stage of
expansion is in progress.

(b) The total expenditure incurred
on the first and second stages of ex-
pansion was Rs, 340 lakhs and Rs. 216
lakhs respectively. The expenditure
incurred so far in respect of the third
stage of expansion is Rs. 579 lakhs.

(¢) As a result of the first stage of
expansion, production capacity was
raised from 10,000 tons to 20,000 tons
of nitrogen per annum and as a result
of the second stage of expansion, the
capacity was further raised to 30,000
tons per annum. The second stage of
expansion also involved the replace-
ment of the Wood Gasification Process.
Phosphoric acid capacity was also
raised consequent on the expansion by
8,000 tons per annum, The third
stage of expansion which is in pro-
gress aims at an increased total capa-
city of 70,000 tons of nitrogen and
33,400 tons of P 2°5,

Plant for Titanium Dioxide

355. Shri A. K, Gopalan: Will the
Minister of Industry be pleased to
state:

(a) whether Government have any
proposal under consideration to set up
a plant near Alwaye in Kerala for
producing titanium dioxide;

(b) if so, the details thercof; and

(c) the estimated cost of the pro-
posal?

The Minister of Industry
Kanungo): (a) No, Sir.

(b) and (¢).

(Shri

Do not arise,
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Import Licences for Machinery and
Equipment

356, Shri Hari Vishnu Kamath; Will
the Minister of International Trade
be pleased to state:

(a) the total value, in rupees, of
licences issued during 1962-63 for the
import of machinery and equipment
for various industries;

(b) whether machinery and equip-
ment of that value was actually
ordered; and

(c¢) if not, the reasons therefor?

The Minister of International Trade
(Shri Manubhai Shah): (a) The
total value of licences issued for the
import of machinery and equipment
for the licensing period April 1962—
March 1963 upto 14-9-1963 was
Rs, 437 43 crores.

(b) Statistics regarding ordering
of machinery and equipment are¢ not
maintained,

(c) Does not arise.

S.T.C. for Export of Minerais and
Metals

’ (Dr, L. M. Singhvi:
Shri Umanath:
Shri Indrajit Gupta:
Shri Yashpal Singh:
Shri Prakash Vir Shastri:
-’ \ Shrimati Renuka Barkataki:
4 .| Shri Rameshwar Tantia;
—361,' Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri N, R, Laskar:
| Shri Dhuleshwar Meena:
| Shrimati Savitri Nigam;
Shri P. R, Chakraverti:
Shri Sidheshwar Prasad:
Shri D, D. Puri:
Shri D. C. Sharma:

Will the Minister of International
Trade be pleased to state:

(a) whether a State Trading Cor-
poration has becen set up for the ex-
port of minerals and metals;

(b) the functions, scope of activi-
ties and the organisational pattern of
the aforesaid Corporation; and
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(c) whether any export targets
have been fixed and any programme
drawn up by the aforesaid Corpora-
tion?

The Minister of Internalional Trade
(Shri Manubhai Shah): (a) Yes, Sir.
The new Corporation called the
Minerals and Metals Trading Corpora-
tion of India Ltd. started functioning
from the 1st October, 1963,

(b) The main functions of the
Corporation are:
(i) To organise and undectake

exports of Mineral ores and
concentrates and imports of
metals etc, .
(i) To explore and develop new
markets for export of mine-
ral ores and concentrates
with a view to diversifying
and expanding their exports.

The business of the Corporation is
managed by the Board of Directors.
The day-to-day work is looked after
by the Chairman-cum-Managing
Director who is assisted by an Exe-
cutive Director, Divisiona] Managers,
Regional Managers and other staff.

(¢) Yes, Sir.

Production of Cloth

(Dr. L. M, Singhvi:

Shri Hem Barua:

Shri Surendra Pal Singh.
Shrimati Savitri Nigam:
Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Maheshwar Naik:
Shri Sidheshwar Prasad:
Shri Bibhuti Mishra:
Shri Subodh Hansda:
Shri S, C, Samanta:
Shri Mohan Swarup:
Shri Sham Lal Saraf:
Shri D. J. Naik:

Shri P. C. Borooah:
Shri P, R. Chakraverti:
Shri Ramachandra Ulaka:
Shri N. R. Laskar:

Shri Dhuleshwar Meena:
Shri Daji:

Shri S, M, Banerjee:

a8
s
-

| Shri Heda:
Shri Balakrishnan;
LShri D. S. Patil:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether it is a fact that there
has been a fall in production of cloth;

(b) if so, to what extent;

(c) whether it is proposed to evolve
a new cloth policy in the light of the
Tariff Commission’s Report; and

(d) the steps taken to ensure tar-
geted production of cloth?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (d).
A statement is laid on the Table of
House. [Placed in Library, See
No, LT-1898|63).

Steel Production

363 Shri P. C, Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to 1efer to
the reply given to Starred Question
No. 551 on the 6th September, 1963
and state:

(a) the progress so far achieved in
cost reduction for steel production
since India started production of
steel in the public sector; and

(b) the position last reviewed in
the General Managers’ meeting?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The cost of st*eel in=-
gots produced in the Public Sector
Steel Plants has gone down by about
16 per cent on an average during the
first half of 1963-64 as compared to
costs in 1960-61 and about 5 per cent
as compared with 1962-63.

(b) The review of costs in the last
General Managers’ meeting related to
May, 1963 costs compared with Octo-
ber, 1962. It was decided to direct
efforts in achieving further reduction
through better yields, reduction in
consumption of washed coal and other
raw materials,
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Acreage under Tea Plantation

364. Shri P, C. Borooah: Will the
Minister of International Trade be
pleased to state:

(a) the acreage under tea plantation
in various sectors of the country at
the end of each quarter since the
beginning of 1962; and

(b) the acreage of the tea planta-
tion land inundated in Assam during
the recent floods?

The Minister of International Trade
(Shri Manubhai Shah): (a) Figures
of the acreage under the plantation
are collected only on an annual hasis.
Area under tea in the Tea Growing
States|Administrations on 31st March,
1862 was as follows:

NOVEMBER 22, 1963

(inhectares)

Assam . 163,697
West Bengal 82,920
Tripura $,173
Bihar . 534
Uttar Pradesh 2,075
Punjab (Kangra) 3,763
Himachal Pradesh ’Mandl) 420
Madras 32,746
Mysore . . . . 1,776
Kerala 39,858

(b) Information is not readily avail-
able.
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Promotion of Import-Export Trade

( Shri Rameshwar Tantia:
366. Shrimati Renuka Barkataki:
Shrj Prakash Vir Shastri:

Will the Minister of International
Trade be pleased to state:

(a) the new steps taken towardg the
promotion of import and export trade
with the United States;

(b) whether it is a fact that an
agreement has been concluded for a
long term trade between the U.S.
wholesale distributors and the Indian
wholesalers; and

(c) if so, the muin items to be traded
under such an agreement?

The Minister of International Trade
(Shri Manubhaj Shah): (a) Apart from
the export promotion measures de-
signed to improve our exports in gene-
ral, some important steps taken dur-
ing the last one year or so to promote
trade specifically with U.S.A. are as
follows:—

1. We participated in the “Century
21" Exhibition at Seattle in 1962. We
are again participating in the World
Fair at New York and also in the 7th
World Trade Fair at San-francisco in
1964. Some other proposals for exhi-
biting Indian products in important
cities of U.S.A. are under considera-
tion,

2. Two delegations; a Tea Delegation
and an Engineering Export Promotion
Council Delegation visited USA in

1962. A Jute Delegation is likely to
visit U.S.A. in 1964. These delega-
tions, apart from study of markets

in the respective products establishe
useful contacts with the trade.

3. A barter deal for the export of
manganese ore, ferro-manganese elc.
to U.S.A. against imports of agricul-
tural commodities, mainly cotton,
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hag been concluded recently between
the ST.C, and an agency of the US
Government.

4. Imports of cer:a's and some other

sgricultural commodities e.g. cotton
are being made under PL-480 of
US.A.

5. Certain Export Prcmotion Coun-
eiiciCommoudity Organ sationg have
'nder their conside:.wtion proposal; to
set up overszas offices in U.SA.

6. Co-cperation of US. dasigners
and consultants ig being obtained to
promole ¢xpo-ts of certain products
e.g. handloom textiles.

(b). & (c). The Government have
mo information about any agrezment
of this nature,

‘Bleetricity for Durgapur S.eel Works

| Shri Buta Singh:
367. / Shri Na.asimha Reldy:
LShri Kapur Sizga:

Will the Minister of Ste:l, Min~g ang
Hezavy Engin.cring be p ea ed to state:

(a) whether Hindustan Stee] L!d.
have jssucd a coatract va.ued at
£1,2,00,000 to Mjs. Gre:ves Cott n and
Cromplon, Perkinson, Loadon, for un
electr'c power di tribu.ion system for
Durgapur Steel Works;

(b) if so, the t:.1ans of this contract;

(c) whether internaticnal tenders

are invited for the same; and

(d) if not, the reasong therefor?

The Minister of Stecl, Mines and
Heavy Engineering (Shri C, Subra-
manam): (a) and (b). Hindu tan
Stee] Ltd., have placed orders on Mis
Grez2ve; Cotton *.nd Crcinpton Porkin-
son Ltd., Calcutta for power distribu-
tion system for expansion of Durg pr
Stee] Plant at a cost of Rs. 1484
m'llion with a foreign exchange com-
ponent of Rs. 8.59 millioa. The con-
wact is for supp'y of plant, equip-
ment and cables and also includes
erdction and Civil Engineering work.

MS87(Al) LSD—3.

The order has been placed on the nar-
mal terms and conditions.

(c) and (d). Tenders were invited
from firmg in UK and India only.
This is due to the fict that the foreign
exchange cost of expansion of the plant
is financed from out of a loan gr:nted
by the UK. Government for the pur
pose.
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HM.T. Watches

369. Shri Bibhuti Mishra: Will b
Minis.er of Steel, Mines and1 Heavy
Cogineering be pieased to g.ate:

(a). whether it % a fact that  the
people of cities and viliages other than
those where the gales of HMT.

N
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watches are made have difficulty in
getling the watches; und

(b) f so, whether the Hindustan
Machine Tools Ltd. contempla.e to sell
the watches in S:ate capitals a:d im-
portant cities for at least a limited
period every year?

The Minister of Steel, Mineg and
Heavy Engin:ering (Shri C, Subra-
man'am): (a) and (b), Due to 1'mited
production at pres:nt the wat:nes
manu actured by the Hindustan Ma-
chiny Tools Ltd. are being sod from
s othices and showrooms located at
Banguilore, Bombay, Calcutta Dethi,
Madras, Pinjore and Ernakulam.
However, as produc:ion increase; the
selling organisation will also bLe ex-
panded. The company is, for the pre-
sent, mak'ng arrangements for open-
ing mbout 24 sales offices and scrvice
centre; in a!l the important cit.eg of
the country.
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Durgapur and Rourkela Steel Plants

(Shri S, C. Samanta:
871. 4 Shri Subodh Hansda:
| Shri M. L. Dwivedi:

Will Pe M'nister of Sieel, Mincs ané
Heavy Engineering be pleased to state:

(a) whether it is @ fact that huge
quantity of sieel ingots are lying un-
80ld in the factory prem’seg of Durga-
pur and Rourkela for the last ane
year; ard

(b) if so, whether any arrangement
has been made to sell them?

The Minis.er of Steel Mines gand
Heavy Engineering (Shri C. Subra-
maniam): (a) aiad (b). Accumulation
of ingots at Durgapur and Rourkela
has not exceada2d 10030 to 15000 tonneg
over normaj requirements of the plantg
during the last year. Arranguincnts
have ulready been made for the :ale
of these surplug ingo:s.

Refraciories Plant

Shri B. K. Das:
J Shri Subodh Hansdag
82, Shri S. C. Saman:a:
LShri M, L, Dwivedi:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether there {5 any scheme %o
set up refractorie; plant in Public
Sector;

(b) if so, where this wil] be located;

(c) the reauirement of refractories
at present; and

(d) the source from which it s
met?

The Minister of Steel, M'ne; ané
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Yes Sir, there
13 a pronusal to set up a basic refrie-.
tory plant in the public secior. The
location has not so far been decided
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(¢) and (d). The requirement of
refractaring at pr2s:nt is approximate-
1y 702,000 tons per annum but s
lik:ly to iacre.se when Steel Capucity
§s further expand d. A major portion
of the present requirementg i; met
from indigenous  sources and the
balance frcm impor:s,

Newsprint Factory in Wynad (Kera'a)

373. Shri Koya: Will th> Min'ster
of Industry be pleased to state:

(a) whether there is any propo:al
to 32t up a new print factory :a
Wynad in Kerala in view of the avail-
ability in plenty of bamboosg there;
and

(b) i so, the details theresf?

Tis Minls'er ot Indast:y (Shri
Kanungo): (a) No, S.r.
(b) Does not ar.se.
Export of Frozen Fish
{ Shri Warjor:
874. { Shri Rama Chandra
| Mallick:
Will the Minister of International

Trade be plea.ed to state:

‘a) the total quantity and value of
frozen fish and shr.mp exported dure
ing the last three years; and

(b) the foreign exchange earned ot
this account?

The WMinister of Intermational
Trade (Shri Manub4al Shah): (a)
and (b), Exports of frozen fish and
shrimps qre not separately c’as ified
{1 the Indian Trade Classificating.
However, according to the Marine
Products Export Prcmotion Council,
Ernakulam, the exports of frozen fish
and shrimpg during the years 1960,
1961 and 1962 were 1.39 million kg.
1.38 ru: lion kg. and 2.26 million kg.
earning foreign exchange of the order
of R;. 0.72 crores, Rs, 0.85 crores and
Rs 108 crores respectively.

. Pig Jron

375, Shrimati Savitri Nigam: WinQ
the Minister of Steel, Mines and Heavy
Engineering ke pleaszd to state:

(a) whether It is a fact that a large
number of small foundries siiuuted at
Agra (U.P.) consumed 54,000 ton; of
pig iron in 1962;

(b) wiicther it is also a fact -that
they hxve been giv.n p.g iron quota
for 5,000 tons in 1962-63; and

(c) if so, the reasons therefor and
the action proposzd to be taken in the
matter?

The Minister of Sie:l Mines and
Heavy Engine:rng (Sh:i C. Subra.
maniam): (a) It is not pos ible to say
whether the small foundrics situated
in Agra consumed 54,000 toas of pig
iron in 1962, as sz2parate statistics of
supply of p'g iron to various towns
in the Stuteg are not available. A

quantity of 57,568 tonnes of pig iron
was despatched;supplied to Uitar
Pradest: State for both large and

smal] scale foundries, during 1962

(b) No, Sir. There was no quota
system of allotment of pig iron in
1962-63 and foundries c:ud piuce ine
dents e'ther on stockists or producers
to the extent of their requircments
without any authorisation,

(c) Doesg not arise.

Pig Iromn

876. Shrimatj Saviiri Nigam: Win
the Minister of S.eel, Mines and Hzavy
Engineerinz be pleased to state:

(a), whether it s a fact that the
pig iron allot'ed to the steel wcrks
mainter.ance and the railway sleepers
is much more than necessary for the
actua] product'on which have been
achieved by the steel work; and rail
way departments; and

(b) if so, whether any action has
been taken to make inlerim assess-
ments of the savings of p.g iron by
the various departments in the publie
sector so that it mray be utilised for
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oth>r importan: and useful purposes
by smal] industries?

The Minister of Sieel Mines and
Heavy Eng ncering (Shri C. Subra-
ma2niam): (a) No, Sir. The alloimeat
‘ha; been made alter taking inlo ac-
account the m'nimum requirements
for qt-ci woiks ma.nt:nince and Raii-
way gleeper snanufacture.

(b) Does not arise as the allotment
is bused on the ‘minimum requirements
©f the aliottecs, However, the quota
for the State L st ( mall scale) found-
ries; has ba2en raiscd from 120,000
tonres to 218,000 tonneg in anticipa-
tion of increased production during
1963-64.

Corporation for Cons.ructiomp Work

[ Shri Daji:

8. ISnri S. of. Banerj:e:

Will the M.n'stcr of Steel, Mines
and Heavy Enginecring be pleased to
state:

(a) whether it ha; been decded to
form and function a Corporation for
constructicp work;

(b) if so, the details thereof;

(c) whether the new Corporatinn
will absorb the existing construction
labour emp.oyed by plants of the
Hindustan Stcel Ltd.; and

(d) if so, the terms and cnnditions
thereof?

The Minister of Steel Mines and
Heavy Engincering (Shrj C, Subra-
maniam): (a) Yes, Sir.

(b) The Corporation js being form-
ed to undertake a sizeahle share of
ali n2w sicel workg construction, Its
purpose is to supplement the avail-
able coniract ability in the country,
reduce constru-tion costs and to con-
serve skills in the specialised fields.of
8tcel works con lruction.

1¢) and (d). The new company will
wumndertake construction at diff rent
sites. It might, therefore, be difficult
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to carry existing construction labour
with it. Efforts will, however, be
made to use existing labour im the
best manner pos.ible.

Heavy Machine Building Projeet

378. Shri Umanath: Will the Minie-
ter of Stee), Mines an] Heavy Engl
ncering be plea ed to sta.e:

(a) whether the Heavy Machine
Build'ng Prcject bting erecteg under
the Heavy Engineering Corporation
Lid, at Ranchi, would experi_nce lack
of ready designs, techno.ogical docw
ments for undertaking csnanufacture
of diverse itemg of Heavy Machincry
Eju.pment as ‘ts ma.n difficulty; and

(b) it so, the advance steps contem-
p.ated to resolve these difficultics?

Tiie Min'ster of S'ecl, Mines ané
Heavy Engincering (Shri C. Subra-
maniam): (a) und (b). No difficully is
experienced on this account. Rea.s.ng
the nzed for dasign and technological
documentation fr the 'tems to be
produced jn the Heavy Ma.iiine Build-
ing P.ant, a list of 49 spec.fic itcme
ha; so far been drawn up in consulta-
tion with Hindust n S.eel Ltd. and
g ven to Ms. Promm saex "o t, Moscew
for preparation and supp'y of the
necessary documentaticn, Basid on
future raquirements, design and tech-
nological documentation for uddit'onal
items will be procured frcm USSR as
and whep nzces ary. The Project has
a full-fleiged d sign bureau attached
to it. This will provide facilities for
m .Cificat.on and pr paration of detuid-
ed designs and specifications

Export Aid to Small Industries

879, Shri Umanath: Will the Minis-
ter of International Trade be pleased
to state:

(a) whether the State Trading Cor-
poration has finalised a scheme ca.led
the ‘Export Aid to Small Industries’;

(b) if so, the object of the scheme:
and

(c) the progress made so far?

The Minister of International Trale
(Shri Manubhai Shah): (a) Yes, Sis.
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(b) The main objects of the scheme
e
(1) To assist small scale and
medium scale Indian manu-
facturers in finding new mar-
kets abroad;

(2) To train such manufacturers
and also Government Officers

in the techniquz of export-
marketing.
() The  scheme has attracted

enquirieg from 450 different parties in
85 countries for approximately 1200
‘products whilst 1514 manufacturers
tlave applied for participation.

A 13 weck cvening course in the
techniques cf export marketing under
the schemiz was conducted in col.a-

ration with the Sm<ll  Industries
Bervice Institute, New Delhi and was
- attended by 50 sma'l  industrialists
from New Delhi arca. Further even-
Ing courss are a.so prupos-d to be

organiscd.

A course is new beitg conducted
at pres:cat for the ofiicers drawn from
BSmail ndustrics Sunvie:r  Institutes,
the Stai: Diractorotes of  Industries
atc.

Hanagdicraf!s and Ianiloom Export
Corporation

380. Shri Umanath: Will the Minis-
ter of Intcrnational Trade be pleased
40 state:

Handicrafts and
Corporation has

(a) whether the
Handioom Export
been set up;

(b) if so, the reasons leading to the
setting up of the Corporation; and

(¢) thc objects of the Corporation?

Thz Minister of International Trade
(Shri Manudhai Shah): (a) Yes, Sir.

(b) It was felt that all aspects of
handicrafts and handloom develop-
ment programmes, particularly exports,
could be better organised and manag-
ed by an independent corporation with
necessary operational facilities and
treedom for commercial eoperations.

The Corporation is a subsidiary of
the State Trading Corporation.

{¢) The main objects of the Corpo-
ration are:—

(i) To develop export of handi-
crafts and handlocm fabrics
as a supplement to private
voluntary effort;

To estab.ish trade connection,
sales depots, s°lling agencies;
to open publicity-cum-infor-
mation centres, show rooms,
and ware-houses in foreign
countries.

~

(i

(ili) To participate in foreign fairs
and exhibitions.

(iv) To organize production
through co-operatives, artisang
or its own prcduction centres;

(v) To maka ava’lable technical,
financial and other assistance
to co-op:ritives, produccrs,
small traders and their asso-
ciations; and

(vi) To procur: and supply raw
mailcerials, tools &nd equip-
ment, trained art.sans, set up
common facility ¢ ntres and to
estabiish a system of inspec-
tion and quality control,

Hzavy Pumps anj Compressors

331. Shri N. R. Laskar: Wil the
Minister of Steel, Mines and Heavy
Engineering be pleus:d {o refer to the
reply given to Starred Question No.
654 on the 13th September 1963 and
state:

(a) whether the detailed project
report for the establishment of a unit
for the manufacture of heavy pumps
and compressors in the country has
been received from the Russian
agency; and

(b) if so, the steps taken to instal
the unit?

The Mimister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The contract
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with the Russian Agency for the pre-
paration of the detailed project report
has yet to be finalised It may take
about six months for them to prepare
the project report after executing the
contract. Meanwhile
steps for selection of site etc. are being
taken.
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Durgapur Steel Plant

3¢3. Shri Maheswar Naik: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that diffi-
culties in co-ordination between
Durgapur Steel Project, the Damodar
Valley Corporation and the Railways
over a scheme to erect a conveyor for
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the transport of coal middlings from
the Steel Project to Durgapur Ther-
mal Power Station have resu.ted in
an addit:onal expenditure to the tune
of some Rs. 8 iakhs to the Govern-
ment; and

(b) if so, the circumstances there-
of?

The Minister of Steel, Mines an&
Heavy Enginzering (Sh-i C. Subdra-
maanlam): (a) and (b). I would invite
the attention of the honorable mem-
bers to para 15 of Report of Publie
Accounts Committee 1963-64 (15th
Report) wherein this question was
dealt with recently in detail

Loans to Tea Estates

84 f Shri P. R. Chakraverti:

' IShH P. C. Borooah:

Will the Min'ster of International
Trads bz pieased to state:

(a) the amount allocated for grant-
ing loans to tc:a estates for rehabili-
tation and modernisation of tea indus-
try in the North-Eastern region during
1961, 1962 and 1963;

(b) the tctal amount actually givea
out on loan during the past two years
and during the curreat year uptle

2ptember;

estates are
taking

(c) whether the tea
found to be disinterested in
advantage of his loan; and

(d) if so, the reasons therefor?

The Minister of International Trade
(Shri Manubhai Shah): (a) A scheme
known as the Tea Plantation Financo
Scheme for enabling the industry te
carry out replantitionjnew p.antation
with loans from the Tea Board was
put into operation by the Board in
October, 1962. A revolving fund of
Rs. 5 crores has bz2en sanctioned for
the purpose for the whola country
including North Eastern region.

(b) The money is drawn by the bor-
rowers in annual instalments against
each phase of planting. While the
actual amount disburszd by the Board
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during the current financial and calen-
der year both upto September, 1963
was Rs. 9:4“ lakhs, and Rs. 25.89 iakhs
respectively, the actual amounts com-
mitted were Rs 5358 lakhs and
Rs. 162:84 lakhs respectively.

(¢) No, Sir.

(d) Does not arise.
QA § IITE W WA

A TR JAF qET
Nt fazarg qweg :
2t Wo Ho WIMT :
Nt g feg
Y AFR A& J7&AT

=Y.

w7 TEATT, ATT AT WY | Ayt
o 7g I B FU F0 fF Ty
¥ ITTH FT FI@MAT TqGT F7X A7
fear % wa o T omfa g & 7

T, @A an A Afator
@t (3t fao gwuma) TREgT F
IAE FT FT@AT ETT FW & qrd
% freafafas sofs g & —

() g7 I a9 QUA-_AHA
;N oaag F fay iy
Zmr FAfFafir FReEm,
STIA, HTATAN 0.4 T
TR ¥ qog FT SH faar
TR

qral A7 faaft g #@
T F AR K AT
w1 fzm e g g

(@)

() gH-mlwmo wF Wy
g AT g AR ITF AT G
gt gl A # garaAr
g

T gIaw W wayR
AT AT FTH T &N o
g 1WA 9 ARl W

(%)

ftr 5@ w1 wdow
fafawr fa3lm w19 grw

aImR

fmfor =9 & {72 ag7 A
THET q-THET FT W
Afegrmr

(¥)

WEEF FRGAI AY T qT-
WA ate, Fiom @ T w9
v, AT A7 [T TRIFE
gefew, doqr &R9 xarfx
¥ ATT FI4 ¥ AT w79 g
3 fRar T ¢ |

(%)

s % Ay fafaw
gagFk faqe X fR@
7Y § QR T & fqy |qg-
sRoAuf fages (82
AT |

(3)

Paper from Coconut Coir

33%6. Shri Basumatari: Will the
Minister of Industry be pleased to
state:

(a) whether the investigation under
taken in respect of paper from coconu$
coir has been completed;

(b) if so, the result thereof; and
investigation

(c) if not, when the
is likely to be comp.eted?

The Minister of Industry (Shr

Kanungo): (a) Yes, Sir.

(b) Coconut Coir s suitable for
high stretch special type of paper.
It is not suitable for manufacture of
ordinary writing paper because the
cost is high and also it does not work
well on the papsr machine unless
long fibre pulp such as wood ar
bamboo pulp is added.

(c) Does not arise in view of (a)
and (b) above,
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Export of Indian Rails

387. Shri Raghunath Singh: Will
the Minister of Stecl, Mines and Heavy

W A AT W wEm

qee J A FET A I

Bngineering be pleased to state: - Laf MEeE 93T
(a) whether it is a fact that India s , . .2 .

5 ppexiivg milys wnd ,‘Wg FMm Hdt §g T ) g.'rn
. FIRE R £
(b) it so, the quantity thereof and e

to which countries Indian rails are (q,-) FIT T 99 g fx a;—ﬂq
d - .
being exported? ATFR Y YT J wErE § a9 3@
The Minisier of Stecl, Mines and - Pgrer  runit .
Hoavy Enginsering (Shri C. Subra- A F awwdy dfwa awn w TF

maniam): (a) and (b). Yes, Sir, FGAT T W § ; AR
approximately 12500 tons of rails are

being exported to Sudan. (=) afy gr, a1 3T & B9 A7 drer
¥ g @i AT A7 A HIA AEN

gtz = foabw g Jrar d ?
yeg, S A RO @ do: INTHEA (N W) ¢ (F)
ot Maw ang 7 13 UST A IRTT 37 F A wrear

FIOTI0L, AT AN WA TN ﬁﬁﬁf ffw %_N q@f:im_ﬂ g
fraer AN 3 I N Fo FG Wazs § mf 0 g el ¥
®A WA AT A7 FX F qAT
(F)am Az ar g HF T §F  fma @ i -
:ggf;aga;ag ZTIRITAT FT qUAT () AFaF T & Y Cana ,
) wrINr s FdETr F ogAT R
(@) wiE A, I IR E FitsT af #r 75 2 1 saf1y AT

falr o T I @A war ard ¥ f4Y e ¥ whag 39

S & Grs >
() AT EY ZHASAT AT AT ferdy avft 4 wiar 3, 9z am

wi ;W T AT g g )
; . Sales of Khadi
(=) zawr Q@ §3r w3 fFa
T ? 390. Shri Kashi Ram Gupta: Will
: the Minister of indusiry be pleased
TETE, AT aqT WY ftfmbar O State i
wat (st fao gageaw) : (%) =, (a) the total sales of Khadi to both

N N . Central and State Government De-
I, WETT ¥ TF 9iooe Fo Flo To partments, Semi-Government bodies

;fa':ﬁr(q( & q;;a'wla"s fg:ﬂga, and corporations and its psrcentage in

s R relation to total sales, year-wise, in
GG USERCLRELUR G the last three vears ie. 1950-61, 1961
(E) ;"r?rmqt 1 fa%7-7e7 82 and 1962-63 separately for cotton

and woollen khadis;

»,59,3%¢ WA § |
(b) the yearly rebate paid on Go-

(rr) S, g vernment sales for the respective
() e ¥ g Rfepw 7 Yoo end
@ ¥

(c) the total yearly sales to public
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i iae regpective years and rabate
paii thereon for (i) cotton khadi and
{}1) woo.len khadi?

The Minister or Industry (Shri
Kanungo): (a) to (c). The informa-
fSion is being collected and will be

placed on the Table of the House in
due course.

Bully Earnings of Ambar
Spinners

391, Shri Kashi Ram Gupta: Wi'l the
Minister of Industry be pleased to
state:

(a) the av-rage daiiy earning on all
India basis of a spinner of cotton yarn
on Amhar Charkha, the average ear-
aing f a sp'nnoer on cther traditional
Charkhzas ard tie avovage daily ear-
airg of a Khadi woaver together with
the numbcr f tot ] work-days of em-
ploym: nt n the respective occupaticn
‘n 13560-61 to 1962-L3 scpuralely; and

(b) th2 pereootage of  cver-head
<harges on sioff, «@iavivs and adminis-
tration on the cil2 cf Khadi in BRhan-
darz an Yavens run by the Commi-
sston?

The Minister of Industry (Shr
Kanrang.): (a) The yeariy average
earnings of a Spinner of cotton yarn
on Ambar Charkba an4 Tradittonal
Charkha, wi h 2 to 4 hours work in a
day and 150 to 200 work-days in a
year, werc Rs. 60.00 and Rs. 25.00 res-
pectivety. The ‘average income of a
weaver, for thn corresponding pericd,
while working for 6 months to 8
months in a year at the rate of 25
work cays in a month varied I{rom
Rs. 100 to 500 per year.

(b) 5% to 11%.
Publie Sector Steel Factories

( Shri Surendranath Dwivedy:
$92. { Shri Umanath:
\_ Shri S. M. Banerjee:

Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
ARate:

Charkha’

(a) whether any general instruo-
tions have been issusd to the Public
Sector steel factories to implement
labour laws applicable to them in their
respective States;

(b) whether Government have re-
ceived complaints about non-imple-
meontation of many of the existing
State labour laws and regu.ations by
some of the managements of these
stee] factories; and

(c) whether it is a fact that the
Or:ssa State Government have comp-
lained that the Management of the
Rourkela Steel Plant have been neg-
iigert and have viclated certaim
lahour rcgu'’ations?

Th= Minls‘er of Steel, Mines and
Heovy Eagivcering (Shrl €. Subra-
maniam): (a) The Gen~rel Manugers
of the Public Sactor Stoel  Facteries
are aw that labour laws applicuble
to factorie: in diffec-ent S ates are
applicnhie to them ¢lso. The neces-
sity ¢f complying with ail labcur laws
hog been emphasised to th® General

Managers of the Steel Plants and
others from time to time.
(b) and («). Som-> time back the

Implements: on and Evaluation Offi-
cer of Orissa Government had alleged
violation of Labour laws by Rourkela
Steel Plant in his report. These aile-
gations were examined by Rourkela
Steel Plant and detailed comments of
the Steel Plant on each of the alle-
gations were sent to the State Evalua-
tion and Implementation Officer.

Golf Clubs and Balls

398 Shri Karni Singhjl: Will
Minister of Industry be pleased to
state whether any application has
been made by any Sports manufac-
turing Company in India for assemb-
ling and manufacturing of golf clubs
and golf balls indigenously?

the

The Minister eof Industry (Shrg
Kanungo): No such application nas
Deen received.
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Production of Tea

394. Shri Raghunath Singh: Wiil
the Minister of International Trade
be ploased to state  whether it is a
faci that the pricduction  of tea in
North Eas: India has declined consi-
derably during th2 list three moaths
es comparad to the corresponding
months of 1962?

Th: Minister of Internatlonal Trade
(Shri Manubhiai Shah): No, Sir. The
production of tza in North East India
during the last three months was as
under. The fal in production in month
of August 1963 was due to extremely
adverse weather conditions:—

(Production of tca in million kgs.)

1963 1962 Differcer.ce
August 476 49°7 —21
September 44°2 449 —0°7
October . 451 43°1 +2°0
The production has again risen in

October, 1963.

Three-wheeler Vehicle Producticn

395. Shri S. M, Banerjee: Will the
Minister of Steel, Mun~s and Hecavy
Engineering be pleased to state:

{a) whe her Planning Commis-
slon has recommended expansion of
existing capac'ty of three-wheeler
wvehicle production in the country
during Fourth Five Year Plan;

(b) if so, whether there is a mono-
poly by a particular firci ¢t present;

(¢) if so, whether some «ther fi'ms
from Woest Bengal have aiso applied
for licence; ani

(d) if so, the decision ‘:ken by
Government in this regari?

The Minister of Steel, Mines and
Heavy Eng'neering (Shri (. Subra-
maniam): (a) No firm targets of
capacity and production for automo-
bile industries during the Fourth
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P'an have yet been decided, Demand
for threc-wheeler vehicles 18 now
being assessed,

(b) One firm is, a! presnt, lcen-
scd for the manufacture of three-
wheelers.

(c) and (d) An application for
grant of a liccnce fo; seting up a
plant in West Bengal for t.e manu-
facture of three-wheelerg wss receive
ed, but it has been rejectoc. as there
is no scope, at present. fuo licens.ng
wdditional capacity in the tuid.

Cement Factories in Huuacha)
Pradesh

386. Shri Raghunath Singk: Will the
Minister of Steel, Mnes ang Ileavy

Engineering be pleased to stale:
.

(a) whether any scheme is undes
consideration to erect cemeui factcrieg
in Himachal Pradesh; and

(b) if so, the details thereof?

The Deputy Minister in ‘he Minis.
try of Steel, Mines and Hcavy Eng-
jueering (Shri P. C, S=t.):. (a) and
(b). A letter of approval w:il Ue
granted agreeing to the setiing up of
a cement factory by MjS. F:ija Ram
& Co. (Private) Ltd. at Rajban,
Himachal Pradzsh, for an annual
capacity of 100,000 tonnes.

Cotton Mills in Himacha! *radesh

397. Shri Raghunath Sirgk: WVili the
M nister of Inteinational 'Iry:de be
pleased to state:

(a) whether any schemme is under
consideration to erect cotten inills in
Himacbal Pradesh; an4d

(b) if so, the details thereo?

The Minister of Intcrpationn)l Trade
Shri Manuabhai Shah): (a) wud (L).
A licen"e has already been i:isusi for
the establishment of 4 ~ot'on :~inn'ng
ml with 12000 spiindl~ o¢ Peonta,
Issue of licence for a seccnd unit 18
under consideration ‘n ¢onas'tation
with tne rfdimachal Pradeeyr Adninis-
tra.ion,
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Paper Factories in Himachal Pradcsh

398. Shrl Raghunath Singh: Will tha
Minister o. Industry be plcused 10
state:

(a) whether any scheme is under
¢onsidsration to erect paper f.ctories
in H'niacna)l Pradesh, and

(b) if so, the details thereof?

‘Thy Minister of Industry
Kanungo): (a) No, Sir.

(Shri

(b) Does not arise.

Trade Agreements

9 f Shri P. R. Chakravertl;
1 Shri P. C, Borooah:

Will the Minister of International
Trade be pleased to statle:

39

(a) whether it is a fact that several
trade teams will be coming to New
Delhi by March, 1964, for negotiating
long-term trade agreements;

(b) if so, the coun'ries concerned;

(c) the countries of the communist
bloc which hive renewed their trade
agreement this year so far;

(d) the vo'ume of trade agreemen's
in 1963 so far with Soviet Union; and

(e) whether Ind'a proposes to send
out tzams to study markets abroad
and exp'ore the possiblities of ex-
panding tride in different countiies in
19€3 and 19642

The Minister of Int°rnitional Trads
(8hri Manubhai Shah): (a) Yes, Sir.

(b) Afghanistan, Algeria, Bulgaria,
Ceylon, Czechoslovakia, East Ger-
many, Hungarv, Philippines, Pol.nd,
Rumania and South Korea.

(¢) Czochoslovakia, USSR, ard
Yugoslavia,
(d) The vo'ume of Indo-Soviet

trade durin? 1953 is estimited a' bvs. H9
crores each way and is expected to

reach about Rs. 110 crores each way
in 1966,

(e) Yes, Sir.

Kanl'a Free Port

Shri Sham Lal Saraf:
400.{ Shri Siddananjappa:

Will the Minister of International
Trade be pleased to state:

(a) whether the area that has beem
earmarked for setting up industrial
units in the Kandla Free Port has
made any progress; and

(b) the units for which industrial
licenses have been granted and how
many such units have started tuno=
tion.ng and when the rest will be
completed and go into production?

The Minister of International Trade
(Shri Manubhaj Shah): (a) and (b).
The detai.s of this scheme have not vet
been fina ised. The matter is, how-
ever, under very active consideratiom.

A high level committee has beea
consti.uted with Officials of the Stats
Government and Central Ministries.
This Committee is going into the
question of the types of Industries te
be set up having regard to the avaue
ability of the power, water and mi-
nerals in the area.

Tractors

401, Shri D. J. Na’k: Wil the Minis-
ter of Stzel M nes ang Heavy Engl-
ncering be plea ed to stale:

(a) whether it is @ fact that there
{s growing demand for tractors; and

(b) it so, the steps Government
propos2 to take to s ¢p up production
to meet the increasing demand?

The Minister of Steel Mincs and
Hzavy Euginecring (Shri C. Subrama-
niam): (2) and (b), Against an esti-
mated drmand of 10099 tractors, poe
aanum, by 1965-66, 5 firms have bren
licens»d or appraved for the manu-
fasture of trocovs for a total capie
city of 14,000 Nos, per annum, The
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Question of licensing additional capa-
city in the field is, at present, wnder
consideration.

The existing manufacturers have
beer, assisted with foreign exchange
required for the import of capital
good; for the complction of their
phased manufaciur ng prog-ammes.
They are also being given fireign ex-
-change to the max.mum exient p:ssi-
ble. for the import of componentsiraw
materials.

Spindlage in Textils Mills

e Shri P. R. Chakraverti:
=~ 1Shri P. C. Borooan:

Will the Minister of Internatiomal
Trade be plrased to state:

(2) the spindlage at present in ope-
rat on with thz Textice mill; in India;

(b) the additionul :s» 'ndlage sanec-
tioned f.or insial.aucn:

(c¢) whether the place cf installa-
tion is siow; ana

(d) if s». the reason3 therefcr?

The Mini ter of In‘e'na’iona]l Tride
(Sh:i Manubhai Shali): (a) to (d). A
staioment 15 1aid on tne Table of the
House. [Placed in Library. See No.
LT-1900/63.]

f=f /& =vEA
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Iam /A (o FATm) o e
& g9 UST 7 ¥ dArgHg 9 Azl
& gRAT &eWY g 1 Sl aw famr
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“Fewre T T@r arar o
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Juts Indutry in West Bengal

405, Shri A. N. V.dyalankar: Wil
the Minister of Iniernutiomal Trade
be pleased to state:

(a) whether it jg a fact that the
jute ndustry in West Bingal is sere
ious'y lagring behind due to want of
modernisation;

(b) the extent and the percentage to
waien tne Iollew,ng processes  have
been modern: ed—spinning, wind ng,
weavng, finishing and final packing
process: and

(c) the stepg Government propose
to take 1o 1mp:ove the position?

The Minister of Internatioma] Trad»
(Shri Manubhai Shah): (a) No, S..

(v) The mod:rn'sation of the ju'e
inausirv upto the sp.nning .tage i®
almos. compietz. 82:3 per cent of tae
iim» varn c.pacity and 923 per cent
of the course yarn capacity required
to fred the siaadurd hessioo ad
sack ng locms has be2n modernised,
Disoo s al toearmto'id broad lo me
are heing fod with cilver span varn,
The industrw .s curr nt.y m dornising

R wanu ng ons Far moaermse
ing tne wuavicg secticn, the inausiry
is 4t pres nt carrying on exporman's

on two a ‘rtantive tyres of fully auts-
mat.e Ios P:nding the se ecti n of
the part-u‘ar tvne oi loom, the sun-
dard looms ore pbeing rendored simi-
aulomatic by fitting coploader; to
them. The industry has recorded the
nighest  .ncrzase in production this
year as compar:d to the pasi yeurs
reachinz a production o 23 lakh
tonn»s during the six months of 1¢63-
64 (April, 1963 to Scptember, 1363) ay
compared to 6:04 lakh tonnes in the
sam=> period of six months of 1962-63.
Th- exports of jute goods in the six
months April—September, 1963 has
reach~d the highest record sc far at
Rs, 82 crores as compared o s 71
croreg in similar period of 1962-63.

(c) In order to accelerate the pace
of modernisation and thus improve the
competitive position of the industry,
a slf-financing scheme has been in-
troduced which facilitates import of
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required machinery for preparatory
and post-spinning stages, and the in-
dustry has taken advantage of this
facility.

Small Scale Industries in Punjab

406. 8hri Hem Raj: Will the
Mini'ter of Inlustry be pleaszd
to refer to the rep'y given to
Unstarred Question No. 295 on the
16th August, 1963 and s:ate the steps
#ince taken by Government for the
tull supply of materia's like pig iron,
hargd coke. sh-et; wire and noa-fer-ous
metals for the small scale industries
‘tn Punjab?

The Minister of Industry (Shri
Kanngn): There is a general
shortage of raw materials parti-
eulirly jron and seel and non-
ferroug  motals. Equituble distri-
bution of available supplies is

made to all State Governmon!s, The
pos:ition in this regard is the same all
ever the country a:d every State is
getiing only a portion of is rcquire-
e-nts. The difficulties of the small
#cale unitg 8re manly due to the n-
creasad demand owing to expansion
Aand setting up of new units.

Seamless Tub:s Factory in Punjab

407. Shri Hem Raj: Will the Minis-
ter of Steel, M'ne; and Hzavy Engine-
ering be pleased to refer to the reply
given to Uns arred Question No. 263
on the 16th August 1963 and state:

(a) whether any decision has been
faken by the Central Government on
the Punjab Government’s proposa] to
set up a Seamlesg Tubes Factory in
Punjab; and

(b) if not, when a decision is likely
%0 be taken?

The Depu‘y Minister of 8'ezl, M'nes
and Heavy Engineering (Shr: P, C.
Be‘hi): (a) and (b), The Central Gov-
ernment have approved the Punjab
Government’s proposal for setting up
an industrial undertaking for tue
manufacture of seamless steel tubes.

Industrial Extension Service itn Puniab

408. Shri Diljit Singh: WIl the
Minister of Inluiry be pleased to
state:

(a) the number of small gcale units
benefited by the Industria] Extension
Sarvice in Punjab during 1962-63 and
1963-64 so far; and

(b) the amount of grant or loan
g'ven to them for d2va2lopment during
the same period, year-wise?

The Minister of Inlustry (Shel
Kanungo): (a) and (b). A siatement
is as under:

STATEMENT

No. of parties bene-
fited

)
Nature of arsistance
rendered to small
scale units

1962-63  1-4-63 to"

30-9-63

() No. of parties
given techrical
assistance

(15) No. of perties
given information
to start new in-
dustries

3743 3505

2426

(155) No. of partics
given other as-

sistance 3604 2996

(iv) No. of factery
visits prid  to
render on-the-

spot advice 4143

(b) During 1962-63. a loan of Rs.
59'00 lakhs was given to the State
Government under State Aid to Indus-
tries Act. The amount of loans which
tha Cen‘re w'll g've to the Sta‘e Gov-
ernment for 1963-64 will be determin-
ed towards the end of the year in
accordance with the existing pro-
cedure.

Training in Small Sca'e Indus riey

409. Shrl Da’jit Singh: Will the
Min eter of Imndustry be pleascd to
state:

(a) the number of persong from
Puniab sent abrzad bv Gove-nment
for training :n the Cottage and Small

2117
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Scale Industries during the la.t three

years; and

(%) the nimes of the countrics to
which they were sent?

The Minister of Indusiry
Kaanngo): (a) One.

(b) Denmark

(Shri

Invest gations into Illegal Forward

Contracts by Calcuia Firms
(S“ri Indrajit Gup‘a:

2\ Shri D D. Mantri:

Will the Minister of International
Trad: be pleas:d to refer to the rep.y
given to Starred Question No. 789 on
the 20th Septembar, 1963 and state:

(2} whethor the investigatons in o
fllega]l forward ccniracts bv ceria:n
Calcutta firms have now been comp-
leteq:

(b) if so0, the action takzn against
the offending firms; and

a1,

(c) whether Government have taken
any precuat onary Imeasures aga:n t
the widespread indulgence in “dublLa”
and “kerb” centrac's?

The Min'ster of Internalion:l Trade
(Shii Manubhai Sh h): (a) No, Sr.
Tha cazes ure st'll under investiga-
tion by the Calcutta Police.

(b) Does not arise.

(c) Yes, Sir.

Spinniny Unit for Kangra District

411. Shri Hom Raj: Will the Minis-
ter of Internationa] Trade be pleased
to state:

(a) whether the Punjab Gsvern-
ment approached the Central Govern-
ment with a request for setting up a
spinning unit of 800 spindies in the
hilly district of Kangra; and

(b) if so, the decision tak:n thereo1?

The Min'stey of In‘ernational Trade
{Shri Manubhal Shah): (a) No, Sir.

(b) Doeg not arise,
Tea Promotion Campaign

412. 8hry P, C. Borooah: Wil] the
Minister of Int'rnationa]l Trade be
pleased to state:
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(&) whother thare is a proposal ‘o
Faunch a joint tea promotion came
paign in collaboration with other tea
producing counir.es in foreign mar
kets; and

(b) if so, state at which the pro-
posa' s.ards?

The Mini ter of Internat'onal Trade
(Si:ri Manubhai Shah): (3) =2nd (W),
The Tea Board is already collaboraie
ing with Ceylon and the jocal tca
trade through the Tea Council in the
USA. Caniada, West Germany and
Australia in pr:pagating the consump-
tioa «f tea a; such in thcse countries
Of the tea producing countries other
than Ceylon, Indones'a is par icip t ng
only in the Tea Council of the USA.

Smal} Scale Indu tries

413. Shri Daji: Wiil the Minister
of Iniustry be pl:asad to stale:

(a) the total amoun:! of assistznce
reieasad by the National Small Scale
Industries Corporation during 1962-
63;

(b) the amount givcn to each State;
and

(c) the basis of the di_bursement
of such assistance?

The Minister of Induostry (Shri
Kanungo): (a) The Nat'o al Small
Industries Corporation Limited does
n3. g've cash loans but supplies
macninery to small scale urits on hire
purchas> basis. The Corporat.on also
assist: @roll industrial uniig in s:cur-
:ng contracts from she Central Govern-
ment Stores Purchasing Agencies. The
value of machinery delivered by the
Corporation to smail scale units on
hire vur:bhase bas’s dur.ng the y-ar
1962-63 amounts to Rs. 351 35.886
With the assistasce of the Ccrporation
the small units s2cured contruacts valu-
ed at Rs. 14.51.58.309 from the D.G.S
&D. iuring the same period.

(b) Statem:znt; containing Sta‘ew’se
break-up of the vaue of ma hines
delivered and the value of orders
secured by the smal] scale un’ts dur-
ing 1962-63 are laid on the Tab'e of
the House [Placed in Library. See No,
LT-1801/63],
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(c) Applications recommended by
the State Directors of Indusiries are
normally accepteq after examination
of the prosvects of the indu try for
which machkines are applied for and
the fore:gn oxchange commitment in-
wolved.

Cement factory Licen:es

414, Bhri Jaswant Meh'a: Will the
Minis'er of Steel, Mines and Heavy
Enginzering be pleased to state the
number of cement factory licences
cancelled during this vear on account
of failure to s=t up factories?

The Deputy Mini-ter in the M'ni-try
of Steel, Mineg and H~avy Eng'neering
(Shri P. C. Sethi): During 1953, three
cement factory licence; have been
cancelled so f'r rn account of failure
to sct up factories.

Corrugated Iron Shects for Manipur

415. Shri Rishang Keishing: Will the
M.nisier of Scieet, Muncs and Heavy
knguncer.ng be picased to state:

(a) the quantity of corrugated Iron
Bheets requured by the peopie of
Mampur and tne number of applica-
tiong filed for them;

(b) the quantities of corrugated fron
sheets allotted in 1962-63 and 1963-64
so far; and

(c) the manner in which Government
proposes to meet the demand of the
peopie of Man.pur for Corrugated
Lron Sheets?

The Minister of Steel, Mines and
Heavy Lkngineering (Shri C. Subra-
maniam): (a) to (¢). No fresh al.ot-
men, of galvanised corrugated sheets
has been made in 1962-63 and 1963-64
because of the large number of out-
standing orders pending with the
Producers and the need for meeting
the large demand from the various
Defence organisations during the
emergency. However, supplies are
be'ng made, to the extent possible,
against  the outstanding  orders.

Demands for galvanised corrugated

sheets, during 1962-63 and 1963-64,
under the various State's quotis, viz,
Government Development schemes,
Steel Processing industries, non-agri-
cuitural, agricultural and small scale
industries, werz 9,585 tonnes and
10,980 tonnes respec.ively. The num~
ber of applications for release
from individual persons, received
by the State autho'iles, were
2,222 in 1962-63 and 908 in 1963~
64. However, the total despatches of
galvanised corrugated sheets to Mani-
pur Sta'e during 1952-63 and 1963-64
(April—Sept-mber, 1963) were 1,424
tonnes and 791 tonnes, r-spectively
Since such sheets a-e in short supply
as compared with the demand from
ail States, the available supply has to
be rationed equi.ably amongst all
consumers.

Industrial Projects

41¢. Shri S. B. Patil: Wil] the Mini»-
ter of Industry be pleased to state the
total investments during the Third
Five Year Plan upto 31st December,
1963 on public sector projects in the
States of Mvsore, Madras, Andhra,
Kerala and Maharashtra?

The Minister of Industry (Shri
Kanungo): Th~ information {s being
collected anq will be laid on the Table
of the House,

Export to UK.

a7 J Shri Subodh Hansda:
L Shri D. C. Sharma:

Will the M:inister of Internatiomal
Trade be pleased to state:

(a) whether it is a fact that there
is a gradual decline of Indian exports
to the United Kingdom: and

(b) if so, the reasons therefor?

The Minister of International Trade
(Shri Manub:ai Shah): (a) and (b).
A statement of exportg from India to
the UK. in 1961-62, 15¢42-63
is lald on the Table of the House
It will be seen that our exports im
1962-63 have in fart picked up, as
compared with the previous year. to
the extent of almost Rs, 3 crores
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There has. therefore been no gradual
decline. Our exports to UK. have
depended on the condition of the UK.
market and the availability of export
eurplus2g in India, In the current
year in the firs. six months also the
exports to UK. ar» almnst s m-. as
during similar period of last year.
Statemennt
(Value in Rs. Crores)

1961-62  1962-63

Exports mcludmg re-

Ex-orts 16391 163 71

Import of Tea Manufacturing
Machineries

4€18. Shrl Hem Raj: Wiil the Minis-
ter of Internationaj Trade be pleased
to state:

(a) whether {t ig a fact that the
Punjab Government have approached
the Cen'ral Government and the Tea
Board for the import of tea manufac-
turing machineries from Janan to
rehahilitate the dying tea industry of
Kangra;

(b) if so. the number of such
machineries which will be Imported;
and

(¢) the amount of foreign exchange
tnvnlved and how much has been
released for the pu-pose?

The Ministap of International Trade

(Shri Manubhai Shah): (a) No, Sir.
(b) and (c¢). Do not arise.
12 hrs.

CALLING ATTENTTON TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DAMAGT TO INDIAN EMBASSY
IN BaGHDAD

Shrli P. C. Borooah (Sihsagar): 1

call the attention of the Prime Minis-

ter ‘o the following matter of u-gent

public importance and I request that
@e may make a statement thereon:
The reported damage to Indian

Embassy at Baghdad by shell-
fire,
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The Prime Minister, Minister of
External Affairs and Minister eof
Atomic Encrgy  (Sh-i  Jawaharla)
Nehru): Some very slight damage
was caused to some glass paneg ete. ia
the Indian Embassy.

It is known to the House that lately
there was an uprising in Iraq which
led to the assump ion of complete
control of Government by Presidem
Aref with the backing of the armed
forces. Field Marshal Aref has be
come President and Supreme Com-
mander of the armed forces.

The change in Government has bees
brought about by internal differences
botwen the erstwhile ruling Ba’athisg
Party and the other polit.ca] elements
The events leading ‘o the change i»
Government in Jraq started on the
13th instant when Field Marshal Aref
took over command and decided te
disband the Ba'athist orcanised
Nationa! Guards. Some figh'ing s
reported lo have taken place in the
streets of Baghdad when army unite
from outside Baghdad marched inte
the city in support of President Aret
Puring the fighting between the
National Guards and the Army, some
casualties a~e reported to have taken
place and some property damaged,

So far ag our Embassy in Baghdad
is concerned, it suffered some slight
damage from ctray bullets and glass
panes were broken by flving shells. A
shell hit the top floor of ‘he Chancery
building. The Ambassador and Em-
hassy personnel, however, were no%
ha-med, and according to rerorts,
none of the Indians residing in Bagh-
dad were affected.

Shei P, C. Boroozh:
whether Government
any compensation for
caused?

May 1 Rnow
have claimed
this damage

Mr Speakor: Shri Kemsth
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Shri Hari Vishnu Kamath (Ho-
shangabad): On a point of clarifica-
tion. Has our Ambassador in Baghdad
been in touch with the Government,
from hour to hour, and has the new
Government expressed regret for this
accidental damage to our Embassy
and the residence of the Ambassador?

Shri Jawaharlal Nehru: Our Am-
bassador is—I cannot definitely say
whom he hag seen—in touch with the
Government all the time. The
damage caused to our Embassy is so
slight that it is not proper for us to
make a fuss about it.

Shri Hem Barua (Gauhati): On a
point of information, Our Ambassador
wag at the Chancery Building when
this accidenta) firing took place. May
we know if he is all right?—I am
concerned about him because he was

a Memboer here and is a friend bof
ours,
Mr. Speaker: Order, order. Shri

Jashvant Mehta.

Shri Jachvant Mchta (Bhavanagar):
Mav I know whether Government has
information whether this firing was
by the MNational Guards or by the
Army side?

Shri Jawaharlal Nehrm: When fight-
ing takes place, it is between two
parties, and both fire at each other.

Shri P. R, Chakraverti (Dhanbad):
What form of compensation is expect-
ed to be realised from them?

Mr. Speaker: Papers to be laid.

12.05 hrs.
RE. MOTIONS FOR ADJOURNMENT

ot TREEE  qAER  (JTEFT) ¢
weaer WEIEA, 5§ A AAWT A F
qwq
Shri Ranga (Chittoor):
happened to all those adjournment

motions which have been placed
before you? I thought you were

1457 (Ai) LSD—4,

What has
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Adjournment
examining them, and then you would
take the House into confidence. I do
not know what has happened.

Mr. Speaker: Which particular
motion does he refer to? 1 wil]l ask
the office to inform him just now,

Shri Ranga: The adjournment
motion in regard to drought condi-
tions in Rajasthan and Gujarat.

Mr, Speaker: The other motion has
been agreed to here, and there would
be a general debate about the prices
and the food situation with particular
reference to prices and sugar. All
these drought areas can also be cover-
ed by that. We have fixed two days
simply on that account that all these
matters might be taken up during that
debate. It wag decided in the Busi-
ness Advisory Committee that all
these things would be taken together,
When time has been fixed for discus-
sion on a particular subject, no ad-
journment motion or other notice can
be taken up in anticipation.

Shrimati Renu Chakravartty (Bar-
rackpore): The discussion was speci-
fically to discuss the question of the
prices and sugar,

Mr. Speaker: With special reference
to prices and sugar.

Shri Ranga: But there are drought
conditiong in Rajasthan and Gujarat.
Thousands of cattle are dying and we
are gelting reports, and we would
like to have a separate occasion for
discussion,

Mr. Spcaker: Let us have the dis-
cussion and then see if there is need.

st =Y (fgare) : weaw wEIRA,
oo T oA & faxr S @ faw
g & fa Az fFe § 99 F w=<
fas =maw ®X =W A I@ A
AT AT A T R IE R
qRT AR A FAH AT qEr A FA
&Y T ax oY 9 A § A7 T A
WY @Al #Y g g A A W
£ | 7z /T a1 S A W9 X AR
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[t amrET]
forar & 99 F WX A At 0 AR
ATT F FIHA HIA FT FIAT HETH Aifeq
@ 99 F HE T @A A
N FET T F AR T 7T T ]

T T IXE ¥ TG FER A A
F1 &, 39 #1 9% & | a8 Wgq IO
AT I AW AT R E | & g
Ta WY AT W@ & | gy wEwd &
a2, i T A1 Ry AR @)
GevMde AT F WEd I 99H I,
9 U g9 F1 Fore AT A |

e g S I T T
2 ag o AR Fewaew F FALC FQT
2 aw # forar g @ R &
foalg @iz M AEd &1 f@a g
A T Foorwew o T ¥ A o
FET | 99 F qQ AR FE A ey
IR g Afcm A a1 &
IY AARET FIAET FEAT | WX TG

Y

T R
st awd : gafwat @ @ g,
o T g9 8, FT qg W I § AT
ST |
sregey REEE ¢ |7 S, e &
NATH FEA | gH THTH FAvEH T

-

|

St quTdY : gg ot 3% g, WA
w]ET .

Mr. Speaker: Order, urder.
ought to be an end to it.

There

st TRAFAE TEE : N '
srgor Afeq fgar a1 )

wer WERE : A9 UF aq 99
A qF Y qR A AL G

st TRAAw graE : § S &
MA@y & RF
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FUE A Y W g FA A/ AT
a9 WY & | g AN &S &7 Sl
# A § o qF Arew g § fw Ay
e @ faar wr g, afew e
T F fay | = A QY fawr o 9w
7g Tgd weEqw faww g zafed ar
fraga & fr afs o0 ¥ a9 A4
AERg ¥ T8 9T a9 faerar & at 7ot
AUEIESI U I e A

AR WEIEW : AR, WET | AT
T § ITRA | AT AT ST A9 g K
I9 9 fFE FT W

12-08 hrs.
PAPERS LAID ON THE TABLE

THE TEA (AMENDMENT) RULES AND
REPORTSs OF TARIFF COMMISSION ETC.

The Minister of International Trade
(Shri Manubhai Shah): I beg to lay
on the Table—

(i) a copy each of the following
papers: —

(1) The Tea (Amendment) Rules,
1963 published in Notification
No. G.S.R. 1636 dated the
12th October, 1963, under sub-
section (3) of section 49 of

the Tea Act, 1953. [Placed
in Library. See No. LT-1882/
63].

(2) The Jute (Licensing and Con-
trol) Second  Amendmeng
Order, 1963 published in Noti-
fication No. S.O. 2879 dated
the 12th October, 1963, under
sub-section (6) of section 8
of the Essential Commodities
Act, 1955. [Placed in Library.
See No. LT-1883/63].

(3) The Standards of Weights an&
Measures (Amendment) Rul-s,
1963 published in Notification
No. S.O. 2962 dated the 19th
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October, 1963, under sub-
section (3) of section 17 of
the Standards of Weights and
Measures Act, 1956. [Placed
in Library. See No. LT-1884/
63].

(4) Annual Report on the activi-
ties of the Coir Board and the
working of the Coir Industry
Act, 1953, for the year 1962-
63, under section 19 of the
said Act. [Placed in Library.

See No. LT-1885/63].

(ii) a copy cach of the following
papers under sub-section (2) of sec-
tion 16 of the Tariff Commission Act,
1951: —

(1) (a) Report (1963) of the
Tariff Commission on the
continuance of protection to
the Sericulture Industry.

(b) Government Resolution No.
11(3)-Tar/63 dated the 18th
November, 1963.

[Placed in Library. See No. LT-
1886/63].

(2) (a) Report (1963) of the
Tariff Commission on the con-
tinuance of protection to the
Industry manufacturing A.C.S.
R. (Aluminium Conductor
Steel Reinforced) and A.A.C.
(All Aluminium Conductor).

(b) Government Resolution No.
13(3)-Tar/63 dated the 19th
November, 1963.

(c) Government Notification No.
13(3)-Tar/63 dated the 19th
November, 1963.

[Placed in Library. See No. LT-
1887/63].

(3) (a) Report (1963) of the
Tariff Commission on the con-
tinuance of protection to the
Antimony Industry.

(b) Government Resolution No.
2(1)-Tar/63 dated the 20th
November, 1963.
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Table

(c) Government Notification No.
2(1)-Tar/63 dated the 20th
November, 1963.

[Placeq in Library. See No. LT-
1888/63].

(4) (a) Report (1963) of the
Tariff Commission on the con-
tinuance of protection to the
Electric Motor Industry.
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Resolution No.
20th

(b) Government
5(2)-Tar/63 dated the
November, 1963.

(c) Government Notification No.
5(2)-Tar/63 dated the 20th
November, 1963.

[Placed in Library. See No. LT-

1889/63].

(5) (a) Report (1963) of the
Tariff Commission on the con-
tinuance of protection to the

Cotton Textile Machinery
(Spinning Ring Frames,
Spindles, Spinning  Rings,

Fluted Rollers and Automatic
Looms) Industry.

(b) Government Resolution No.
7(3)-Tar/63, dated the 2l1st
November, 1963.

[Placeq in Library, See No. LT-
1890/63].

REPORT OF THE INDIAN PRODUCTIVITY
TEAM ON GLASS INDUSTRY IN BRITAIN
AND U.S.A.

The Minister of Industry (Shri
Kanungo): I beg to lay on thc Table
a copy of Report of the Indian Pro-
ductivity Team on Glass Industry in
Britain and U.S.A. [Placed in Library.
See No. LT-1891/63].

REGISTRATION OF ELECTORS (SECOND
AMENDMENT) RULES ETC.

The Minister of Law (Shri A, K.
Sen): On behalf of Shri Bibudhendra
Misra, I beg to lay on the Table a
copy each of the following rules:—

(1) The Registration o¢ Electors
(Second Amendment) Rules,
1963 published in Notiﬂcation‘
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Messages from
Rajya Sabha

[Shri A. K. Sen]

No. S.O. 2935 dated the 11th
October, 1963, under sub-sec-
tion (3) of section 28 of the
Representation of the People
Act, 1950, [Placeg in Library.
See No. LT-1892/63].

(2) The Conduct of Elections
(Second Amendment) Rules,
1963 published in Notification
No. S.0. 2936 dated the 11th
October, 1963, under sub-sec-
tion (3) of section 169 of the
Representation of the People
Act, 1951. [Placed in Library.
See No. LT-1893/63].

1210 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
fo!lowing messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 20th November, 1963,
agreed without any amend-
ment to the Specific Relief
Bill, 1963, which was passed
by the Lok Sabha at ifs sit-
ting held on the 13th August,
1963.”

(ii) “In accordance wih the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, T am directed to inform
the Lok Sabha that the Rajya
Babha, at its sitting held on
the 20th November, 1963,
agreed without any amend-
ment to the Administrators-
Genera] Bill, 1963, which was
passed by the Lok Sabha at
its sitting held on the 13th
August, 1963.”
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1211 hrs,

CLARIFICATION OF STATEMENT
ON RICE POSITION

The Minister of State in {the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): In the statemcnt regard-
ing rice position made by me on the
19th November....

Shrimati Renu Cnakravarity (Bar-
rackpore): There is so much noise in
the House that we could not follow
what he is reading.

Mr. Speaker: Those hon. Members
who have to go out may walk out
quietly. Other hon. Members, I sup-
pose, would kindly hear silently the
proceedings that take place here.

Shri Warior (Trichur): Then, you
may ask him to read it slow. If it is
read at high-speed, we cannot know
what it is.

Shri A, M. Thomas: Sir, in the
statement regarding rice posivion made
Ly e in the Lok Sabha on the 19th
November, 1963, I appear to have
given the impression that card-holders
in Calcutta have been drawing their
rations from fair price thops at sub-
sidized rates of Rs. 16 to Rs. 18 per
maund and that outside Calcut’'a simi=
lar number has been about 56 lakhs.
This is the price at which the common
varieties of rice are made available
from Central Government stocks to
the Government of West Bengal for
the purpose of distribution through
fair price shops. The actual prices
paid by the consumer for purchases
from fair price shops however include
the incidenta] expenses of the State
Government, such as those incurred
on the handling, transport, storage ete,
of the rice and the retailer’s margin.

An Hon. Member: But what is the
actual price?

Mr. Speaker: The price given by
the hon. Minister is Rs. 16—18 per
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maund. He has said that it does not
include incidental charges. The hon.
Members want to know what these
incidental charges are so that the
actual price may be known.

Shri A. M. Thomas: It will differ
from area to area—roughly it would
be Rs. 2-3.

Shri Hem Barua (Gauhati):
Chief Minister of Bengal has chal-
lenged the figures of this Ministry.
We would like to know the actual price
prevailing in the market.

The

Mr. Speaker: We are having a dis-
cussion on that very matter, There-
fore, there is no need to challenge any
statement made.

Shri S. M. Banerjee (Kanpur): What
we were interested in knowing is whe-
ther it is a fact that during October
rice was sold at Rs. 52 per maund in
Calcutta, He said that rice was avail-
able even in the month of October-
November at the rate of Rs 16—18
per maund. What is his reply to that?

Mr, Speaker: He is not replying to
that. He has qualified the statement
he had made: incidental charges
should be added. We are actually
having a discussion. What should I
ask him on this question now? We
go to the next item.

12.13 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business in
this House during the week commenc-
ing 25th November, 1963 will consist
of:

(1) Consideration of any item of
Government Business carried
over from today's Order paper.

(2) Consideration and passing of
The Requisitioning and Ac-
quisition of Immovable Pro-
perty (Amendment) Bill, 1963,
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The Drugs and Magic Remedies
(Objectionable  Advertise-
ments) Amendment Bill,

1963, as passed by Rajya
Sabha,

(3) Discussion on the Report of
the Univeriity Grants Com-
mission for the year 1961-62,
on a motion to be moved by
th Minister of Education;

(4) Introduction, consideration
and passing of the Unit Trust
of India Bill, 1963;

(€

~

Consideration of a motion for
reference of the Gold (Con-
trol) Bill, 1963 to a Joint
Committee.

(6

~

Introduction, consideration
and passing of the Companies
(Amendment) Bill, 1963,

Shri Tyagi (Dehra Dun): Sir, may I
rise on a point of order? It is unfair
to this House to give just a programme
and get the implied sanction of the
House for a programme without any
Bill having been introduced in the
House. It is difficult for me to judge
as to what the volume would be, what
the proposals in the Bill are and whe-
ther we would finish that work within
that week unless the Bills are actually
introduced.

Mr, Speaker: He is not asking for
any decision or assessment by the
House. He is just giving prior intima-
tion that this is the intention of the
Government; that would probably be
the programme before the House. It
is for the House to finish ag much as
it could, The Business Advisory Com-
mittee hag to see what volume each
Bill has, and what time is to be allot-
ted to that.

=Y TwdAE aEw (FREsr) o
e w1y, § oq & 9l aew ¥ o)
Y werw ¥ fadew wem fawdw &
TR F ) FE ARy HAY wERT q
fraga frar siv @ feafer & @
et ot fear fF o o W
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[+ TRga® areT]
1 wfadad st § S99 9T 3@ @@
¥ a9t @ | aw@ ¥ g e A
o7 G 1w sy #1E fow A
g @ o w1 FE <= R
£ A W daT w1 fem=ed §
W WA : § 997 W

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I invite your attention
to Bulletin Part II dated the Tth
November which purports to give a
statement dealing with legislative and
non-legislative business before House
for this session? The bulietin lists
Bills pending in the Lok Sabha and
Bills pending in the Rajya Sabha, as
well ag new Bills. Because this sez-
sion is going to be a very brief one—-
five weeks or so—could the Housc
know from the Minister as to how
much of this business, of Bills pending
in both the Houses and the new Bills,
is going to be transacted and whether
other Bills too, apart from the new
Bills, which are not listed here, will
be brought in and given priority over

these Bills already listed here? That
is one point.
The other point is this: I would

also like to remind you of it because
you are also somewhat intimately con-
cerned with that. There is a long-
pending proposal or promise by ihe
Government to bring forward a Bill
to amend the Constitution with regaid
to the article pertaining to the quorura
of the House. It has been hanging
fire for nearly six months and more.
In fact, it has been hanging fire for
the last eight years, because Mr, Mava-
lankar gave a ruling, and directed the
Government in 1955. It has been
hanging fire for the past eight years,
but the Government have been shilly-
shallying about it. There was a pro-
mise on their part ... (Interrup-
tion). You will recollect, Sir, you
yourself suggested it, and it is not
Mr. Mavalarkar alcne who gave that
direction. Yo 1 reinforced Mr, Mava-
lankar’s sugrestion that it should be
done.
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I therefore, warn the Government,
as I did last session, that unless they
bring a Bill in this session, we on this
side of the House shall not feel bound
to abide by the uncontitutional con-
vention which has been in force in this
House.

Shrimati Renu Chakravartty (Bar-
rackpore): I would like to know what
is the fate of the discussion on prices
—whether it is coming next week, be-
cause we would like to know well
before-hand whether it is to take
place next week. A very important
Bill hag becn introduced, and we did
not discuss it at the Business Advi-
sory Committee last time—and that
is the Gold (Control) Bill. Is that
also to come next week? Will it be
possible for the House to go through
the entire business that is proposed?

Shri D, C. Sharma (Gurdaspur): I
submit very respectfully that so far
as the Bulletin dated 7th November is
concerned, it gave information only
tentatively about the work that was
to be done by this House,

Mr. Speaker: He is trying to ans-
wer the questions that have been ask-
ed. Let us hear the reply of the
Minister, and then, if he leaves any-
thing, I shall ask Shri D. C, Sharma to
make his point.

Shri D. C. Sharma: So far as the
work of this House is concerned, I
think it should be given in advance,
one week ahead, as it is being done.
I do not think we should take any re-
trospective view of what was given
in some bulletin in the month of Octo-
ber or November.

Shri Satya Narayan Sinha: The
hon. Members wanted that mno Bill
should be pushed through at the end
of the session. We want to avoid that,
and we are going to abide by that de-
sire,—that no Bill which we want to
put through in this session will be in-
troduced just before the middle of the
session, ag far as possible. Of course,
very urgent things will come in or
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may come in. That makes our posi-
tion clear. Every week, I come for-
ward and give notice of the business
a week in advance, We give notice of
these Bills a week in advance. Our
difficulty is we give notice of certain
Bills, but only those Billg are introduc-
ed here and sometimes I cannot vouch
for the priority also. 1t must be left
to us, to the Government, to arrange
this business. It is not private busi-
ness.  (Interruption).

Mr. Speaker: Order, order. Shri
Yadav wanted to know whether the

discussion about Planning is coming
up this week or not.
Shri Satya Narayan Sinha: It can-
not come up,
st TeREE A ;. F SArEar

g fF @ qma ¥ w9 oW
g AT AT AL & | W F w9 AT 9
Hell #gied a/Esl ar &% |

st wea aww fag @ § Afow
HET o gt ATT A T AT 1 @
ST & B AG wg @war |

Regarding the matter raised by Shri-
mati Renu Chakravartty, this matter
was discussed by the Business Ad-
visory Committee and it wag made
clear, and she had also agrecd, that
the Minister in charge of Food and
Agriculture has gone out and he is
returning by the end of this month.
We want that he should be here when
the discussion takes place. So far as
the next week is concerned, I am
afraid he is not arriving before that
nor will it be possible for us to find
time for that work.

Shri Hari Vishnu Kamath: He has
not said anything about the Anti-
Quorum Bill,

Therefore, the hon.
Member js frece. He has thrown a
challenge that if the Bill is not
brought before the session expires, he
will not be bound by the unconstitu-

Mr, Speaker:
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tional convention, ag he called it. He
can execute that.

Shri Hari Vishnu Kamath: I meant
to say that if it is not brought by the
middle of the session, by the first
week of December, we would not feel
curselves bound bty this unconstitu-
tional convention. The warning has
again been issued to the Government.
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Shri D. C, Sharma: There was one
item in the private members' busi-
ness which was put down as No-Day-
Yet-Named Motions. I find there has
been no mention of it either this week
or in the business for next week. May
I know when they will be taken up?

Mr. Speaker: The committee must
be considering that and we will be
putting them up as and when they are
recommended by tahc committee.

12:22 hrs,
EAST PUNJAB AYURVEDIC AND
UNAN1 PRACTITIONERS (DELHI

AMENDMENT) BILL—Contd.

Mr, Speaker: The House will now
take up further counsideration of the
following motion moved by Dr, D. S.
Raju on the 21st November, 1963,
namely:

“That the Bill further to amend
the East Punjab Ayurvedic and
Unani Practitioners Act, 1949 as
in force in the Union territory of
Delhi, as passed oy Rajya Sabha,
be taken into consideration.”

Shri Yashpal Singh may continue
his speech.
ot aowe fag (FT9T) @ mem
TR, A A AR AREeE &
|TF WL eV Sar wqF oo
W IW F @Y AYAEH oo HIA
F o o TG 77 | qF 3@ F A7
ag W agAr T34l ¢ 5 9w ang
ghamt & amm Sifim s &Y
wr & sheml § W «EaT seER
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& w3, &7 W' aF WU @y R
L E e AR A AR EAMIC |
AT TF qHIE & AR AL WA
¥ w15 wg AET wET | FAieg 34T
QAT ARE & A faas fw &g
wmEt ar A e 93 3t g oS
wTIA & AT WAL 7T FT SFHT AR
FT §9 AT & forg wrar 987 @
& Hy ww ot AAAE TN AT
i-rﬁr%aj,fam'r g1 fr &1 & wTTR
T AT & SwH g A FAR A A
SRR ARG I U O AU LI £
FTT ®T HAET ET W AT SAAT
e ¥ FH aTd I AEA | T
ST WA FH AN & A g F
i A1 FO T 9T g FAlEn aw
F SO0 &1 qe0AT TFAT € 1 TA A
FY AFEATT I IHE a7 497 AR
1 21w 2 5 e fafaedr
& wew qEsfmn & far s
fif $T¢ @K W FT TRERIR g, dEY
T WAl AT 9%T | W
areii ® A5 AEHT I Frfae TGt
gwen T 6 T QRN & GR-
gifar @ b . .

eI WERT ;. TET Al § A
1 G awar @ |

o qoe fag : g @/ W H
il AT aE@E )

Ty @gw & & fraee fer e
forg &9 @1 AT TS AGT & IEH
gax wrefwdt & & A foar 73
0 ¥ a7 HET AT | A ST § TR
£ frare @@ 7% § WYAT AT AT
% forg, 77 aga T & | A AR
gy @1 Sit dfved FO a9 dw §
R & whA # a1 gfae | A @
g | gatag a0 ag faw §
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TH qroAg B FW Y AW 3 a & fAn
@ st Ry w3 owrpAfew AT
gaAr SR 3T AT " BT
wrav A ¥ fargr ag
F| qQET T |

qg AT AT TN ] AR AT
w4 & fF v9 F owIOq g W3
wgar # AR ST qE0 A AT
e q A SR THEIm w10
g # TEATd A1 oqITT §
g Wl % a5 SAET TEATANEE
§T wg e

12:25 hrs,

[SHRIMATI RENU CHAKRAVARTTY in the
Chuair]

AU 99 7 SuEr 957 T A4\
Fr 2 fF T W AR AR
< # st wmfem faa & ag
I AN F TNF FL AL IR
Ha@m a3

o ag § f 93 o A
gt fafeen ogfaai & safawar
A NS qg 3T AT uAEdy
1 AQE W @A, AW F W@
trear s 0 fa iy S & A
& A9 g 99 @y g, 99 Y
Y 7 ag wg oar fF oW oenedy
F AT {EE R F Ty I,
A TG T qET q@ETEE A A
¥ age ¥ g q@a @t grm e
wefaat w7 s afdm weenfa
9 WA | AT qfa I oA
st | g @ 1 faww & R avEe
T garT &1 Frafdar 3 F qo@@
oY WY 39 uAGdr fgeew w1 Y-
famar & o1 @Y & fomwr fe ey
# ¥ freme w< & fam mn faaay
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s # s 3 st e
faar o FFUTN F @ T w7
s s, v faamt #0 wRl A
o gt § faare w7 e & fam
T & w7 W fvay s v £ o
T A7 WHAT & AZ0 arT g a1 FW
F1 w@E AV AT fran S
#r arig § 59 ww wE N oarge
Tz &, difw AEMET qEH g I9 A
gfeadr wafat € 1 ag afrdr a7
fart asft iy = AR sEfs Az
F AW A AT G, AT FOAA
F M q w5 F7 afardr gt
DA e A e B =G A
St &7 Tod RN &AT | ®TH Afory
U e T EET & | WF SH AT
HIEH! &1 TF TAIJY ITHe? grv g
uz azar & fa g wza S o, faek
N Faar TRE A7 @7 | FG T
FY g # faly oft @ i gewa
Fear 4y Al gadr g dmr
FY g § gg X[, KT T AT AT
TEM AT, 9§ § AW FT AT
qg | S| g S OAW F HIL T
&, T wEaTqaT § S9 A1 aTHg GGl |
O ¥ g9 § a9 fawm dar § faan
& Wi 5w g A § —

“awar: fafraa fograer g
was  WisTe % geear faaed 1
A Y 59 a1d B A § R/ I R
o wA fd g § 7 ft oA
A § —

“dy e g e, & gae g fawerd

oI AT T FeEr WA BT HTOT I §
fr oendedt & sifeg & @RT w1 AT
JAF § TS A o § @ feaw
YT 8, 9 fean s §, e 5 fean s

g Al www far swr § 1 @m
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= mifaafiae wems ¥ g At § am
& g fomar §:—

et T gy &7 et famrear o e
et Ay F=T fRagTat SR g s
A AT IGAANG A FH @A FTE |
wive smgae & fve & a9 w=w @
wFar 7 {F A S @ #1 gre g,
GITF FT A FH & 9 AT A fw
UF qret & qrefeat A7 fewar @ aar §
o arFr gfvr 0w w® AEr &
AT AT FIMAAR 1 AT s foray
W ZIT A FT F A FAATI A Frefr o
oS S §T & SEefEdy § ag aed
IRE & aOg F TN |

T A T ge A @ R oww A
g TR AT ATRT & {F w F =iy
g, W AT @R U JT AIgIE F
srafedar & 7 | A HgEAE AT T
S €, fot % o e & fa
ag fawge Treifas @ waar i §
98 gF 194 | 92 ¥ 9% TANYT ¥ Y sgrer
ST § | 99 # ArEE e T2, 9
FY 9139 3F g AT A1 T fafa F
I "= §, T IR F 3T
=T § a8 T T A IHT 0 g3
W W AR T T I owwar g
e A wEr aw e W H ooy
A AT Y Sl B qGGEAT T | T A
T ST FT AU G A F | G Oy
HHATA A FT I F1 Aowgam a3
A T 0 q F1 90T F37 7 arq
F I 9 AT & A o qi
qA FT SREET AT IW A Wiy
Wregaa &, aFEET 9@ FY gF A
& ag gomer # @ AR R s gy
@ f7aeT & o St & 7 92 o gee
far & & w¥ a7 T TP O ag
Il et & R 9T TF q1gae &
9 HIAA 7T ST, A grar
TG qF qF G THIA GT TTe T8



1ISS East Punjab

[t e fag)

YT FHAT § | AT FT & F T HT
St 3, qrEaT 1 gIW T GEEA AR
AR T T qG G

‘O, AT, (TR, 9%
afy, T o A ad §
l”

ey FY TEET A @ R gE &Y Wiy
Frx, gAL T AT @A, AL FT T
T, A g & fa=rdi &1 aFT foar
Tgar & | iy A TEETE A9 ¥ 9
2 fiF 79 i ATHe S afvEs A a9
et e Az HHSHT § FTH 7L T977 |
o o v afendr faw amr
Y g FfFaTEy faet | ST =y,
forr & o #ITAR AT ATATY H T
Tt Tt Y @t & A9 59 9% 8§,
St FTer g ST @ &, v A gfee
# Ty g faemaa # T G & aoy
T v EA AL R

% T S & fF e e
A TR AN aE W, Wi S
gt a1 g @, @ F G g% sfy
#t 39 ¥ fau wEemEs g &% §,
g St 1 A g Rt & | & A
gETs & @y fAas FT =T § fE
fomr =1 femmam ® dar g€ sl
=g el F< aFdl, faT & A Avaw
F TR W GEr gE WO W T A
awd, it faomaal @ @ F @R
fawr &, & 9% qofas #g g, A
Fg M, gEat F7 §M, WS T
gm, #fFd & 9% W T FY
T | FE-ufE 1 Ao 9 & 5 3
# o S dar g% &, ¥ § S s
&a7 g% &, wTsy 99 & WO fAiw T
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¥ AR I qF ATEHET & fou fearem
¥ fau, v " & fau ag wer qev
T fE T ¥ G Q7 A asy
T FY gATA I I& e W@ g
&, FT FT I TIA W@ 9 §, a9 TF
aarw faeew WX 9 Far @ o

g gy € ‘s semyfae
wiRfy a3 faw seyfr
¥ g7 gM aret St wiwfagr & 59 A
srafagar & s (S ST g8 THAT §
f& = g e g der g miefya,
agr fator Y g% 9T, 3% wear #}
qFt &, F AR & | I F e faa-
AT =TfET W WETeAT AN A W7 e
fegarm &1, @ T wgARw S
Tz | 99 qF dg WEAT A9l e,
Z-fFa FE1 A1 Gt | & wrs o Fear
g fF wra-wiar &1 qurar & Sy

9Tt |

™ A g gu fewa ¥ FE,
™ F E M {T F geqw & g |

W TF 39 A § 91T g1 qraAr wrafyay
FY srafasaT A8 & AEA, 99 q% a8
T aaw fen smgwm fF aEe &
g% FATE FT THITAL A 755 § A58
TG ¥ 9 FT A F gHaT §, K
TF @A H guR A  awar § 1

o & g wgar § fF R
fAdaa @ar St AT £ F H IT 9
TR FX WA UgAT gATT 98 & fF A
g #t e f i I gRa ag
o LT TF AR A AGEAT KT HIL
T, o1 5 3T AN % g I, 9T HT
zfaeT & FT, ST F1 AoAeT F¢ AR
A gaTer ag § fF o S A §
Wt 1 ® & S7 1 e =v
a9 ¥ fag @ #T & 9 7R A
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FAF 797 framaay & o1 @ &, I+
UF FT A T 74T &9 A &Y T@T 914 |

7 Dr. Sarojini Mahishi (Dbarwar-
North): Madam Chairman, the East
Punjab Ayurvedic and Unani Practi-
tioners Amendment Bill is now before
the House. The oriiing! Act, called
the East Punjab Ay. vedic and Unani
Practitioners Aci, came into force in
the year 1949 and a preiod of two
years was given to the practitioners
to register themselves. In those cases
where the practioners had got certain
qualifications, they could register
themselves under section 16 and in
those cases where they had not got the
necessary qualifications but had put
in a practice of ten years prior to
their application for registration, they
could get themselves registered under
section 16. Under section 34 of the
same Act, g more liberal outlook was
taken as regards praclitioners of indi-
genous medicine and they were allow-
ed to enlist themselves even though
they had not got the necessary qualifi-
cations to get themselves registered.
Therefore, there were actually two
lists, one a list of qualified practi-
tioners and another 3 list of those
who, though had not got the necessary
qualification were allowed to get them-
selves enlisted according to section 34.

Now, if I may be permitted to quote
the words of the hon. Deputy Minis-
ter when he made a speech in the
Rajya Sabha at the time of the in-
troduction of this particular Bill,
there were something like 300 vaids
and hakkims in Delhi who could not
get themselves registered or enlisted
due to certain circumstances, that was
quite unfortunate and that a com-
passionate view has been taken. May
I know the exceptional circumstances
in which they could not get themselves
registered, or could not get them-
selves enlisted, during the period of
two years after the . Act came into
force? The Act was passed in 1949,
this is the year 1963 and after a period
of 13 or 14 years Government Is
coming forward with an amending
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Bill for extending the period for re-
gistration because a compassionate
view has to be taken. I have no
grudge against the practitioners of in-
digenous medicine; on the contrary, I
do believe that they should be given
greater scope and opportunity. But,
at the same lime, can anyone be al-
lowed to take undue azvantage and
can anyone be allowed io violate the
rules and regulations and the law?
What is the use of our enactments if
they cannot be properly enforced and
if there canno. be any punishment and
penalty in case of violation of a par-
ticular provision of the law? May I
know how many such cases have been
brought to book during this period
where they were allowed to :enlist
or register themselves but in spite of
that continued to practise without get-
ting themselves enlisted or registered?
What were the exceptional circums-
tances that they were so unfortunate
that they could not get themselves re-
gistered or enlisted?

The number of quack medical prac-
titioners in the rural as alsc in the ur-
ban arca in gome places is growing
day by day and this will continue to
thrive and the practice will also con-
tinue to increase as long as there is
poverty, ignorance, illiteracy and
superstition among our rural folk.

Shri Warior (Trichur) Diseases

also.

Dr. Sarojini Mahishi: Certainly. Of
course, the number of allopathic doc-
tors is very small and I do not mean
to say that the patient can get him-
self cureq only by means of allopathy.
Whatever may be the system. of me-
dicine, allopathy, homoeopathy, Unani,
Ayurveda, Siddha or whatever it may
be, provided the patient gets cured
it is the best medicine. Ayurveda and
Unani are indigenous systems of me-

dicines. Their cost is very much less.
Ayurvedic and Unani medicines
are very much cheaper. No doubt

all the medicines come from the
horbal,  the animal and the mine-
ral worlds; but even then making use
of the herbs that are there in India;
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there are a good number of practi-
tioners and the greatest scction aiso
is being benefited by the practice of
such people provideq the practitionirs
are genuine practiiioners and use their
medicine in tae interest of the patient.
There was no such contiol, no sort
of control rather, on the manufacture
of drugs in the Ayurvedic and Urnani
systemg and now, I think, the Drugs
and Cosmetics (Amendment) Bill is
thinking about thc control that they
are going to impose upon the Ayur-
vedic and the Unani drugs. But, at
the same time, I find that those Ayur-
vedic and Unani practitioners who
manufacture or preparc drugs for the
use of their patients are exempted from
the purview of this particular control.
It is but natura)l that it is taken for
granted that the practitioners who pre-
pare medicines for the use of their
patients do prepare genuine medicines
in order to gain the goodwill of the
patient as also of the socicty at large.
At the same time, it is necessary that
certain control is exercised over these
people,

Even in many of their pilot health
scieme centres we find that there
are npo doctors in the rural areas. If
at all there are a few, they are either
undergraduates or, in some cases, un-
qualified people. Under these cir-
cumstances there is every scope for
giving encouragement to qualified
Ayurvedic®doctors ang also for mak-
ing proper arrangcments for training
for such of the practitioners who may
not be having proper qualifications.
But, at the same time, those who might
have got the knowledge of this prac-
tice from their fathers and forefathers

in a traditional way must also be
given proper encouragement and
scope. Those practitioners who after

1949 did not get themselves registered
or enlisted by paying a fee of Rs. 5
are now being given another opporiu-
nity. For example a person who
started his practice in the year 1951
without the necessary qualifications
has completed ten years’ practice. His
practice which was not then recognis-
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himself registered or enlisted is now
being validated by this amending Bill.
Thai means that even though for a
period of ten years he hag practised
without the recognition of jaw or with-
out getting himsclf registered or en-
listed he is now being encouragcd
under this particular Bil] to carry on
that practice. Under secction 27 of
the parent  Act, the assumption of any
false degree or title or certificate or
falscly holding out that he is g parac-
titioner of these indigenous systems
of medicine is considered as an of-
fence, and penalty has been provided
for that purpose. Under section 36
also, it has been mentioned that any
person who practises in contravention
of the provisions mentioned in scction
35 whereby under Part II he is ex-
pected 1o get himself registered, is
liable to punishment. But, please let
me know what punishment is there
for a pcrson who does not get him-
self registereq or enlisted even after
this amending Bill comes into force
but continues to practise. There is no
provision here at all for any punish-
ment for such a person, If you would
permit, I would like to move an
amendment to section 16 or scction 34
to the effect that if a person does not
get himself registered or enlisted even
after this amending Bill, has been
brought into force but continues to
practise, then that person must be
brought to book and there must be
sufficient provision for punishing those
quack practitioners who without get-
ting themselves registered continue to
practise. How will they get themselves
registered when they knew that Gov-
ernment are going to validate the
practice that they can put in even
without getting themselves registered
and enlisted? I am making this ob-
servation with all the good-will and
the liberal outlook which should be
there towards these practitioners of
the indigenous systems of medicine
whose services are quite essential in
the country, because the number of
doctors ags compared to the number
of patients in our country is relative-
ly very small as compared with the
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figures that are obtaining in the foreign
countries. Anyway, we need nct com-
pare ourselves with the people 'n the
other countries. These medical prac-
titioners who are attaching them-
selves to these indigenous systems of
medicing and who in their own way
are earning their livelihood are doing
a great service to our people. But I
cannot understand one thing. The
Deputy Minister of Health has becn
pleased to say, agnd it has also been
stated in the Statement of Objects
and Reasons that:

“It has been reported that a
number of wvaids and  hakims
could not get themsclves regis-

tereq or enlisted within the pre-
scribed period and they have not
discontinued their practice....”.

The rcason that they have not dis-
continued their practice is not a
ground for validating the piactice
which they were having without be-
ing recognised by jaw. Evcn though
the country is badly in necd of the
services of qualified agnd expcerienced
handg in this medical field, the iact
that they have not discontinued their
practice even though the; could not
gct themselves registered is no argu-
ment now to validate the practice
which they had without being reco-
gnised by law. Even though we are
badly in peed of the services of quali-
fied and experienced hands in the me-
dical field, vet, I would like to say
let not every quack medical practi-
tioner take advantage of this liberal
and compassionate outlook of Gov-
ernment and pose or hold out that he
is a medical practitioner and thus
cheat the people. Of course, our
people may be exploited at any time
by such quack medical practitioners,
as you know.

If vou would permit, I wish to move
an amendment to this particular sec-
tion to the effect that even after the
enforcement of this particular Bill,
i¢ anyone continues to practise with-
out getting himself registered or en-
listed, he should be punishable. As
far as my knowledge goes, I do not
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think that it is covered by section 36
which only provides that it is an
effence lo assume any false degree or
certificate or to contravene the pro-
visions of section 35. Therefore, I
woulg suggest that after the extension
of the period for registration, if any-
one continues practice without getting
himself registered or enlisted, he
should be liable for some punishment
and some penalty, so that it will be
deterrent to the other practitioners
who do not discontinue their practice
even after the enforcement of this
particular amending Bill,

Shri Warior: I support tkis Bill,
but there is a particular paragraph in
the Statement of Objects and Rea-
sons attacheq to this Bill, of which
we should beware. That particular
paragraph reads thus:

“It has been reported that a
number of vaids and hakims could

not get themselves registered or
enlisted within  the prescribed
period...."”.

—ang the portion that, now comes is
to he undcr-scored—

“.... and they have not discon-
tinucd their practice as it is the
only means of thcir livelihood.”

So, it is onjy to keep up the liveli-
hood ol a few pcople that this Bill
has becn brought forward, and it is
not because the services of these
people are required for the public. It
is only to keep them in emgployment
or to give them a means of livelihood
that this Bil] has been brought for-
ward. This attitude is not welcome.
It is this attitude which has been res-
ponsible for the indigenous systems of
medicine not flourishing or getting en-
couragement in our country.

Actually, the situation in our coun-
try is that everything is looked at
from the angle of the allopathic de-
partment. For instance, even the
Ministers do not come from the Ayur-
vedic vaids, but they are always me-
dica] men coming from the allopathie
sections, and it is the men coming

N
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from the allopathic sections who are
manning the departments connected
with medicine. 1f ap Ayurvedic phy-
sician had been put in charge of this,
1 think the attitude might have been
quite different.

In our country, as has been pointed
out by many Members already, our
people do not have medical tacilities
and do not have proper treatment in
time. Most of our people are living
in the villages. There have been re-
ports, and it has also been admitted
in this House, that even the new me-
dical graduates are pnot willing to go
to the rural areas for the simple rea-
son that the medical profcssion even
though it is o humanitarian profession
is stil] based on the Jucrative income.
The income that they are likely to get
is the criterion which they adopt for
selecting the place where they are to
serve the people; it is not from consi-
derations of human necessity or the
veople’s demands that these people
select the places for their practice.
Hence, a large majority of the popula-
tion living in the villages depends up-
on the vaids, most of whom are here-
ditary wveids and who are also very
efficient.

I may also point out that this sort
of restrictive legislation had been
found necessary not only here but also
in Western countries for one parti-
cular reason. The medical system in
allopathy, I am told, is based more on
poisonous, things; most of the allopa-
thic medicineg are prepared with al-
cohol, not indigenous alcohol but
synthetic alcohol. But in no medicine
in Ayurveda is alcohol used in that
manner. At the same time, our ex-
perts mostly coming from the allopa-
thic section say that the indigenously
fermenteq alcohol is also as injurious
as synthetic alcohol when added to
the medicine. That is the view taken
by them. I do not know whether the
view was taken by the Finance Minis-
try or by the Drugs Control Depart-
ment. Anyway, the Finance Ministry
took advantage of that and imposed
a cess or excise duty on several me-
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dicines which do not contain even a
drop of alcoho) at all. Moreover, we
have also found another thing from
experience. 1 am not criticising the
allopathic system at all. It is true
that the allopathic system has got very
many good points in it, and it has
developed in certain branches of me-
dica] science to such an extent that it
is welcome, and it must be introduced
and exploited in this country also. But
the diffcrence between the indigenous
systems of medicine, especially the
Ayurvedic system, and the allopathic
svstem lies in the fact that the danger
to the humap system is much more in
certain branches of allopathic treat-
ment thrn in Ayurvedic treatment.
Unless and unti] proper encourage-
ment is given for research work for
finding out newer methods and modern
methods and incorporating them in
Ayurveda, there ig no way of escaping
from the fact that Ayurveda will have
a very unnatura] death, and not a
natura] death. ’
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Shri Hari Vishnu Kamath (Hoshan-
gabad): God forbid.

Shri Warior: May God fobia that!
From our own personal experience, we
have founq that in certain branches of
medical science, the allopathic system
has not reached even now that much
stature which Ayurveda has reach-
ed. In the case of the Materia Medica,
for example, in the case of the allo-
pathic system, it is still based mainly
on the climate, vegetation production.
etc., in the Western countries only,
and it has not yet come to the stature
of the Materia Medica of Ayurveda. I’
can argue this case out in any place
and with anybody.

Shri Harl Vishnu Kamath: The
Chairman agrees with the hon. Mem-
ber entirely.

Shri Warlor: The Chairman may
also agree. Anybody must ngree in
regard to this matter,

But the point is that the: is so
much of obscurantism which “as al-
ready crept into the Ayurvedic sys-
tem that all sorts of quacks ang illite-
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rate people also make use of it taking
advantage of the very poor condition
of our villagers and the great need
for medical help which +they have.
That must be restricted. There is no
arguing that point. At the same time,
if in order to safeguard the interests
of the people, restrictions are imposed
and they are such as to almost en-
tirely discourage the gystem, we will
come to grief. Hence while there
musl be restrictions, they must be
very lenient. I do not at all agree
with the previous speaker that those
who have not registered even after
ten years should be penalised to such
an extent that they must learn the
lesson of their life. Not gt all. Those
people gre very poor people; they are
mostly uneducated in all the ways of
modern life, especially laws and regu-
lations passed by this august House.
They are coming to their senses only
belatedly. So some latitude must be
given for enabling them to come up
to the requi-:ments in the modren
society. If we are going to harass
them all 'of a sudden, it is not only
bad for the system but it will land
Ug in some other difficulties also.

Even now, there are so many quacks
in the countryside who resort to all
sorts of clandestine methods ang very
illegitimate methods even, because
conditions prevailing in the country
are such. That is not to say thai they
should be encouraged but if the har-
assment is such that they cannot exist
and there is no encouragement from
the other side, it will lead to baq re-
sults. So there must be a balancing
of the restrictions imposeq upon them.

Shri Hari Vishnu Kamath, There
are not many quacks in Kerala, I be-
lieve.

Shri Warior: There may be, in
Kerala also. But Kerala, I am
proud to say, has also develop-
ed its indigenous system to a
very great extent. But all the waids
are now feeling that the Govern-
ment is rather very hard on them,
especially the Finance Department
and the Drug Control Department,
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because even ordinary medicines,
arishtas and asavas used in our house-
holds just like asprin etc., are charg-
ed to excise duty. There is so much
of harassment from the excise people.
Even for an ounce of dasamoolarish-
tam, there must be a prescription by a
registered vaid; then only it can be
dispensed by the dispensary. Then
hundreds of thousands of sheets of
paper must be filled in for submitting
returng to the Finance Departmeny
and the Drug Control Department
Naturally vaids do not want to do all
these things. They have no para-
phernalia for this, no equipment and
no staff. So naturally they withdraw
from the whole profession itself which
mecans that people suffer. That is the
whole problem.

So from the point of wiew of science
as well as the demands of the people,
this question must be properly hand-
led, with more sympathy and consi-
deration. I want to emphasise this.
At least now Government should give
another opportunity to these people
to get themselves registered and pro-
perly serve the suffering people in
our country.

st o o wfem  (Faawe) @

aTaf wga, T d5a § q91 ghw
(feeet gwraw)

ewmafa wgw : q @ F7 Y faee
9% qg qEH gH @R FAT 99T, T fod
oY T WIS H Y B 78, q€ 419
¥ a3

=t Fo firo afew : a8 I gmET
faor & ST SFvw qg & foF oY OF A
a1 gamw &, fagi Sewigse oW #
soAT WS A weamar &, 97 A
Wodm w71 ¥ foa¥ oF gk fr
fear s 1 517 & g AT AT &Y ST
Iq aiE ¥ B wEH F weEY gyAv
WAL TR T T 71T I 7 frar o7
e fag & gx faw w7 &
F@IE |
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=t wmfvz gamfy 7gy, qa
THT qST § FIH TE 2
Shri D, C, Sharma: (Gurdaspur):

This is a very important Bill. The
time must be extended.

Mr, Chairman: The bell may be
rung, Now there is a quorum. The
thon, Member may continue.

=t Fo favo arfeer @ 37 T § WY
7 AR gary Woreed gz 74 8,

o et A e 78 faar wr @,

3T F IfFew £ A wAEY A 0L,

7 7 O OF qa a1 e ¥ AR

o aTe o GfFrg wr § g A fme

T AR w7 FIIT AT AR AT

TEG 2

afr gt T30l awt g ard o
T a1 TR AT T oA A g
7T FEE ¥ afws o ar a5t )
Tg FAT A4 q8¢8 ¥ uT ZTT AT,
afsT 77 qewe § A A0 391 ) o
Gl il 1 i T TZ TF
QRS HYNA F ATIN | 39T 70 &
F1dT T F‘r;*'v'? 7 T Aw e
&1 A 37 % G AT AR & AR 0T
i O B R 1 R B Bt
T AT TE AT 0T T A AT F
T i 3T A1 3AT T4 At 0 g
QIAT ATR AT A AT A A&
frir zor 77 v P ST eT 2 G
sfa 315 € 4 o 31 awar @ i w1
[T QLY H I qTT 5% F1 AT Hfaew
TAA | TTHT IAOT FA TR FIT AT
SfFeq T AT TF &7 TTAT S q7 IH HT
qm e 2 |F, oY A i 59
-gonre faaa® § 4% § | AfFT 0F TN
A quw § A WA g 39§ ag w
T g

“they have not discontinued

their practice as it is the only
meang of their livelihood”.
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FAT A Fg o & fr oWy frees
Ao 7Y @, Gar #1€ o1 o7 gaw
fFes 7 ¢ gwar 2 1w wE A}
FFEAT & A1 feT g7 ar &Y dfvew
T AT WY E | W g ¥ ogeaer §
FE T F1S & AT I T ITANT TGS
g 2 | AT 9T Ay & ooz A
FIE YT FAT TN T o0 7 /YT
[ F F1T A I FE G 7 AW WU
arg F#1 wAEge A Fg AR T
aid ¥ e Fvar @, @ ST oAy
Aoy 3 ey zefad g # oF
TS FATH T ET TELT § |
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A § g W g o § fw
2 3 9Tl ¥ Ffaes 777 37 | AfwT za
AT O FAT &1 TA AT mIATRAA
aye i A 4 A ER RN W
i Gl =mr-" ¥ AT st IR AT Wi ar
vy 2 unAa § acar am g fw
S 'waim Fver arer g § 3
it Afeamd a7 3 A g Az g
an sl W fag w0g fegomd nloar
frgfraZa w7 grr arfia ol @
& AT gTEAT TF FFAT £ {7 4 7T O
% dfazg w7 g1 2\ 9g T A€ a7
afafprz a1 #v TREgw o arr
TANET KT Al FE T THAT § 1

at 3z nag deedwA A g =fed |
NI FY AT FEST A SSW _Av
aifed | s @ @l F A oF
wifaawa #1 €W g

gad o ag ¥ 5 o wfwat ol
E3 % 5% O g% T & dfen adt
A, I gAY AE g R
& #gi SfFew #7 § F1 A qAT
g A oad wiw g wifed s
Iq AT F qg ST FART FIAT
anfed |
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13 hrs

g AT g fF A ot |
aR uF afefrmzdn s s dawfar
warfer ar &femwrd a< a1 & O
SaHT Waeema g1 I g 1w Ay
@ el ¥ sfsew w9 &, A2
FEY gAY AT FAF FIG gl A F@Y
wiafa 3} &, ST A faeeT T@Y
g qEr )| A " | ¢ S gy
aifed fo #¥ arqa ® w=o1 dU ar
g I R gaa) weg @ o Tifed |

e} gt o et 2 F e
W IAAY AHE F A wwHr  {EHe
ALY AT | A G =R fwEY &Y
wfefeae a1 § fF ag #mesY §
A w1 & IR qrer A @, Afe
wgafes WX gmeAr atet s vooE
gfefrde 3| *1 AfaFe 7 3, 9
WX A § q IR AEAT AG ST |
W fag ¥ g @ 6 g @ 3 ol
oF fOhime #19 w@r 91w SR 396!
qE FH AT T W fmaqr 91 )
€| F IR ¥ Fger FHwH F e ¥
) fanrfr & iy § 38 9 s &
=fgq |

A0 A g9 18 w0 & fF wed
Hoewm & forr € v &1 9w fean
ar g 1 d9f W X A F FEE
#T 94T AG wwar, @ @3 a0 gEA
R % zaaY wmadY gl & Fr Iy
Tfgd fF ¢ 7@ & w=< &0 WK
gl ® A A R F @ o
afg 1A AN awar e frag ¥
AW #T g1 WY T I A ¢ WA AT
qHT 97 AT |

T9 7 & gAT YR IT G )

‘Mr, Chairman: Shri Yadav, Only
five minutes. I will call the Minister
next

1457 (Ai) LSD—5.
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Shri Sonavane (Pandharpur): Some
time may be given to me, abcut five
minutes.

Mr. Chairman: Is he moving for an
extension of the time for the discus-
sion?

Shri D, C. Sharma: I have moved
for extension of time by half an
hour,

Mr, Chairman: Is it the wish of the
House?

Shri D. C. Sharma: Shri Raghunath
Singh wants to speak, so many want
to speak,

Mr, Chairman: Even with half an
hour, it will not be possible to ac-
commodate more than about two or
three people, Anyway, if that is the
wish of the House, we may continue
till 1-30.

Shri D. C. Sharma: The
may be called at 1-35,

Minister

Mr, Chairman: That does not meke
it half an hour, it would make it
more. I will call the Minister at 1-20.

st THAAE gEw (IREET)
awiafy oY, ag it ARET A feE W)
gAY & A} gFm & ar ¥ frdas
weqq far v @, & @ wdA w7
g

Y, e AR IR =Y W@
A AT & 1 AW A Sy €
R SE®Y FEY gu wEfes W gAey
TS SATET F9gAd & ) W fad W
@ Wi FY s far s A w=e
HE R Fq@ g fF F@R
A, AT W AN F g
¥ 1€ au-ay sgrfaa F3, 21 F guzman
g fF ag ot @vwa § aFaT @ W
T #1 foer WY W W
# & 9 | Y wfead ag § fF a-
GaY sie & gy agrd ot § 1 Ak
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[ = G5 are=)
g8 g9grs T WIUTH & WIEmH ¥ Y
& g SAedT THET qUTT FT g 8 |
¥l 1 OF TTH F1 HAA TG4 A W
Hg WIE FT I¥ Q9w q1E@N H{ 9s
¥ q 9T qF T AT § W IqH A
IFH T@T & AR F QR AT F )

13.05 hrs.
[DR. SAROJINI MAHIsSHI in the Chair]

AQ guE ¥ AL vy 5 Qv 7 fRdy
WIST 3T §¥a7G g THAT & | WL =Y
ag #X T o sy 7 farr iy wrarst
& ureaw ¥ QY QY g9 ag fmen
w9 AT § T qH § W WA AE G,
AT WX T FT o gHeEd W
IR AR T TR F G, Y AT 97
@ %, @ e wraEfe ar gar
uSOT AT THNGTa® FATS W8T | WA
T W WTNT F HTeAw ¥ 9grs
I @ ag & A 7 ar ;war &
st g, TR /T gl Y FA
¢ 7 N g & w1 A ag faw
¥ feor ¥ oF ¥ew @, wafey & o
@I T § |

Afpr wr wq arw & dawm
@ T F fok s 9 § fFoag
@i ol aF &1 @ T aq
Q¥ ¥ T, AR Fq AT TAT G |
WY OF AT 95§ qqamn
qg & QUS| AT G| T A A
© T T | W I F A a
T, g M F@ #Y e
T 9T | W I qE AZ qqr AT
fo aga & gFwl AT g it ot
Y § o fr e 78 gu & Ak ag
X #Y qT@ T FH I @G & !
1w dA F U ag FI Amar O
W e TER W IR qF T
0N @ | TR TE § W ST
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& a8 ¥ aF ¥ I | fe oY @
wor faswr § | 918 3T ¥ &Y wmay Afwa
THT T@RG BAT AEd |

A W FEA F AT H FG FEAT
Z R ag g f5 W A qa¥e A
foran Sra 917 g FTEA 7 9T, JY SHHT
waee ag grm fF S W e q9e3s
ar 9838 ¥ Sfrew @ @ "k oY
AT @ qe¥8 aF Sfew FW
@ S e faar smam 1w
£ T H I AWi aF @i
@ W @ ST A &1 R
TR Y I AR A qeve ¥ 9883
a% Sfde" F79 Wy § A SR WY
T G § #UF & qqT ) TWET A qT
! gl TF F@wATT § I9F W@k
|9 9848 ¥ AR F AT 1 gEH -
T agt famr J1 g% qr w5 wAY
T @ A A AgRw qH qawd
AT A FYT ZEA G 9L ¥E A IF
gfaz 7 #3q T & SAH1 qg W AW
a1 73 MY Ay Wareer faam stram
ar a4t | W IAat ey frar o
q% ar ag- g 3L A 0§ I9ET
AR /AT | FFfT 777 70 Feiga
w1 9 "awa 31 fF sqd Faw IRy
At & foar a1 gwar & o fFoaq
¥ F FAT F GHG JOAT AR
ez FraTFFT G M7 Fgia aar
At faar, Y 7 gare @ fe o ag
sgqeqT |t FT O A fF JY Ahr 6]
QYL F FIT § U aF fifFeq F7q
g A7 fsmar g e ¥ gfus Y a.Q
g3 W IW FA F FFR(T AOAT AT
faeeT F7aT a5 | & THAY 99T WAF
qHT T@ATE | 9 39 AFT &

“Provided that any such per-
son, who has not been registered

as a practitioner, may make with-
in six months next after the com-.
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_mencement of the FEast Punjab people would be helpful to the poor,
Ayurvedic anq Unani Practition- because  their medicines also cost
ers (Delhi Amendment) Act, less. But I find the Bill is arguing in

1962 an application for such re-
gistration and ghall, on proof to
the satisfaction of the Registrar
that he had been in regular prac-
tice as a practitioner for a period
of not less than ten years im-
mediately preceding the date on
which he might have made an
application for being registered
as a practitioner under this Act
and of his continued practice as
such since then, be entitled to
have his name entered in the re-

giser on payment of the pres-
cribed fee”,
ag N g feear § -

“immediately preceding the

date on which he might have

made the application”,

EFT N HF F quw OATE a8 T2 F
s ag Fa9 I A T & AT ghIT
foaediv a7 9e¥e F &7 F qWT
quAT A o A FaEmT ar
T A AN § 98¥E ¥ wH AT
gfa FT7 AT A AT QYL F FAA
¥ a9 T IART A ATL AZY FNI
ey Y qF awAE F7 FAfEww £3I
TIFT FTT AA § | WAL I FAT 418
ATy AN 7T AE AEY AT g, A A
fadTa & f g o gadl ofad 5.6
T aTgEqT FY ATA, AT AT A g fw
@ BT g T I S AR
IT% fAT T FTIT 9@

qF g & fAdew ®war ar

Shri Sonavane: I want to put forth

some suggestions in regard to this
amending Bill.
I feel it is essential to recognise

the knowledge coming from father to
son in the Ayurvedic, Unani and
Homoeopathic lines, Particularly in
the rural areas, where doctors are
not available, the practice of such

a circle, Ten years practice is peces-
sary before registration, If one fails to
get registration, he should be stopped
from practice. Thig would mean that
people at large would be depriveq of
whatever facilities or services that
the man might be rendering in rural
or other areas, Therefore, I suggest
that if a man fails to get registration
a further opportunity should be pro-
vided to such persons and he should
not be debarred from applying for
registration, These practitioners
would be dealing with the lives of
the people, Therefore a board may
be set up to examine the quality and
efficacy of his treatment so that if
the board is satisfied he should be
eligible; if it is found that his treat-
ment ig good and he is well versed
in his profession registration should
not be refused. If there is no such
board we will be landing us in trouble;
the health of the people would be
jeopardised, On page 2 the provision
says that if he proves to the satisfac-
tion of the registrar that he having
been in regular practice of ayurvedic
or unani systems of medicine in this
Union Territory on the date mention-
ed in the notification mentioned in
sub-section (1)....This is about regu-
lar practice. But what about effica-
cy? Is he a quack? Is his worth
recognised in medicine? That should
be the test and not regular practice.
A man may give some fake names of
patients he cured; that is not suffi-
cient for registration in mv opinion.
His worth should be tested by a board
by oral examination and a written
examination if necessary as the health
of the nation would be in their hands
especially. illiterate and ignorant
people would be at their mercy. 'I‘h?se
who have not passed any examination
from any colleges but whose experi-
ence has come from father to son
may have their worth and they may
be given opportunities to qualify and
the doors should not be kept closed.
With,  these words, I commend this
Bill.
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ot wiww a™ Jo (Fe)
gamfy wEear, 49 Y swaR a3 §
o faw &1 wamrq Fvar § AfFT g8
I gw g F fFew FIA Al A
Wower 774 FY ag & @ v+ fay
A g fFsmamar = & fag
Ty ywI 0T 993 fFa 91d S fF wee-
IR § farga Wga & | R QAT 7
g A A fFA § A aw dfwew
F, f5Y 7 ¢ @@ ax dfew w7 ag
ot geafeas wfywifet & foag
I[FL Lo AT 7 AfefHde FFT 707 F
Woaeex s F0 39 foq g7 a1a A
7 I& T g fF 37 F19 0 07 nfu-
w0 fraw feqd wd o1 & faage
fare g1 W% g fawyw frowwar
¥ T A A AT AT W QR FF
¥ IFIT = TEY A A I F 4w gron?
I AR A TF qF #7 qfFew A=
Wt q® A w1 g3 wifrde gifaw
F A WifF oy aw dar § ag
A TF 7 ar & wPA iy 7@
WY giefphe & gwar & IfFT o1 AR
RUAAT 8, © WK &, © qA ¥ Ffrew
TR E T LT AT AT F FO -
g & AgEa G AT 1 3@ AL
¥ AT FET AT AEEF g AAM
fF foa? c arer dfea = o § SaRy
®1 N & Fizfede 0 fF ag fasy
nE & dfdew e w7
&9 fa7 safy siw fear §F sfasrdy
¥ Fars sy faad fe o= 90 W@
WA A g1 g grn ag fa
e & g @ FI7 AT o §AT AW
Qo0 g #r Alzfede grfaa &R
a1 1 39 fA7 g9 &SI weEEE
1 T AT AfEd 1 WATEEH G
afegt &t w0 & gg wAEd
avg wAT agfa 74 & f Aasr g
gFM qT At gy a7 & ar fwdt &
g q3ma @ faar |, sgdT azfa @
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e ¥ a8 99T & | 394 gey IEQ@

|3 @ @ g fe s dfeew woq@
T £ 7T AT {6 IH T qo qIF qAF
e A7 ¢ a7
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ot T #Y FAY & g9 fod
ag AT WY ey g) strar @ fF A e
X gAET qrel #SAET ¥ AR,
Tieaga faar s@ AT gaa dfew
F frar o7 1 ¢ "R oo wafy
94 @Y § Ag qET ST ) TRR
fod A & 92 a7 ergw @ Am AR
g 7 g a1 TN Afen frren @
ag |t g ¥ € A8Y afsw ar iy
§ fgedt & wegT gg Alfeq o9ar &
g7 uF ma ¥ weqr {57 ST | #F dar
? 5 wraw g o 98 AR T1w
faFad & o8 ga wuM # fawaa &
o= T & AEAY e § fF gy gasn
FA AE &) arat WS g d7 A
BT § IAFT HAST FT 3AAT £ AN
FET | gg M FvHl ¥ Frw AX &
gafar mAl & geqr Afew fet A
fawer Jd | gL oF aiF ¥ qm Gy
F I, TUT F FrA, T G797 F
Fra AT AFTR H GO FF ARE W
fa@ra faeamar 9@ & ¢ 783 1 faarg
&g g ar A A A famz g R
aq ] Ak wifefpde ¥ «F7 |

¥ 3 7% oF mal A g g
WA A7 e 9 Y § O A @
WX 37 ¥ 9191 aF I H7 Lo §
agl ar | A IT 9T IqF FIALCH
5 Ry § | WA FFE T F
e 73 & 1 gafaq awwa faqar
W) 99 @I 2 99 1 &0 fear o g
air STFT & WA T e 7 7
7 FT oo g1 gwar @ 1 33f9g
# mamfa #7g@yn, o7 F 10 @@
w5 97 F 3o e F1 AT
W F AT & FA Y F7 AT F I AT
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fer\s T fear s | & fo7 F A=Y
ORI S F AT T | FIAT IZH A
T fear 917 fr 9 s A% fafre
g S

ag @ g &1 dffem A 9 #7
W & d1 3 SR A I a0 9,
& ¥ AR e ¥ 9w wud
IrE FifE HAAT Tam AW T=IHT A
& 3 § A foaer ey qEET W
gt & g1 gFar § ST HAAT q@
& 7t 3 awar & | gafaT 37 X I
g fwar sna w7 39 w1 afefede
fear smw ag 9= #T F AR a7 ¥ g
i@ . fRar 9w AR T
& qUav & I FAT M ZGFHAT Y
araar S 1 IR fedr AW
qHAT AW | AT FACAAT F AL
g R W a0 g 9ar & fFogw
2w ¥ vAmer ¥ wOwT A ¥ ginfaa
7 A gAE AT FE ) AW FgAT
g & fF TRA F gUaw 39 A WY
feir & s arfs ag & wE w=a
FH FT A |

=Y gro Ao fadY (wiarerivr) :
aaTeT Y, fRAY s fagas v Ee
& &I @ qaew grT § | ag fagyw
&Y =mar T ?

ayfa g . I e E
FIAT FYAT N7 i fade F quraq
F¥ |

st gro Ao faar®t : oiw fame
F WG qT TQGT FA @A, WA T
LA CREC LR I Gl

gz fadax v fefwes e
& foaq «mar @y @ fF e qeve ¥
fatas & sar, woAr AW T
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T w7 g% & 3 ar € wdA
F Avwr femr o & W Sl
Far a1 f amdT 9 oF 947 faw
AAT AT HIX IW F FIL HUT FAA
ot g #1 & 7t 1 v @ fagas
arg gY, feaar W ergw agr faar o,
B AW A1 TF T & g fowa
a e wEF gFmoa a1 @
ez wiew 1 faeer wFOF F
fae ergw feur s ? oI @Y
sHaeqT g1 A1 A g, TAL H ¥ Ay
T fadq, N fFfaar fmgaw & @
Sfeew #a & | 79 faggs & 79 @
2 ? w3 EW & a9 St
F Tz T A7 gATIT AT ¥ A1AAL,
fom &1 am e agi ga g ? )
g foweE Mt w1 afefeie mfz
] FT AT AR nfae faa SwEd,
#Y 5 TATdr F s} Y faw gu
F7AFmAIF @ @ fF S qa Am
woees & afeq maAde feurdiza
I F afefedea 1 @ aWa § #H
F2Y & % et qwo ao avo uHo Iy
SAA TTHET AT AAGAF FFOTAT FT
wfefpe wmt | 39 g #1 v
o § ? Ty WA av A § oaw
EX ER, ag @9 & T8 A

TR TAAAE F) T A TF FHIfey-
tfaa o< farar ot fa forad dar et
# gfrem a7 @ & o w7 &1 dowgew
&, aa ar 3% ¢, AfFT Faer gIEAT
AR § & A qom 1 A9 OF A
AT @G S fFoqE ¥ ey
TF W 998 ¥ FgT &, 97 § 41,
o1E AT AY a6 % dfew T qF §
37 #Y G w7 Fw grm ? ag oF
qdt qgfa &, a fir foar & g7 @@ o
99 & 91 a% e § 1 aga & &
9T q & §F 7 Fa w7 Fw ow@
A8 | F T e 7 ug 7 afefnde
T A § 1 3T F A F FaT sgaaa;
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[=T gTo Hro faardy)

gnit, g9 waeg 7 ag fadws quy
TR/ Tt I gy sgaear g fw 9 49
S F@ § 91w Foagwm 57 &
T T F ITAM FT T R
g, 9g a9A | A3 WAT | IH A TR
FaT wigF< fae S 7 w4
#ar fe o ar faw w9 wOaR,
AR GiEEE FEH R IA@IT AL
fast 1t a1 dfew FA T 39 & faars
9 IET AEAT, qE AT AT WA F
wEFA A | N A qTE TG
81 nFdde F T A w0 Wi G €
fe Qg wraAl &7 STT FT & IT AWM
& fgares @ IAT 1 FW &
T 45 § a1 aeq Iy da Dy
AN AT F T 3 v 3 E AR g
¥ 2 dfaew FET AS TR AR AT
wZarx & | & awaT g R g smaer
¥ Agdc w1 A gE N & T
a9q @m fawed @ oI AR
gufagi @t N ag Jd, a3
¥ FT ANIN F &07 I T TZATH
FAE

1324 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

& a3 +ff frdza & s g s
agac & Sfa K W '@ gaAr
wBT AE & 1 W FT IR0 ag §
g v A sfgwftar mfs
favamm qIEa & &, sqifes wafa
¥t g1 3@ gy § ArgI 71 g
g7

# @ ag =gm & @ faw w7
fazgr %< forar 9 o & frgeamay
& faq o Fifeefa  fawr smar 919,
aifs g8 avaeg # AR fegeam &1 1w
FET F ) A TiE fEE qAT HT G
A feosft & ark & oo § Qiwdz O o
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@ 8 afew fage Ak go dte #
T g 7

=it Ta1q g (FTawaE) (go e
HoFw g

ot o Ate fawrt : ag A
taz § 1 mifgz g wae aaT FT
Aaeq § 7 §I9 QI T FT HAA
7g & fF 9 w1 S gefafremw &
If 7 FY wwar, N 3T A wAEVEA
% 78, 99 ¥ fog ggt a¢ T faw
s o, A fF AR fegem & fag
afsfrigras afagigeas
femTge Ao weg gaT ¢ 1 ¥X
fae #7 aqen foamy 3@ F AR T §
fs 3 am AR e § 7 ?
wd Agew w23 & v gfw g Fr ifam
*7 9% &, Tafag 3= #1 WFoewm fam
srar =rfew | & S ¥ FgAT 9UGAT §
fs ¥ ami #1 Aifawr 3 F fog a8
ugiz F1 W 7 FL | @ wifws
fagas am ¥ wrqIc 7 azAv Awfws
g g 7 39 ¥ A1 gaR A o
¥ g A g9 g ® oA wafeat
T W Jiw FEr—dfea w2,
Hgr FALY, T T F K FAfeqt
g 7 oY | w1 grar fF ST FAE
¥ qFHIMA F ¥ T AR AGaAR-
wifeaal 1 oF Afer g F T F
e ¥ uF wifiwifer  fam wmm
v, o ¥ W] &1 gER g
9 YFR 3 fadti & $ ¥ aven 7 {0
T A Tl & 9% AR 9 a| ]
rew a1 FFAw & I, FIFIT
X fFr R 3 AR R Sg F1 @
wafg #1 agET 93

Mr. Deputy-Speaker: Dr. D. S, Raju,

&) ae gt (feefi-—se am ).

IR WA, . . .
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Mr Deputy-Speaker: There is no
time; we will have to finish this by
3.35 p.Mm.

ot Faw AT o ag fodt a
fas & | zafaq et arei®r ar
1 wage faga =fgg

Mr. Deputy-Speaker: No. This is
the Ayurvedic and Unani Practi-
tioners Bill. I have called the hon.
Minister to reply.

Mr, Deputy Minister in the Minis-
try of Health (Dr. D, S. Raju): Mr.
Deputy-Speaker, Sir, I thank the hon.
Members for the speeches they have
made and the light they have thrown
on this Bill. The Bill in question ac-
tually deals with an extension of
time-limit given to the Ayurvedic and
Unani practitioners, because accord-
ing to the provisions of the Act of
1949—the East Punjab Ayurvedic and

Unani Practitioners Act—they could
not register themselves within the
prescribed time,

There were three sections under

thig Act. Section 16(1) provides for
the practitioners or qualifieq dotcors
or the Ayurvedic and Unani systems.
There is no difficulty about them.
They were all registered under sec-
tion 16(1), Section 16(2) applies to
doctors who were practising the Ayur-
vedic and Unani systems of medicine
but who did not possess any qualifi-
cations, So, concession was given to
those doctors who were practising
these¢ systems of medicine for 10
years at the time of the application
for registration and they were all
given thig concession for registration
and thelr names were entered in the
registered list under section 16(2).
The third category of doctors also
came into existence. ‘These were
Hakims and Vaids who unfortunately
did not possess the qualifications; nor
did they have ten years’' experience.
So, a concession was shown to them
also and their names were listed in
a geparate list,

Time was given to them umder Part
IIT. and that time also expired. The
time for the registration of doctors
under section 16(2) expireq by 1952,
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and Part III of the Act which was
brought into force on 4th November,
1953 for those practitioners to be en-
listed and registered also expired by
3rd November, 1954. Therefore, ac-
cording to the process of law, all
these persons are liable to be prose-
cuted, Some of the hon. Members
have raiseq the question as to why-
they were not prosecuted, Dr.
Sarojini Mahishi raised this question.
But all these practitioners were very
small middle-class people and pro-
bably they were earning a
small amount of money and that was
their only sustenance of living If
they had been prosecuted—and the
law naturally woulq have taken its
own course—it would have been very
expensive for the Government also to
prosecute them, since they were ahout
300 of them,

Shri D, N, Tiwary: What about the
future?

Dr. D. S. Raju: I am coming to that.
Probably therefore, the remedy would
have been more costlier—that is, much
worse—than the disease in this case.
It would have meant unnecessary
harassment, So, from a compassion-
ate point of view, we wanted to give
them some more extensi:n of time,
and that is the reason why six months
more have beer given to them. Some
hon. Members asked why it is only
for six months. The Bill was actual-
ly discussed in the Rajya Sabha and
passed on the 4th December, 1562, So
nearly one year has el*psed since
then and during thig time, a lot of
publicity was given through the press,
the radio and other things. So, they
came to know about it, There were
about 350 Vaids and Hakims in the
list and they were anxious t~ register
ang enlist themselves, and they want-
ed this special concession. So, from
this point of view, I think that it
is reasonable and also desirable. from
a compassionate point of view, to
give thisg time-concession,

Actually one hon, Member—I think
it was Dr Sarojini Mahijshi—said that
the punishment should be enhanced.
An amendment has been brought for-
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ward saying that the punishment is
not adequate, but I may point out
that in the East Punjab Ayurvedic
and Unani Practitioners Act itself,
sections 27 and 35 prov.de {or punish-
ment for contravening the provisions
of the Act, It is not necessary for me
to read them, If they 45 not register
themselves or enlist themsclves they
are punishable with a fine to the ex-
tent of Rs, 200, under section 36. So,
the provision is already there an{ it is
not necessary to enhance the punish-
ment or accept that amendment.

A point has been raised that there
may be some practitioners who have
completed only three or four years.
What about them? Can they be given
permission to register or enlist them-
selves? I would submit that if no
time-limit is fixed, then there is no
end to this process. This applies only
to those people who missed the bus in
the first chance anq who could not
comply with the provisions of that Act,
This applies to them who could not
register themselves under section
16(2) or under Part III. It does not
apply to other people.

Shri Yashpal Singh was very
enthusiastic about ayu-veda and unani
systemg of medicine. All of us, every
Indian, takes pride n these two great
systems. Both my senior coileague
and myself are doing our best to
fmprove and advance our indigenous
systems of medicine. We are doing
every bit in our power to improve
them. Actually he made a sort of
drastic proposal that all the allupathic
medicines should be drowned into the
sea. I do not agree with that propo-
sal. Great as we are and great as we
were, we lost our freedom for so many
reasons. Just ag we lost our freedom,
we lost the merit of cur science and
culture. He has quoted Bapu’s state-
ment. But Bapuji has made several
other statements also. He said that
we must keep our mindg and hearts
open to all the thoughts that come
from all parts of the world, If I may
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quote some of the ancien! sayings,
“Let noble thoughts co'ne to us from
all sides”. This is the famoug saying
of Rishis. We shoulq not, therefore,
keep our minds and hearts shut to the
recent advances of science and modern
system of medicine, Modern system
of medicine is advancing rapidly all
over the world. Modern science has
been able to put man into space, It
has produced rockets and weapons of
destruction which can destroy the

whole world, Modern medicine
is completely integrated with
modern science and we can-

not ignore that. It is a part of our
life. The world is revolving on
science now. If we ignore this aspect,
we may again go down and lose our

freedom; we may not be able to
survive ag a nation.
Shri Yashpal Singh: What about

the freedom of ayurveda?

Dr, D. S, Raju: Whcrever there is
truth, it can never be suppressed.
There is a lot of truth in ayurveda
and unani systems of medicine. Two
thousand years ago, they prescribed
gold for tuberculosis and still we are
using gold for tuberculosis. Susrit
and Charak prescribed so many reme-
dies for blood pressure and so on.

We are trying to do our best for
these two systems of medicine. With
these words, I commend the Bill to the
acceptance of the House,

Shri D. N, Tiwary: What will
become to those who started in 19527
Will they be registered under this
Act?

Dr, D. S, Raju: Alrcady 350 rames
are there for the Indian Board of
Medicine to scrutinize, They will be
registered and enlisted. Al] the names
are with them. They are anxious to
get themselves registered and they
are law-abiding citizens. They are
only anxious to have thc extension of
time-limit.
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Mr. Deputy-Speaker: The question
is: ¢

“That the Bill further to amend
the East Punjab Ayurvedic and
Unani Practitioners Act, 1949, as
in force in the Union territory of
Delhi, as passed by Rajya Sabha,
be taken into consideration.”

The motion was adopted.

Mr, Deputy-Speaker: We will take
up the clause-by-clause consideration
of the Bill.

Clause 2—- (Amendment of section 16)
Amendment made:
Page 1 line 13.—

for “1962” substitute *“1963”. (3)
—(Dr, D. S. Raju)

Mr, Deputy-Speaker: The question
is:

“That clause 2, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Clause 3— (Amendment of section 34)
Amendment made:
Page 2, line 8—
for “1962” substitute “1963”, (4)
—(Dr, D. S. Raju)
Mr. Deputy-Speaker: The question
is:

“That clause 3, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to
the Bill,

Clause 4 was added to the Bill.

Clause 1—(Short title and commence-
ment)

Amendment made:

Page 1, line 4,—
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for “1962” substitute “1963”. (2)

—(Dr, D. S. Raju)

Mr, Deputy-Speaker: The question
is:

“That clause 1, as amended,

stand part of the Bill.”
The motion was adopted,

Clause 1, as amended, was added to
the Bill.

Enacting Formula
Amendment made:
Page 1, line 1,—

for “Thirteenth”
“Fourteenth”. (1)

—(Dr, D. S. Raju)
The question

substitute

Mr. Deputy-Speaker:
is:
“That the Enacting Formula, as
amended, stang part of the Bill.”
The motion was adopted.

The Enacting Formula, as amended,
was gqdded to the Bill,

The Title was added to the Bill.
Dr D, S. Raju:

“That the Bill, as amendcd, be
passed”’. ’

I beg to move:

Mr. Deputy-Speaker: The question:

1s:

“That the Bill, as amended, be
passed.”

The motion was adopted.

13.37 hrs.

INDUSTRIAL EMPLOYMENT"
(STANDING ORDERS)
AMENDMENT BILL .

The Deputy Minister in the Minis-
try of Labour and Employment and
Planning (Shri C. R. Pattabht
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Raman): Mr, Deputy-Speaker, Sir, I
beg to move:

“That the Bill further to amend
the Industrial Employment
(Standing Orders) Act, 1946, as
passed by Rajya Sabha, be taken
into consideration.”

This is a simple Bill and I shall not
1ake much time of the House. At pre-
.sent, some difficuliy is being experi-
enced in enforcing the provisions of
the Industria] Employment (Standing
Orders) Act, 1946 in the establish-
ments which last for short durations,
The formalities regarding submission
of the draft standing orders and the
proceedings for their certification take
some time and by the time the certi-
fied standing orders become available
for enforcement, some of the establish-
ments, particularly those of contrac-
tors, cease to exist. It was suggested
in 1961 that the Act might be suitably
amended so as to make the Model
Standing Orders frameq by the appro-
priate Government operative in all
industrial establishments covered by
the Act unti] such time as the stand-
ing orders are certified for the estab-
lishments concerned. The State Gov-
ernments were consulted and they
favoured the proposal. The matter
was placed before the 20th session of
the Standing Labour Committee held
in October 1962. The Committee
approved the suggestions for amend-
ment of the Act. Hence this Bill,

Opportunity is also being availed of
to amend the Act in respect of certain
other matters which are of a clarifi-
catory and forma] nature. A provision
in the Bill is to amend the definition
-of the term “appellate authority”. In
the existing Act, it has been defined
as the Industrial Court, wherever it
exists, or in its absence, an authority
appointed by the appropriate Govern-
ment. Since there is no Industrial
Court set up by the Centra] Govern-
ment, the Chie! Labour Commissioner
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(Central) was appointed as the appel-
late authority in the central sphere
establishments throughout the coun-

try. It has been interpreted in one
of the judgments of the Industrial
Court, Bombay, that the Industrial

Court, Bombay constituted under the
Bombay Industria] Relations Act,
1946, is the appellate authority in res-
pect of all industrial establishments
situated in the State of Maharashtra,
even if the appropriate Government is
the Central Government and ag such,
the notification of the Central Govern-
ment appointing the Chief Labour
Commissioner (Central) as the “appel-
late authority” in respect of undertak-
ings in the central sphere, has been
held to be invalid to that extent, by
that Court. In order, therefore, to
clarify that the jurisdiction of the
State Industrial Courts is restricted
only to establishments falling within
the State sphere, it is proposed to
amend section 2(a) of the Act as in
the Bill.

Another amendment is with regard
to the procedure for submission of
applications for modification of certi-
fied standing orders. At present, the
partieg have to submit to the certify-
ing officer five copies of the proposed
modifications of standing orders along
with five sets of the whole of the

certified standing orders. This pro-
cedure is considered to be cumber-
some and expensive at least for

the workers to comply with. In
order, therefore to simplify it, it is
proposed to amend section 10(2) of
the Act so as to enable the employer,
or the workman. to submit only five
copies of the proposed modifications
of Standing Orders.

The other amendment proposed in
the Bill is to authorise the certifying
officers and the appellate authority to
carry out any corrections in their
orders arising from any accidental slip
or omission.

As regards the last amendment pro-
posed in the Bill, I may explain that
under the existing section 14A of the
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Act which was inserted in May, 1961,
only the Centra] Government is em-
powered to delegate any of its powers
10 its officers and to the State Govern-
ment ang their officers,. It has been
suggested that the State Governments
may also be empowered to delegate
any of their powers to their officers.
Accordingly, the existing section 14A
of the Act is being substituted as in
the Bill.

With these remarks, Sir, I move
that the Bill be taken into
consideration,

Mr. Deputy-Speaker: Motion mov-

ed:

“That the Bill further to amend
the Industrial Employment
(Standing Orders) Act, 1946, as
passed by Rajya Sabha, be taken
into consideration.”

Shri Dinen Bhattacharya (Seram-
pore): Mr, Deputy-Speaker, Sir, this
ig a very small amendment to remove
the difficulty experienced in the pro-
visions of the Standing Orders Act in
the case of establishments which are
new or which exist for short durations,
and regarding certain matters which
are of a clarificatory and formal
nature.

Sir, I would have very much liked
10 welcome this amendment. But the
attempt on the part of the Ministry
is so half-hearted and belated that I
cannot do so. It ig good that at last,
after two years from the date this
recommendation was made by the
Tripartite Conference, this amendment
has been brought to plug the loop-
holes of the Act. But my point is,
this wag an opportune moment for the
Government to review the whole
8tanding Orders Act itself—the parent
Act—and to see what are the lacunae
due to which the workers in general,
both in the public sector and in the
private sector, are suffering, They
should have then tried to remove
those lacunae and a comprehensive
amendment of the Standing Orders
Act and the model rules should have
been brought,
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Before I deal with other matters, 1
must point out that I am unable to
understand—the Minister has also not
cleared it in his speech—why Bombay.
Gujarat and Madhya Pradesh have
been still excluded from this Act, It
may be that there were reasons when
the original Act was passed to exciude
those areas as separate laws were pre-
vailing there. But now, after so many
years, why gshould separate laws or
Acts be permitted to operate in those
areas? My conclusion is this, that the
Government has intentionally main-
tained a position in which it is always
found that a State within a State is
existing and an alternate State Gov-
crnment is being allowed to function
in the domain of labour and industrial
relations. This should have been look-
ed into by the Government. The
DIR and the Bombay Industrial Rela-
tions Act are prevailing in Bombay,
and by virtue of it only the unions
which are recognised can put forward
their claims if they have got any com-
plaint or anything to say with regard
to these Standing Orders, That posi-
tion is still maintained. The same
position is there in Madhya Pradesh
and Gujarat, If a review is now
made it wil] be seen that because of
this, large number of disputes are
taking place in those arcas and indus-
tria] relations in those areas are really
creating difficulties in the process of
maintaining peace and good relations
between the workers and employers.
This fact should have been taken into
consideration and adequate provisions
made in the Bill so that the Wworkers
there are in a position to come for-
ward with their suggestions if they
have anything against this Act. They
should be in g position to bring up
such things on an individual basis or

N
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through their unions which are regis-
tered unions in those areas. This is
my first point of grouse and this should
be looked into by the Government,

Then, Sir, I must take this oppor-
tunity to bring out in detail certain
things which the Government itself
should have looked into while bring-
ing forward this amendment. Take,
for example, the model standing order
rules of the Oentral Government or
ot the State Governnients, If we
scrutinise them, it will be seen that
practically no protection is given to
the worker in respect of his employ-
ment by these rules. There are many
provisions which have to be re-
examined. There is a clause in
the model standing order rules which
provides for disciplinary action for
misconduct and certain other acts
which come under the category of
mis-conduct, There you will find that
wilful insubordination or disobedience
is also mentioned, Taking advantage
of this provision of “insubordination
or disobedience” it is often found that
whenever a management wants to
terminate the services of any person,
it takes shelter under this provision
and charges anybody with acts of in-
subordination without giving him any
opportunity to defend himself through
his union or through a lawyer and his

services are dispensed with at the
sweet will of the management.
Mr. Deputy-Speaker: The hon.

Member should try to conclude now.

Shri Dinen Bhattacharya: Sir, I
hope I can have some more time be-
cause two hours are allotted for this
Bill.

Mr. Deputy-Speaker: There are still
four more speakers. Only one hour
hag been allotted for this Bill. The
hon, Member cannot have any more
time, He must try to conclude now.

Shri Dinen Bhattacharya: Then,
terms like “riotous behaviour” are
there, In many cases, when any
worker takes a leading part in any
trade union activity, the management
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often books him up and brings a
charge-sheet against that worker, be-
cause the terms used here are “riotoug
behaviour”  “disorderly behaviour
during working hours at the shop or
any act subwversive of discipline” and
it 1s pot specifically mentioned as to
which of the acts will come under
these categories. The result is that
any worker who hag got anything to
say against the management is charge-
sheeted and even dismissed. I know
so many cases where this has happen-
ed. Therefore, unless this Act and
the model rules are changed or modi-
fied, or a comprehensive amendment
or a geparate Bill is brought before
the House to remove all those diffi-
culties, the workers will continue to
be victims of harassment on the part
of the management with no remedies
of their own.

Then 1 will come to another point.
Since Government is giving so many
promises and assurances, people in
general think that Government is the
model employer, But, in actual fact,
the position is just the opposite.
Workers in the public sector under-
takings are treated shabbily. None
of the labour laws is brought into
force in those undertakings. Even
those laws which are in force are not
respected by the management. In
Durgapur even the statutory body like
the Works Committee has not been
constituted. The position is no better
in other public undertakings,

Mr. Deputy-Speaker: He should
conclude now.
Shri Dinen Bhattacharya: I will

take only another minute or two.

Mr. Deputy-Speaker: He has al-
ready taken 13 minutes. So, he
should conclude,

Shri Dinen Bhattacharva: T will
conclude just now. I would like to
know the fate of the recommendations
of the tripartite conference. The last
tripartite conference had decided that
the method of calculating the cost of
living index will be reviewed so that
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the workers may get some benefit on
the bhasis of the actual rise in cost.
I would like to know when it will be
implemented.

Shri S, M. Banerjee (Kanpur): Mr.
Deputy-Speaker, I have a mind to
welcome this Bill because it is the
most important one, but, atter going
through the various provisions of the
Bill, I find that this is not the
approach desired by this House. The
Model Standing Orders, as they stand
today, do not conform to the code of
discipline passed, recommended or
agreed to at the Indian Labour Con-
ference.  When we look at certain
_provisions of the standing orders, we
find that they are quite contrary to
the dccisions taken at the Indian
Labour Conference. In the 16th
Labour Conference at Nainital, a
code was evolved, which was agreed
to by the three parties i.e,, employers,
employees and the Government, and
we thought that a similar code would
be made applicable to all industries,
whether in the public sector or private
sector., But, I am sorry to say that
in most of the public sector projects
like the steel factories in Durgapur,
Rourkela and even Bhilai and the
HMeavy Electricals in Bhopal no such
standing order, which is consistent
with at least the spirit of the code
of discipline, exists with the result
that lawlessness prevails and the
workers in those public sector projects
who are not supposed to go on sirike,
or resort to direct action without
specific reason, are forced to resort to
direct action even for very small
matters.

Here I would like to take this oppor-
tunity to bring to the .otice of the
hon, Minister one provision of this
Bill which says:

"‘Nothing in this Act shall apply
to—

(i) any industry to which the
provisions of Chapter VII of
the Bombav Industrial Rela-
tions Act, 1946 apply; or

{ii) any industrial cstablishment
to which the provisions of the
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Provided that notwithstanding
anything contained in the Madhya
Pradesh Industrial Employment
(Standing Orders) Act, 1961, the
provisions of this Act ghall apply
to all industrial establishments
under the contro] of the Central
Government.”

What is happening in Madhya Pra-
desh and Bombay? The hon. Minister
knows better than me that in Madh-
ya Pradesh no Central legislation
applies to any of the public sector
projects. For instance, the Heavy
Electricals have no standing orders
and all laws, orders or rules applicable
to other industrial workers in
Madhya Pradesh are made applicable to
Heavy Electricals. According to the
Madhya Pradesh Industrial Relations
Act, or even the Madhya Pradesh
Industrial Employment (Standing Or-
ders) Act, al] the employees work-
ing in the public sector corporations
of the Government of India in
Madhya Pradesh would come under the
operation of those enactments, and
not under Central legislation even
though they are Central Government
employees for all purposes. Recently,
there was a convention in which the
meagre demand made was the slogan
“apply Central legislation to Central
Government employees”. Though
there are 8,000 to 10,000 employees in
this factory, still the model standing
orders are not made applicable to
them with the result that every minor
matter has to be taken up by the
labour union with the management.
In this case, the labour union, the so-
called labour union, is affiliated to
INTUC, and here, without casting
any aspersion or attributing any mo-
tive to this big organisation, I would
like to say that in my opinion this
union has no following there but be-
causn the Madhya Pradesh Govern-
ment, the Madhyva Pradesh Labour
Minister wants to boost up his own
organisation, this union has been re-
cognised with the result that the
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employees there have collected 10,000
genuine signatures with their ticket
numbers, address etc. and submitted
a memorandum to the Prime Minister
in the month of September with a re-
quest that the question of recognition
should be reviewed. They have only
said that the question should be re-
viewed. They did not say that the
other unions should be granted re-
cognition; they only said that the re-
cognition which has been granted to
non-existing unions or unions which
have no following, according to them,
should be reviewed. I know that my
statement will be challenged, will be
contested, but from my experience I
can say that this union is not a re-
presentative union. But according to
the Madhya Pradesh Industrial Re-
lations Act which is supposed to be
the twin brother of the Madhya Pra-
desh Industrial Employment (Stand-
ing Orders) Act, the other union has
been recognised, with the result that
unfortunately industrial relations
which were very good are disturbed
and in all likelihood people may re-
sort to direct action. 1 dg not threat-
en this House or the hon. Minister for
whom I have the greatest regard; but
it is bound to happen when the really
representative union is not granted
recognition.

14.00 hrs.

Then, the Bill says that wherever
the Bombay Industrial Relations Act
applies, this will not apply. This is
something surprising. You remem-
ber, Sir, that when the Bombay In-
dustrial Relations Bill was before the
Bombay Assembly, there was a spate
of strikes and demonstrations. Every-
where processions were taken out to
demonstrate against this black Bill.
This was known as the ‘Black Bill’
and copies of this Bill were burnt
openly on the streets of Bombay, But
still the majority that the ruling party
commands either in the States or at
the Centre passed this Bill. ,So, it is
natural why the Centre should come
to the rescue of the Maharashtra
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Government and say:

“any industry tc which the
provisions of Canapter Vil of the
Bombay Industrial Relations Act,
1946 apply”

this will not be made applicable, That
means, they can have their own
standing orders and their own set of
rules.

We expect the workers whether
they belong to Bombay, Madras, Kan-
pur or anywnere in India to behave
1In the same fashion, to work for the
country, to produce more and save
the country from a financial crisis and
to defend the motherland. If that is
the spirit, if that is the central slo-
gan given by our Prime Minister oc
by the hon Labour Minister, why
should there be discrimination bet-
ween one worker ang another merely
because the Labour Minister of Bom-
bay is powerful or because Madhya
Pradesh does not want the Centre's
intervention in any matter? Is that
the reason why the Central legislation
is not applicable in Bhilai or in any
other place? If that is so, it is a sad
commentary on industrial relations.

I am sorry to refer to this matter
at this time. I think this Bill could
have been made non-controversia] if
these two things had been omitted. I
request the hon. Minister to
consider these suggestions of mine and
give an assurance in this House that
there will be no discrimination bet-
ween one worker and another. That
is against the spirit of our Constitu-
tion. If we want to make the worker
feel that he is Indian first and a
Bombaywalla or a UP-walla last, we
will have to bring him under legisla-
tion which does not discriminate bet-
ween one worker and another. I
have mentioned the question of
Heavy Electricals because they have
met the hon. Minister, Shri Hathi,
and the hon. Minister, Shri Subrama-
niam and they wish to meet the hon.
Prime Minister. A union having a
membership of 8.000 or 9,000 cannot
be discriminated against and a union
which does not exist or which has ne
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following at all cannot be favoured.
Therefore, I take this opportuniiy to
request the hon, Labour Minister
again to hold a referendum in Bhopal
or in Bhilai. The union for which
we stand is not affiliated to the
AITUC. It is run by the employees
themselves. There is no outsider in
Bhopal. The union is run by those
artisans who, after taking training
there, have become artisans. If that
particular union, namely, the Heavy
Electricalg Servants Trade Union,
does not secure 91 per cent votes, I
will dissolve that union. If the so-
called recognised union of the INTUC
does not secure even 11 per cent
votes, let them dissolve that union.
It is an open challenge ang I will re-
quest the hon Minister to accept this
challenge, hold a referendum or a
plebiscite and see which union is to
be recognised.

With these words, I wish to congra-
tulate the hon. Minister for bringing
forward this Bill but because it is
with all these limitations, unfortuna-
tely, my congratulations are also
limited.

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr. Deputy-Speaker,
one thing can be said about thece in-
dustrial employment standing orders
and it is that they can be as
good as their implementation. If they
are implemented effectively and in
the right way, they will serve the
purpose for which they are brought
into existence. If there is sympathy
and understanding prevailing in the
relationship of the two sides, that is,
the employers and labour, if there is
a spirit of fair deal prevailing in their
mutual relationship, it would be un-
necessary to have any such legisla-
tion really. But that would be too
much to expect knowing human na-
ture as we do and it will be certainly
necessary ultimately that we should
have an Act of this king and that
there shoulq be provisions for its
enforcement effectively and without
undue hardship to any of the two
sides. ’
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Having heard Shri S. M. Banerjee,
it is difficult to dispose of this sub-
ject without giving some considera-
tion to what is happening in the pub-
lic sector. As we all know, the pub-
lic gector is now having an lacreas-
ing share, as an employer, in the
employment of the country. It is a
large employer of labour and there-
fore its attitude and anxiety to im-
plement the requirements of ihese
standing orders have much to do with
the genera] feeling of contentment in
the industrial world. What we nave
heard, not from Shri S. M. Banerjce
but from other sources, and have con-
stantly been hearing is that condi-
tions, in spite of the implementation
of these standing orders, in the pub-
lic sector are not all that can be dc-
sired. I hope, 1 am wrong and 1 uiso
hope that what I have heard is not
true, Even responsible trade union
organisations, like, the INTUC and
some others have been fiinding it diffi-
cult to carry on their legitimate trade
union activities to their satisfaction.
I am not trying to apportion any
blame between one party and an-
other, but I shall certainly want to
say that there is a special obligation
on the public sector for trying to
behave in a manner that wili make
it a model for the other sector. In
this case I would say that the respon-
sibility of the public sector is indead
very great and, as they say, Caesar’s
wife should be above suspicion,

As for the other provisions in ihis
Bill, I suppose that they are quite
necessary and are going to be helpful
in carrying out the objects of the
standing orders. The chief object in
thig Bil] seems to be to get over the
difficulty that they have been experi-
encing in enforcing the provisions of
the orders in establishmenis which
last for a short duration. Even be-
fore the certification is obtained these
establishments usually g~ out of exis-
tence. A large majority of them
consist of contractors’ establishments.
Now, what is sought to be done is to
make the model standing orders
frameq by the appropriate Govern-
ment operative in such cases and till
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such time as the standing orders are
actually certified,

There are some other grovisicns
too. For instance, there is the question
of the definition of the term “appel-
late authority’. Even to a layman
like me, it was quite apparent that
that definition was wanting some-
where, and it woulg some day be
challengedq in a court of law, as ulti-
mately it was. With this new amend-
ment of section 2(a), I am gure that
the position will be set right.

Then, certa'n other matters of diffi-
culty have been smoothened out, as,
for instance, by amendment of section
10(2), the procedure for submission
of applications for modifications of
certified standing orders has heen
made more orderly. Under the new
provision, it would not be nccessary
to supply five copies of the full sets
of the whole certified standing or-
ders, but it woulg be enough to sup-
Ply only copies of the modifications
desired,

Finally, it is only right that this
provision should be included now in
the amending Bill, that is. about the
powers now given te the State Gov-
ernments for delegating their powers
to their officers.

Shri A. N. Vidyalankar (Hoshiar-
pur): I welcome the Bill, although I
feel that it is a very much belated
Bill, because the originai Act was
passed in 1946, and since then diffi-
culty was being experienced in the
case of those establishment; whish
did not get the standing orders cer-
tified. Generally, the tendency in the
case of the employers was that they
deliberately delayeq matters so thal
a gtite of lawlessness arnd anarchy
could continue to prevail in their
estab'ishments. Therefore 1t was in
the interest of both the partics, the
employers as well as the employees,
that there should be some law under
which their mutual relations could be
properly regulated, and that was the
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dule is comprenhensive encugh, and
it includes all those day-tq- day mat-
ters that are likely to come up and
that are likely to raise cantroversics
between the employers and employ-
ees. I think that it is in the interests
of both th, parties that ti'e standing
orders should be properly made.

The amendment now braught for-
ward pligs the loopholes that remain-
ed, and it provides that even if an
employer does not help in the matter
and does not get the standing orders
certified, the model standing orders
would be applied.

The two hon, Members who spoke
first said that this Act would not
apply to Madhya Pradesh, Gujarat
and Maharashtra. I do not know
whether my hon. friends have studied
the Acts of Madhya Pradesh, Gujarat
and Maharashtra. If they hag read
them, they would have agreed that
those Acts already covercd ¢the loop-
holes that are now being plugged
through this Act, and in that scnse,
really, they are better Acts. There-
fore, the criticism that was made by
them in this behalf was unnecessary.

The hon, Member who spoke first
2lso said that in the law it should
have been provided as to which
charges could be brought against the
workers and which charges could not
be brought against the workers. In
fact, if it coulq be done, it would
have been better to do it, but then
it ig not possible to include all such
details in this Bill. As I have stated
already, the schedule to the Act is
wide enough ang it covers most of
the points.

With regard to the public sector, I
agree that the public sector has failed
so far, generally; I do not say that
every establishment has failed, but
generally the public scctor has failed
in having these standing orders. This
amending Bill would cover them also.
After this amending Bi]] comes into
force, even the punblic sector
establishments, ag soon as they were
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established, wil] have model standing
orders applicable to them, The model
standing orderg would appiy to the
workers in those establishments also,
and. therefore that difficulty would
be removed. Therefore, the criticism
that has often been made in this re-
gard has been met by this amending
Bill.

But my only doubt ig in regard to
the amendment where it is provided
that: notwiths.anding anything con-
tained in the Madhya Pradesh In-
dustrial Employment (Standing Or-
ders) Act, 1961, the provisions of this
Act shall apply to all industrial estab-
lishmentg under the contro] of thne
Central Government. The wecerds
‘under the control of the Ceairal
Government’ are not very ciear and
they are vague and they might be
subjected to various interpretations.
Of course, certain establishments
which were directly under the control
of the Central Government might be
included. But there may be others
which may not be directly under the
‘contro] of the Central Government.
For instance. there are about 42 State-
sponsored companies or underiakings
that have been formeq into public
companies where Government are the
majority shareholders, and they can-
not be stated ag being directly under
the control of the Centra] Govern-
ment. 1 do not know whether those
establishments woulq be covered by
this amendment or not. Therefore, a
difficulty might arise in this rcgard.
Similarly there might also be certain
other establishments which may not
be directlv under the control of the
Cen‘ral Government, Therefore, I
think that it ig better to make it clear

what these words ‘under the control

of the Central Government’ mean.
Otherwise, it might give somg Joop-
hole and create d'fficulties in certain
public undertakings.

my hon. friend Shri S. M. Banerjee
unnecessarily imported a controversy
which was not germane in the sub-
ject that we were discussing. After
1457 (Ai) LSD—8.
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all, this is a long cunroversy amongst
the various trade unions as to which
trade union should be recogniseq and
which trade union has the right and
which has not. Whatever that may
be, that controversy is practically
everywhere. And whenever some
labour legislation is discussed, my
hon. friend directly or indivect'y al-
ways imports that controversy. I feel
that this is not the proper forum for
discussing those controversies; the
proper forum is the tripartits confer-
ences. In fact, he referred to Nainital
decisions. There some code was estab-
lished. If there are any difficulties,
those points should be discussed at
such conferences. I think that point
is not connected with the subject-
matter of the Bill.

Finally, I want to say that when
amendments are brought in, the Mi-
nistry should examine the whole Act
so that as a result of past experience
if any more amendments are found
necessary, they may also be incorpo-
rated in the proposed amendments,
making it a comprehensive measure.
My point is that legislation should not
be brought in in a piecemeal manner.

I feel in the original Act some
more amendments Wwere necessary.
The origina] Act was passed 17 years
ago. Subsequently, there were some
amendments. But now times are
changing, and in view of changing
times and changing conditions, some
new approach is necessary. I do not
want to quote because my time is up;
but I can point out instances where
improvement was necessary, On previ-
oug occasions also, 1 have pointed out
to the Labour Ministry that whenever
they contemplated any amendment,
they should examine the whole Act
and bring forward a comprenensive
measure, so that all the amend-
ments that are necessary find a place
in the Bill.

Mr. Deputy-Speaker: The hon, Mi-
nister. Shri Vidyalankar has already
replied to the points,
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Shri C. R. Pattabhi Raman: I do not
want to take much time. With regard
to the Bombhay Act, it also has ils ope-
ration in so far as its jurisdiction is
concerned, That position is being con-
tinued. That is what I want to state
in reply to Shri Banerjee.

With regard to recognition of unions,
in v.ew of what has fallen from you,
I do not think I need say anything
about it.

With regard to the Central Act, con-
cerning removal of doubt about its
applicability to the Central Govern-
ment public sector underiakings, the
proviso to clause 2 is there. The
whole purpose is that, namely, that the
Central Act is app’icable to undertak-
ings in respect of which the Cen‘ral
Government are the appropriate Gov-
ernment, and the State Acts are appli-
cable where the State Governments
are the appropriate Governments.

I do not think I need say anything
more except that the term ‘under the
control’ has been purposely used to
bring all public sector undertakings,
whether deparimental or company
managed, within the central sphere. I
may also indicate—if I may take the
House into confidence—that the think-
ing in the M'nistry is along the lines
of having some sort of adviser for the
public sector undertakings. A begin-
ning has already been made. As 1
said in the other House, pub’ic sector
undertakings have been brought in in
tripartite meetings; their representa-
tives are also there. So it is not as if
they can escane the labour laws. For
a period of time they may not have
come within them completely, but
that does not mean that they can
escape. Actuallv, ag I have indicated
in the other House, there have also
been prosecutions of public sector
undertakings for failing to comply
with labour laws.

Mr. Deputy-Speaker: The question
is:
“That the Bill further to amend
the Industrial Employment
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(Standing Orders) Act, 1946, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments. The question is:

“That clauses 1 to 7, the Enact-
ing Formu'a and the Long Title
stand part of the Bill.”

The motion was adopted,

Clauses 1 to 7, the Enacting Formula
and the Long Title were added to the
Bill,

Shri C. R. Pattabhi Raman:
to move:

I beg

“That the Bill be passed.”

The Deputy-Speaker: The question

is
“That the Bill be passed.”
The motion was adopted.
14.25 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1963-64

Mr. Deputy-Speaker: The House will
now take up discussion* and voting on
the Supplementary Demands for
Grants in respect of the Budget (Gena-
ral) for 1963 64.

Demanp No. 1—MINISTRY OF Com-
MERCE AND INDUSTRY

Mr, Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 8,78.000 be granted
to the President to defray the
charges which wi'l come in course
of payment during the year ending
the 31st day of March, 1964, in res-
pect of ‘Ministry of Commerce and

" "

Industry’.

*Discussed with the recommenda-
tion of the President.



120§ Demands AGRAHAYANA 1, 1885 (SAKA) for Supplementary 1206

DeMAND No. 15—EDUCATION

Mr, Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31s: day of March, 1964, in respect
of ‘“Ministry of Education’.”

DEMAND No. 37—PLANNING
COMMISSION

Mr, Deputy-Speaker: Motion moved:

“That a supplementary sum not
excecding Rs. 3,22,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing ‘he 31st day of March, 1964, in
respect of ‘Planning Commission’.”
38—GRANTS-IN-AID TO
STATES

DeEmaND No.

Mr, Deputy-Speaker: Motion moved:

‘““That a gupplementary sum not
exceeding Rs, 2,25,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Grants-in aid to
States’.”

DeMmaND No. 53—ADMINISTRATION OF
JUSTICE

Mr, Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 21,000 be granted to
the President {o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Administration of Justice’.”

DEMAND No. 56—STATISTICS

Mr, Deputy-Speaker: Motion moved:

- “That a supplementary sum not
exceeding Rs. 16,00,000 be granted

Demanp No.

DemAND No.
OUuUTLAY OF THE MiNIsTRY OF WORKS,

Grants (General)
to the President to defray the
charges which will come in course
of payment during the year end-
ing tne 3ist day of March, 1964, in
respect of ‘Statistics'.”

104—EXPENDITURE ON
DisPLACED PERSONS

Mr. Deputy-Speaker: Motion moved:

“Tha! a supp ementary sum not
exceeding Rs. 3,00.00,000 be grant-
ed to the President to defray the
charges which wili come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Expenditure on Dis-

’ 9

placed persons’.

DEmMmAND No. 113—CArrTAL OUTLAY OF

THE MINISTRY OF COMMERCE AND
INDUSTRY

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1964, in
respect of ‘Capital Outlay of the
Minis'ry of Commerce and Indus-

try'.”

DeMAND No. 136—CaprtaL OuTLAY OF

THE MINISTRY OF MINEs AND FUEL
Mr, Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 3 67,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1964, in
respect of ‘Cavmital Outlay of the

X

Ministry of Mines and Fuel'.

146—OTHER  CAPITAL

HoOUSING AND REHABILITATION
Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 9,25,000 be granted
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to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Other Capital Outlay
of the M'nistry of Works, Housing
and Rehabilitation’.”

1207

‘ ‘Mr, Deputy-Speaker: These De-
mands are now before the House,

What about the cut motions?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
8inha): Perhaps hon Members did not
think that this would be coming up
today.

Mr. Deputy-Speaker: We have five
minutes time before we take up other
business.

Shrimati Renu Chakravartty, in

whose name all the cut motions stand,
is absent.

Shri Dinen Bhattacharya: How does
she know that it will be taken up
today?

Mr. Deputy-Speaker: It is on the
agenda, They should be here. Any-
way they can speak later.

No cut motion is moved.

Shri B. K, Das (Contai): I want to
speak a few words concerning Demand
No, 15—Youth Vocational Centres, The
scheme is that provision will be made
for pre-vocational training to children
in the age group 1114, who for rea-
sons of economic necessity or lack of
apti‘ude, would have discontinued
their studies after their primary edu-
cation. Enough hag not been said in
the notes as to what exactly the
course of train‘ng and other things
will be. We find here that these voca-
tional training centres will be located
in rural and semi-urban areas and will
be attached to basic schools, middle
schools. high schools, higher secondary
gchools, multi-purnose higher“second-
ary schools and agricultural schools.
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There are craft training arrangements
and some of them come under this age
group. Ig it intended that boys who
discontinue their studies will again be
admitted to these institutions? I do
not quite follow how these training
centres will be attached to these basic
schools. Is it intended that the tea-
chers, the buildings and other equip-
mentg will be made use of? What will
be the exact nature of these training
centres? If they are attached to these
institutions, there will be two sets of
students and two sets of training also.
So I do not know what will be the
nature of these institutions, Here we
have gpinning centres, weaving cen-
tres and other craft centres also, But
1 am in doubt as to what exactly will
be the craft suitable for this age group.
Of course, in our basic training
schools, senior and junior training
schools, we gencrally follow spinning.
For instance, mat-making and such
light work is done there, But I am not
sure what arrangement will be pos-
sibile for creational bias for the
children. If some more information
had been given here, it might have
been possible to make an assessmens
of what exactly is the nature. If it is
in‘ended that after going through this
training course these boys, who by the
time they pass will be nver fourteen
years of age, will be fit for entering
other training institutions like the
I1.T.1. Industrial Training Institutes or
something like that, then of course... .

Mr. Deputy-Speaker: The hon, Mem.
ber may continue on Monday, We
have to take up non-official business
now.

COMMITTEE ON PRTVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SEVENTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That th’s House agrees with the
Twenty-seventh Report of the
Committee on Private Members’
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Bills and Resolutions presented to

the House on the 20th November,

1963.” .

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Twenty seventh Report of the-
Committee on Private M>mbers’
Bills and Resolutions presented to
the House on the 20th November,
1963.”

The motion was adopted.
1431 hrs,

MERCHANT SHIPPING
MENT) BILL*

(Amendment of section 456) by
Shri Indrajit Gupta

(AMEND-

Shri Indrajit Gupta (Calcutta South.
West): I beg to move for leave to in-
troduce a Bill to amend the Merchant
Shipping Act, 1958.

Mr. Deputy-Speaker: The question
is:
‘“That leave be granted to intro-

duce a Bill to amend the Merchant
Shipping Act, 1958.”

The motion was adopted.
Shri Indrajit Gupta: I introduce the
Bill.

BDELHI RENT CONTROL (AMEND-
MENT) BILL*

(Amendment of section 14) by
Shri N. R. Laskar

Shri N, R, Laskar (Karimganj): 1
beg to move for leave to introduce a
Bill further to amend the Delhi Rent
Control Act, 1958.

Mr. Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the
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Delhi Rent Contro]l Act, 1958.”
The motion was adopted,
Shri N, R.-Laskar: I introduce the
Bill.

CONSTITUTION
BILL

(AMENDMENT)

(Amendment of articles 136, 226 ete,)
by Shri Shree Narayan Das

Mr. Deputy-Speaker: The House will
now proceed wi'h the further conside-
ration of the following motion moved
by Shri Shree Narayan Das on the
13th September, 1963: —

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

He has to continue his speech.

Shri Shree Narayan Das (Dar-
bhanga): Sir, while moving this motion
during the last session of the House,
I drew the attention of the House to
article 329 of the Conslitution, By
that article the powers of ordinary
courts were barred with regard to
eiectoral matters. But even then,
under the provisiong of articles 226, 227
and 228 the High Courts, and under
the provisions of articles 132 and 138
the Supreme Court, entertained various
cases, including writ petitions, against
the decisions of the tribunals. And the
process went on in the way that seve-
ral cases were not decided upon till
the eve of the next general elections.
Hon, Members of the House know that
a large number of cases were pending
up to the last, going from the Tribunal
to the High Court and from the High
Court to the Tribunal.

The purpose of my Bill is to restrict
the powers of the Supreme Court and
the High Courts in this respect. But
it is not with the view that they should
not come in, In other countries for a
very long time the elected assembly
or the elected body was independent of

*Published in the Gazette of India
dated 22-11-1968.

Extraordinary, Part II, Section 2,
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all control by the courts with regard
to the composition of the House, and
with regard to con.roversies arising
out of elections it wag the House itself
which used to decide the cases, For
a long time this went on. But for po.i-
tical reasons it was thought proper—
because in a democracy there are so
many parties, and the decisions in the
House are taken on the basis of
majority—therefore it was thought
worthwhile by the House itself that
controversies with regard to elections
should be handed over to a special tri-
bunal consisting of judges, not in the
capacity of ordinary court judges but
as nominated under the provision of
an Act passed by that House itself.
Therefore, in U.K, also the provision is
that election cases are handed over to
a court consisting of two judges, not
in the capacity of an ordinary court
but in the capacity of g special tribu-
nal. Here, in our country also the
Constitution-makers thought that Par-
liament was the supreme body. and
with regard to the composition and
other electoral matters the indepen-
dence of this body should be retained.
It was for this reason tha! they made
the provision in article 329 which I
will read for the benefit of the House.
The marginal heading of that article
is ‘“Bar to interference by courts in
electoral ma‘ters”. And the article
commences with these words, “Not-
withstanding anything in this Consti-
tution”. That suggests that wha'ever
has been stated elsewhere in the Con-
stitution by way of powers of the High
Courts and the Supreme Court, they
will not exercise those powers with
regard to those items if it is with re-
gard to “the validity of any law re-
lating to the de'imitation of consti-
tuencies or the allotment of seats to
such constituencies”. And clause (b)
of the article says:

“no election to either House of
Parliament or to the House or
either House of the Legislature of
a State shall be called in question
except by an election petition pre-
sented to such authority and in
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such manner as may be provided
for by or under any law made by
the appropniate Legislature”,

Under the provision of this article
Parliament passed a law in 1951, name~
ly the Representation of the People
Act, wherein provisions were made te
deal with the controversies arising oug
of eleciions, and tribunals were to be
set up. In that Act there are neo
provisions for any appeal to the High
Court. But after the general elect.ons,
Parliament found that the interpreta-
tion given to this article 329 waa
diffierent from the intention of the
Constitution-makers and that every
now and then on any decision of the
tribunal appeals were filed either in
the High Court or sometimes in the
Supreme Court. When that Act was
amended Parliament made the provi-
sion that such kind$ of interference or
taking cognizance of any minor matter
decided by the tribunal should not be
there, they are not to be taken to the
court; and the High Court was given
the power of hearing an appeal against
the decisions of the tribunal It was
wi'h this view that the High Court
will get an opportunity, and if any
injustice has been done by the deci-
sions of the tribunal that will be look-
ed into, and any point of law that the
High Court will consider as deserving
of a‘tention will be considered. And
the a~peals were to be disposed of by
the High Court within s’x months of
the filing of the appeal. That is what
was said in the Representation of the
People Act.

But even then there was no end to
it. The High Court and the Supreme
Court went on—the High court under
the provisions of articles 226. 227 and
228 and the Supreme Court under the
provisions of articles 132 and 136—
entertaining cases. The result has
been that the election decisions have
been much delayed, to the detriment
of those who have been elected and
sometimeg to the detriment of those
who had filed the cases and who want-
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ed to dislodge the Member who had
been elected,

Shri Maurya (Aligarh): The time
for disposal by the High Courts is
three months or six months?.

Shri Shree Narayan Das: In the
present Representation of the People
Act, it is six months.

Shri Maurya: I think it is three
months.

Narayan Das: Six

Shri Shree

months.

Electoral matters deeply concern
the elected body. The right to vote
or to right to stand for election is not
an ordinary right. Therefore, in the
case of N. P. Poonuswamy vs. the
Rcturning Officer, Namakkal and
others, the Supreme Court inter alia,
made the following point:

“The right to vote or stand as a
candidate for election is not a
civil right, but is a creature of a
statute or special law, and must
be subject to the limitations im-
posed by it. Strictly speaking, it
is the sole right of the legislature
to examine and determine all
matters relating to the election
of its own members. and if the
legislature takes it out of its own
hands and vests it in a special
tribunal of entirely new and un-

known jurisdiction, that special
jurisdiction should be exercised
in accordance with the law

which creates it”.

In short, this means that if some
powers are given to the courts under
an Act of Parliament, those courts
should exercise that power to that ex-
tent only. But in practice, all major
and minor matters as decided by the
tribunals, have been taken to High
Courts and Supreme Court and this
has led to unnecessary delay.

Parliament has also the right to cur-
tail the powers of the High Courts
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under section 170 of the Representa-
tion of the People Act. There was a
provision in the old Act that no ap-
peal shall lie against the decision of the
tribunal. That point was considered
by the courts, and the decision was
that that section was not ultra vires.
Under article 246 of the Constitution,
read with Items No. 72 and 95 of List
1 of the Seventh Schedule thereof,
Parliament has the exclusive power
to make laws affecting the jurisdiction
of the High Courts in election matters.
This, however, does not oust the juris-
diction of the High Courts to intervene
in election matters under article 226.
Therefore, I have brought forward
this Bill. An hon, Member has given
notice of an amendment that it may
be circulated for eliciting public opi-
nion. Because it is a very important
matter and it involves some funda-
mental points, 1 agree it is necessary
that the opinion of the public should
be gathered before the House proceeds
to consider this Bill.
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Eeven now, in France it is the elec-
ted body which has the sole power to
consider any points arising out of
election matters. But in India, in
order to avoid political pressures, we
decided that all mattres relating to ad-
ministration of elections be given to
the Election Commission. It is an in-
dcpendent body, and there is no inter-
feren~e by Government in itls work-
ing. Simiiarly, in order to avoid poli-
tical pressures, we made a provision
in the Representation of the People
Act for constitution of special tribu-
nals consisting of retired Judges or
acting judges, and sometimes District
and Sessions judges. There is no
danger, thercfore, to the fairness and
impartiality of elections.

My only point in bringing this
measure is that there is enormous
delay in the disposal of the cases by
the High Courts and Supreme Court
under varions articles of the Constitu-
tion, which hag practically resulted in
justice being denied in very many
cases. For instance, I remember a
case in which an election petition was
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filled, and the decision was not given
till the eve of the next election,

Therefore, this is a very important
matter, If it is circulated for elici-
ting public opinion, there is.no harm.
The House can consider every opinion
that is received and then decide the
matter in due course,

I once again emphasize that by this
measure I am not going to take away
all the powers of the courts. Parlia-
ment is supreme and under article
329 it has been specially laid down
that there should be no interference by
ordinary courts in election matters.
But the High Courts will continue to
enjoy the right of hearing appeals
against the decisions of tribunals, but
we will try to avoid the long delays
arising out of cases under articles 136,
132, 226 and 227 before the High
Courts and the Supreme Court, which
practically results in denial of justice.

I hope the House will accept Shri
Samanta’s amendment.

)

Mr, Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

There are two amendments. Shri
Raghunath Singh is not here,

Shri Tiwari, Shri Samanta,

Shri S. C. Samanta (Tamluk): I beg
to move:

“That the Bill be circulated for
the purpose of eliciting opinien
thereon by the 30th June, 1964.”

Mr. Deputy-Speaker: The time allot-
ted for this Bill ig one hour. We have
already taken 33 minutes, and only
27 minuteg remain. Five minutes each.

Does the hon, Minister accept the
amendment for circulation?

The Minister of Law (Shr A,
Ben): No. . K
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Shri S. C. Samanta: I am thank-
ful to my hon. friend Shri Shree
Narayan Das for bringing forward this
Bill.

This thing has been disturbing our
minds, and every now and then we
have been putting questions to the
Law Minister about the election cases
that are pending and he gives us
reports. So, my hon. friend has
brought this piece of legislation for
the consideration of the House. Article
329 has been referred to by my hon.
friend Shri Shree Narayan Das.
It says that no election to either
House of Parliament or to the
House or either House of Legis-
lature of a State shail be called in
question except by an election petition
presented to such authority and in
such manner as may be provided for
by or under any law made by the
appropriate Legislature. We have
made a law, the Representation of the
Peoples A-t under this article by which
we have empowered the election tri-
bunal to deal with election cascs. The
other sections mentioned by my hon.
friend to some extent give power to
the Supreme Court and to High
Courts to handle these tribunal cases
also. The Supreme Court and the High
Courts deal with election cases ad-
judged by the tribunal and it takes a
long time. A person who was sitting
in this House for more than four years
was unseated at the end of the 4th
year. In order to have speedy deci-
sions, my hon, friend has given some
suggestions.

Shri Maurya: Will you suggest some
special procedure? Don’t you think
that the Civil Procedure Code will
apply in the normal course?

8hri 8. C., Samanta: These cases are
those mentioned under article 329 and
the High Courts and the Supreme
Courts have been given power, For
that reason my friend has made some
suggestions. If Government cannot
make up its mind just now, it is better
to have the legal opinion of the
country and for that purpose I have



1217  Constitution AGRAHAYANA 1, 1885 (SAKA)

proposed that it may be circulated for
eliciting public opinion. I hope the
Government will accept my proposi-
tion because of the gravity of the
situation. So many election cases are
pending before us. We would request
the Government at least to accept
the circulation motion.

Shri Maurya: Section 116(a) is clear
about the time it says every appeal
shall be decided as expeditiously as
possible and endeavour shall be made
to determine it finally within three
months from the date on which a me-
morandum of appeal is presented to
the High Court. So, the period is not
aix months; it is three months,

Y g T (F0ET) : SUTEAE
wErE, St faimw s AT e
A Aw far } 97T 9F SEET EES
fr TN Y Weg ¥ WoT BAW
g s wfe, ag Aw Y & 1 3@ faw
T AT H T IART AHAS §, AT ITHT
afona: @ a& Q& 99y @vma §
il gad 3@ ag & % oF wome
2 ST @ A TEe F 918 @y A
¥ T qIT F AR ¢ O geme
§dwm W, qEa A o @Y
ag gifmangz &1 &9 g, afvw s
HEET AL §AT | gER QAN F TG
AT FI AT AT qG Fgl AT H I
AN G FT b g6 | 79 e
% 20 b 3w T Q@ 8, mi
aga saraT § | & feerw & o @ faw
FY A FT ITHT RHES & § Fwwar g
f% ag 9gq &% 9% g & | @@ AR
9T Sl ) THES § 9T > HHAS &
fas ©F I@ & T & WT W TG
gt & fir FRRAggmT F 1 935, 3%
T ¢ T & wifqww g T A &
qofaw griae #1 ot fe o) e
f0g FX T & F, SAF W= ST

(Amendment)
Bill
g X F1 AfwF § 9% Rl g 7
T & s =ifed | wfew & oF ang
FEY wwer v £ gara ag A s e
oe & figew TdC § IEh &0
q9% @ ¥ TN g FE H qEAC
& 2 fr wdfler S9F 9T g FEAT
e WA ¥ SEFT AT HTAT A
o IAFT AT BIAT RN AT BIEAA
g1 9q% AT WA A G —
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“116(b) The decision of the
High Courts on appeal under this
chapter and subject only to such
decisions the order of the tri-
bunal under section 98 and 89
shall be final and conclusive.”

og At g 2 fF wre g #iE
& fedom § #1% Gar dmerr g ot
@z wTE A7 g a1 39 #1 gn few
al ¥ gim F1E § a4 & a T
a8t ! W gw Sfefurdr & A
g 24 § A qlefred w1
fHeT Y g q1 99 hEw W O
F1E A7 AUz TN g1 AT & FAE
St oY fegAe g9 a9 E, WR FAAH-
it & foeEw ad o wif aR
fegaer @@, TR A @1 eqde
FE G AT T J I AT IIUE
w1 wfed &ar FA F fag
TR 99 UF g FRE W aM@r @,
gim F.2, Sl 9T TF gH I AT
wge 1 Mgl EAr F gEy § )
IEET ST Tordie AT ag Arfadr grm
AT qp FIAT TR W F oA A
g ST & 1 SEd wW R F i wde
af wdr & 1 39 fagry ¥ wa Rar
A 1 SAF fagad 1 Arwery @,
qFEE 2, SO oA ThAwE g gwar @
afww St aF WA gF FW & fog
IEM A IS W@ g, I F9
wfaat w g5t § o wfugi %1 fr
g adl frar a1 gwar | gefag {
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aaaT § f5 S w9 oz awdw
T § 5 TIR g & fAg e
fear 97 7: F ag 7w g FF a¢ Aren
g ag } fa it smiraw af g
gafay sad A F fay qfesa @
JET &, S IERAR AT § W) At
TF I ST 79 @ AR fagd ¥ iww
I & | W AT IFARETT HLT AT
¢ 94 FAQATH qRvE I I
§ AR T feafaen awar war @, ow
afifragar TR Se%F fx
TeFNt wit & 1 g F Avar §
fF @ g§t R fear s
qaa7 = w7 wEr g fw qaer
gigaea § 99 faar smm, @ ow
qTfas 40137 § AR TiHE &1 I
# T FAAT MY | WK WA W
e FT fear smm ar aw 7 gudd
¥ UL T W AW F € T4
/I R IR FF F Af@d wgAr
wyaT  FX @wir § 5 owmr gay
Fz=T R IR aTH FT A8 E aAr
adr |

)

g7 WeRl & @A F ot amw &y
JTHE F FNE FTAT § A AT -
qrag TR OSAT S fagrw @y g
IAHT SIAT 74T § |

15 hrs,

Shri A. K. Sen: Mr. Deputy-
Speaker, Sir, I have certainly given
the best consideration to the Bill and
the amendment, but I fee]l that it
would not be proper to take away
the jurisdiction of the Supreme
Court and of the high courts. After
I have said this, if it is still the feel-
ing of the House that it should be sent
for circulation, so far as the Gov-
ernment is concerned, it shall not
oppose the motion for circulation. But
1 think after Shri Shree Narayan Das
and Shri S. C. Samanta have heard
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me, they would not possibly insist
upon its circulation.

We have provided for appeal to
the high courts against decisions of
election tribunals under section 163(a)
and (b). Where appeals have been
provided, the position of the high
courts ig that they would not inter-
fere with arlicle 226. It is only when
there is no appeal provided for under
any law that the decisions of tribunals
may be interfered with either under
artjcle 226 or article 227. Therefore,
when we provided in the last amend-
ment te the Representation of the
People Act for regular appeals, after
that, no interference has been made
by any high court under article 226
or 227.

Shri Shree Narayan Das: Some cases
are pending.

Shri A, K. Sen: Only on interlo-
cutory matters. But the decision it~
celf has not been challenged by way
of application under article 226. In
fact, no one would advise a person to
challenge a decision of the electjon
tribunal under article 226.

Shri Shree Narayan Das: Then
there is no necessity,

Shri A. K. Sen: But the hon. Mem-
ber, being a lawyer, will agree that with
regard to these interlocutory matters
there is no regular appeal provided
under the law nor any revision under
section 115 of the Civil Procedure
Code is provided. So, the litigants
who are having their matters adju-
dicated upon by elec'ion tribundls have
no other remedy but to approach
the high courts, and if there is an
erroncous decision in an interlocutory
matter, 1 for one would not be a party
to the taking away of the only juris-
diction of the court to correct an
error in regard to an interlocutory
matter, because I have myself seen
several interlocutory orders which
were outrageous and they could only
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be corrected by the High Courts. The
gravity for it would not be to try
to curb the powers of the High Courts
under article 226; it should not be
normally touched unless there is
overwhelming reason for it. We have
not ever tried to do it, but to pro-
vide for limited appeals in regard to
interlocutory matters in the Repre-
sentation of the People Act itself, I
am thinking of it myself; having seen
some of the interlocutory orders of
some of the election tribunals, I am
convinced that the High Courts should
have the power to interfere with
some of these ‘utrageous orders.
Otherwise the litigants would have no
remedy.

Shri Shree Narayan Das: Then
make provision for that.

Shri A. K. Sen: For that, the re-
medy would be to provide for speci-
fic appeals which were not thought of
in 1956 when the amendments to the
Representation of the People Act
were made, and we should now
think, therefore, of providing reme-
dieg for litigants whose election peti-
tions are pending or against whom
elecijon petitions before the election
tribunals to challenge the interlocu-
tory orders are pending fina] decision
by the election tribunals. Therefore, I
think we are all agreed that the pro-
per remedy should be by way of a
further amendment to section 116 of
the Representation of the People Act.
It will be proper to do, because, as it
is, the High Courts can interfere under
article 226. Therefore, I can assure
Shri Shree Narayan Das that we have
already taken up this matter and
possibly we shall soon be introduc-
ing an amendment to the Representa-
tion of the People Act, but we have
not done it only because we are
thinking of other matters which might
be taken along with this in order to
bring about a comprehensive Bill for
amendment of the Representation of
the People Act. We should not nor-
mally touch article 226 if we can
avold it and since we can avoid it we
should not really touch it. As I have
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said, ever since we have provided for
regular appea.s again.t the final deci-
sion of election tribunals, there has
been no interference under article
226.

The next point is about the Sup-
reme Court’s powers under article 136.
It will be disastrous if the High
Courts remain the ultimate authori-
ties without the Supreme Court having
any power to decide finally on matiers
of law or on substantive matters of
law of public interest. Otherwise,
we have got the experience of two
or three High Courts taking different
pointg of view over the same ques-
tion, and if we take away the juris-
diction of the Supreme Court, in
different States we wiil have diff-
erent laws which will be rather un-
fortunate at least in this country
where we have a uniform law in re-
gard to everything. Therefore, if
we give the right of appeal to a liti-
gant, to prefer an appeal to the High
Courts against the decisions of the
election tribunal, it is a logical se-
quence that we must provide for
appeal, and not take away the right of
appeal, to the Supreme Court. Here,
the Supreme Court would grant spe-
cial leave to appeal only after care-
fu) consideration of the matters in-
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volved. The Supreme Court, in a
well-known  decision on Deena
Bandhu Sahu wvs. Jadhumani Mang-

raj (AIR 1954/Supreme Court 411)
laid down the criterion as follows,
with regard to election tribunals:

“The Supreme Court doeg not,
when hearing appeals under arti-
cle 136, sit as a court of further
appeals on facts and does not in-
terfere with findings given on a
consideration of evidence, unless
they are perverse or based on no
evidence.”

So, it is bnly where the findings on
facts are absolutely perverse or based
on no evidence that the Supreme
Court comes in. They said:

“This is particularly so when
the findings under challenge are
those of election tribunals.”
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It is only on a matter of law  that
they entertain an appeal. It would
be disastrous if different High Courts
have different decisjons on points of
law and yet, on the same election
law, we have different election tri-
bunals sitting in different States and
deciding differently. Therefore, it is
absolutely logical thai We must pro-
vide an ultimate appeal to the Sup-
reme Court on a point of law.

Here, what we are trying to do is
not giving the right of appeal to the
Supreme Court but trying to take
away what is already there, and if the
Supreme Court cxercises this juris-
diction, it is very cautiously done, as
they say, particularly in relation to
election tribunals.

This is all I have to say. After
what I have said, namely, that we
are thinking 'of giving or making a
provision in the Representation of the
People Act itself, providing for limi-
ted appeals or revisional jurisdjction
in regard to interlocutory matters, 1
think Shri Shree Narayan Das would
not press hig motion,

Shri Shree Narayan Das: Mr.
Deputy-Speaker, Sir, I am sorry that
the hon. Minister of Law has not
mentioned anything with regard to
article 329. I stated that I am not
against giving any powers either to
the High Courts or”to the Supreme
Court, if the House thinks proper. My
only point is this. Ordinary courts
have no powers with regard to elec-
toral matters. The powers had been
debarred. I am not against whatever
the hon. Minister has stated. You
may make a provision in the Re-
presentation of the People Act giv-
ing powers to the High Court to hear
any appeals against any interlocutory
orders. You can as well make a pro-
vision in the Representation of the
People Act that Supreme Court can
take cognizance of such things and
decide points of law. I have no ob-
jection to that.
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My only point is on principle. The
pr.nciple, as it was understood at
that time by the Constitution-makers
and in other countries also, is that
ordinary courts do not exercise any
power with regard to electoral
matters save and except those powers
which are given by that elected body
by an Act or under any law made
therein. Therefore, he has not given
any reply to my point. The Parlia-
ment is the supreme authority with
regard to the composition and hear-
ing .of election tribunals and it was
with that inten!ion that we made a
provision in the Representation of the
People Act constituting tribunals con-
sisting of retired judges or acting
judges. Therefore, we do not want to
curtail the power. We want to give
more powers go that injustice may
not be done in any case and political
considerations may not come in. But
the general powers given in the Con-
stitulion under that article should be
exercised for ordinary rights. But the
right to stand for election ig not an
ordinary right. Jt is a right given
by the Constitution. Therefore, that
should not be interfered with by the
courts in the ordinary course. There-
fore, although a Constitution amend-
ment requires the support of two-
thirds majority, I would even now
request the hon. Minister to agree to
the circulation of the Bill for elicit-
ing public opinion. There is no harm
if on this fundamental point, the
opinions of Bar Associations and of
Judges themselves are invited.

Shri A. K. Sen: I said, Government
does not make an issue of it and
we will not oppose it. I said, after
hearing me, if the House feels that
it should be sent for circulation for
eliciting opinion, Government will
not make it an issue and will not
oppose it.

Shri Shree Narayan Das: Therefore,
under these circumstances, I would
appeal to hon, Members to allow this
measure to be circulated for eliciting
public opinion. When the opinions
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are received, we will decide whether
we should proceed with this or drop
this. So, I support the mo.ion moved
by my hon. friend, Shri Samanta, that
the Bill be circulated for eliciting
public opinion thereon.

Mr. Deputy-Speaker: The question
is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th June, 1964.”

The motion was adopted.

15.14 hrs.
CONSTITUTION (AMENDMENT)
BILL

(Amendment of Article 343) by
Shri C. K. Bhattacharyya

Shri C. K. Bhattacharyya (Rai-
ganj): Mr. Deputy-Speaker, Sir, I beg
1o move:

“That the Bill further to amend
the Constitulion of India be cir-
culated for the purpose of elicjting
opinion thereon by the 31st March,
1964.”

While moving this Bill, 1 feel it is
perhaps the will of Providence that
my Bill has come in the very nick of
time. The incidents that have been
happening in the House during the
last two days amply demonstrate the
need for making provision for a
neutral language for the official
purposes of the Union. This is ex-
actly what my Bill wants to do. Arti-
cle 343 of the Constitution which my
Bill seeks to amend provides that the
Official Language of the Union shall
be Ilindi in Devanagari script. My

Bill seeks to add Sanskrit to Hindi
in that article.
The Bil] is not new. It was in-

troduced first in February, 1958 and
has since then been before the Par-
liament. It has come up now for
discussion. Before I proceed with the

(Amendment)
Bill
Bill, I wish to make some quotations

from the hon, Prime Minister about
Sanskrit itself.
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Shri Sonavane (Pandharpur): Let
him speak in Sanskrit,
o1 Fo ®lo WTDAT : afz waw

ganfediea  aar
afeqw g=aife |

AGTNGET UF

Shri Sonavane: Continue it; we will
understand it.
-~

Shri C. K. Bhattacharyya: This is
what the hon. Prime Minister said:

“If T was asked what is the
greatest treasure whijch India
possesses and what is her finest
heritage, I would answer unhesi-
tatingly, it is the Sanskrit lan-
guage and literature and all that
it contains. This is a magnifi-
cent jnheritance and so long as
this endures and influences the
life of our people, so long the
basic genius ‘of India will con-
tinue.”

He proceeds further and says:

“Hardly any language in the
world has probably played that
vital part in the history of a race
which Sanskrit has.”

He again says:

“India built up a magnificent
language, Sanskrit, and through
thig language and its art and ar-
chitecture, it sent its vibrant
message to far away countries. ..
I have often wondered that if
our race forgot the Buddha, the
Upanishads and the great epics,
what then will it be like? It
would be uprooted and would lose
the basic characteristics which
have clung to it and given it dis-
tinction throughout these long
ages. India would cease to be
India.” .

These are inspiring words and I beg
to be excused if I have caught the
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inspiration. I would omy submit
that if Sanskrit could play this vital
role in the life of India, why should
it be debarred from playing that role
in free India now? I only repeat
the words of the Prime Minister him-
self. In doing that, when I suggest
that Sanskrit be accorded the status
of an official language, 1 do not make
a new or surprising proposal. In fact
that proposal has been pending before

the country since the days of the
Constituen: Assembly. In the Consti-
tuent Assembly, the proposal was

mooted by Shri Naziruddin Ahmed
that Sanskrit bz accepted as the sole
official language of India. In the
course of the discussion, there was a
stage in which it wag almost on the
point of acceptance.

Though it was not accepteq in the
Constituent Assembly, the proposal
has been before the country all the
time and has agitated public mind.
The Government of India appointed
the Sanskrit Commission in 1958. One
of the recommendations of that Com-
mission was that Sanskrit be accorded
the status of an additional official
language. After the Sanskrit Com-
mission had made that recommenda-
tion the matler was taken up in the
West Benga)l Legislative  Assembly.
The West Bengal Legislative Assemb-
ly in adopting a resolution on State
language in 1958 gave Sanskrit a
place in that scheme. The Assembly
decided that “Sanskrit should be used
for such ceremonjal purposes as the
Government of India may from time
to time specify.” Pursuant to this
decision of the West Bengal Assem-
bly 1 approached the different minis-
tries here suggesting that Sanskrit
might be adopted for forma] and
ceremonial  occasions. The minis-
tries that were concerned jn this
were the Home Ministrv, the Educa-
tion Ministrv. the Ministry of Par-
liamentarv Affairs and to some ex-
tent the Ministry of External Affairs.
"To them my proposal was that Sans-
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krit should be the language for dip-
lomatic credentials, Indian passports,
all Government of India certjiicates
and diplomas, university convocations,
diplomas and similar matters. But I
was told nothing of this could be
done unless Sanskrit was included in
article 343 of the Constitution,

After this the matter was referred
to the Calcutta University. The re-
port of the Sanskrit Commission was
circulated to all the universities of
India for their opinion, and in for-
warding their opinion to the Govern-
ment of India on the report of the
Commission, this is what the Calcutta
Universjly observed: ,

“Although there may be ample
and cogent arguments in favour
of making Sanskrit the sole offi-
cial language, the Commission
has not recommended that Sans-
krit should be made the sole
official language of the Union and
it has only recommended that
Sanskrit should be declared as
addilional official language by the
side of Hindi and English. We
of the Unjversity see no diffi-
culty in whole-heartedly suppor-

ting the recommendation the
acceptance of which will bring
about a soothening effect over

the coun‘ry and will strengthen
the feelings of unity of India.”

These were the observations of the
Calcutta University that were for-
warded to the Government of India.

As will appear from my Bill, I do
not want to disturb the position of
Hindi or English. But I just want to
try to make a way out of the linguis-
tic controversies that we are seeing
before us now. The hon. Prime
Minister has laid down that the offi-
cial language of India should not be
a foreign language and, at the same
time, it must be a language of all
India acceptance. I submit, again, that
there is only one language in the
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world which satisfles both the as-
pects, and that language is Sanskrit.

15.24 hrs.
{DR. SAROJINI MaHisHI in the Chair]

It is a language accepted as an all-
India language and, at the same time,
it is not a foreign .anguage. This is
the only language which satisfies the
test laid down for a language being
accepted as the official language of

India. I believe there will be no dis-
pute to what I have stated about it
just now.

In putting up the claim for Sanskrit
I should say that Sanskrit is not un-
known to the Constitution. The Con-
stitution has specifically laid down
that in developing Hindi it should
primarily druw upon Sanskrit. The
Constitution having specifically laid it
down, a recognition is given to the
language itself. Again, without being
a regional language, it is included in
the Eighth Scheduie of Indian lan-
guages recognised by the Constitu-
tion. Here again, I shall refer to the
hon. Prime Minister. He has stated
that all the languages in the Eighth
Schedule are regarded as national
languages.

I should say, Sir, that Sanskrit enjoys
a status more than a national language.
It is one of the international languages
of the world having got that recogni-
tion. To establish my point, I should
refer to some of my own experiences.
Some time back I was in West Ger-
many and one of the parties to which 1
was invited along with other journalists
of India was in Hamburg. It was the
Mayor’s party. There I was iniroduc-
ed to the Head of the Oriental Depart-
ment of the University. I was told to
converse with him. I was told: “He
is the head of the Oriental Department
of the University; you talk to him”.
What did I do? I did not talk with him
in English. I at once suggested that
we should talk in Sanskrit, I told
him:

vsrrerEe  fefam

s frsanfa”

IO ATOr
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He hesitated and replied:*‘My pronun-

ciation may not be as correct as yours”.

My reply was:

‘g WA TL WA TG, ]FT 0
v wafass fa”

Then he began talking in Sanskrit and
he talked well. I enquired as to where
he learnt it. He said that he had come
to Allahabad and he learnt it from a
pandit there. When we were carrying
on that conversation the entire Mayor’s
party was looking upon us. After
carrying on the conversation for some
time I addressed the party and
said: “It is not for nothing that I
have done ‘it today. I wanted to have
it demonstrated before you that there
is an Indian language in which an
Indian can talk with a foreigner and
that has been established.” That is my
point. Sanskrit has got that recogni-
tion. It is an Indian language and in
it an Indian and a foreigner can talk.

In the course of my tour of Europe
and America I approached every uni-
versity and tried to find out what
arrangements were there for the study
of Sanskrit. I went to the Tubingen
University and talked to Dr.
Glassenhapp who died only rccently. I
found on the blackboard in Devnagri
script:

‘it a1 qorErg”

because he was just beginning to coach
his students. This was how he was
beginning his lessons to his students.
In Harvard, Madam, I had the same
experience, I mel the head of the
Oriental Department there who had
had his training in Sanskrit in Calcutta
under Mahamahopadhyaya Kalipada
Tharkacharya who received the honour
from the President. He told me:
“You are coming from the land of my
Guru, Do you know him?” I said:
“Yes, I am related to him”. *“You
come from thc land of my Guru amy’
you are related to him”, saifd.le and

added: “I must make getial arrange-

ments for your rception™. I asked
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him how he picked up Sanskrit. 1 told
him that pandit Kalipada Tharkacharya
never knew English and I wanted to
know how he learnt Sanskrit from him.
He said: “I joined the military during
the war and was posted in Calcutta. I
took advantage of my stay in Calcutta
and studied Sanskrit from Mahamaho-
padhyaya. He does not know English,
but ! picked up sufficien{ Sanskrit to
talk \.ith him.” That is the point I
want to make. Sanskrit is not only a
national language of India but it is
recognised as an international language
of the world. Other people pick up
Sanskrit to learn our systems of philo-
sophy. This gentleman trained himself
in the Bengal school of philosophy,
went back to America. wrote a thesis
on that and got a doctorate. That
is the position that this language
enjoys, and that is what I would like
to bring forward as the background
of my Bill which I am placing before
the House today. If Sanskrit is accept-
ed, then Sanskrit will automatically
receive international recognition, 1 will
go further and say that it will help
international understanding between
the East and the West.

Some of the questions which have
been raised against this proposal
are superficial. One argument is that
Sanskrit is a dead language and a dead
language cannot be made the official
language of a State. I join issue there.
If 1 had the time,"I would have gone
into the question in detail and I wouid
have quoted Max Mueller in extenso.
In one of his lectures in the London
University Max Mueller dealg with this
question whether Sanskrit is a dead
language and he comes to the conclu-
sion that it is not, for he says that
Sanskrit plays a vital role in the life
of the people of India and a language
which has a vital force in India cannot
be regarded as a dead language.

The other objection that ig raised is
that Sanskrit is not the spoken lang-
uage. A question ig'asked whether a
Jang\age can be accepted as an official
language wen it is not a spoken lang-
uage. To that i~ reply is, to be an
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official Janguage it is not necessary that
the language should be the language
of the masses. Today we have English
as an official language of India and we
have fought for it. In fact, I had
spoken for English when the language
Bill was moved in this House by Shri
Shastri, At the same time, we know
that English is not the lan-
guage of the masses in India. It is the
language of only the intelligentsia and
a language of the intelligentsia has
been accepted in the Constitution as
the official language of the Union. In
that way, Sanskrit has always been
the language of the intelligentsia in
India, from the days when Sir William
Jones went into this question in 1786.
Sir William Jones carried out exten-
sive researches and came to the con-
clusion that for a long time Sanskrit
was the language of administration for
courts and used for other official pur-
poses. From the day of Sir William
Jones, I would come to the days of the
University Education Commission
presided over by Dr, Radhakrishnan.
The University Education Commission
has come to the conclusion that Sans-
krit was al! the time the lingua franca
of the world of learning in India.
That is the exact expression used by
the Commission. Sanskrit was the
lingua franca of the world of learning
in India, ang this position Sanskrit has
held all the time in India. Therefore,
there is not the least difficulty on that
score and we may revive that tradi-
tion and bring in Sanskrit to the stage
in which it may be accepted as an
official language,

Then, some of my friends who are
raising question—I do not know whe-
ther they understand Sanskrit—ask
whether Sanskrit is understandable at
all. I will just give an example. For
example in Hindi we say:

g% a1 T3 {For that, I say in Sanskrit

g arfy What is the difference

between the two? How is one easier
to understand than the other when one
is almost the same as the other?

oW W@ & W wenafa
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Both of them are almost equal in
'sound effect. Therefore, my conten-
tion is simple Sanskrit may be deve-
loped and used for the official pur-
poses of the Union.

The Statement of Objects and Rea-
sons attached to the Bill is rather brief
and I will take this opportunity to
elaborate it a little. Sanskrit presents
the greatest common measure of agree-
ment amongst the languages of India,
not only in their vocabulary but also in
their spirit, and that is why the Cons-
titution in article 351 has accepted the
position that Sanskrit should be the
basis of our official language. Then
again, I believe, more than many
thousands of years old Indian culture
is based on Sanskrit language and lite-
rature and today for bringing about
unity in thought Sanskrit would be of
great help to India. In fact the unity
of India will depend upon the Sanskrit.
Then again, it is one of the most
advanced languages of the world.
Further, from the point of view of
national solidarity, special advantage
should be taken of the fact that Sans-
krit presents a language which is not
belonging to any particular region or
any particular State. Therefore, if it
is accepted as an official language, it
will not particularly favour any one or
put to any particular difficulty or dis-
advantage any region or any section of
the people. When this language is
included in the Constitution, all the
States will be equally placed in
regard to advantages or disadvantages.
Therefore, none of the States will feel
its rights or privileges curtailed in any
way or will feel that any undue advan-
tage has been granted to another State
because of Sanskrit being accepted as
an official language of India.

The other question is whether it has
the dynamic effect which an official
language ought to have. There again,
a particular or peculiar feature of this
language is that it has helped the unity
of India and it hag been recognised by
all the leading intellectuals of India
up to the present day. Here I could
mention the distinguished names of the
persons who have appeared before the

1457 (Ai) LSD—1.

Sanskrit Commission and suggested
that it might be accepted as an official
language. Here I might mention the
nameg of Sardar Panikkar, Sir C. V
Raman, Shri Sri Prakasa, Dr. Katju
and Shri C, Patanjali Shastri. Shri
Patanjali Shastri, after he retired from
Supreme Court, suggested in a public
lecture that Sanskrit should be accept-
ed ag an official language of India. Sir
C. V. Raman went a little further. He
said that Sanskrit should be declared
as the lingua indica of India. This
shows that there is great support for
the demand that this language should
be declared as an official language of
the Union. In one of hig letters, Shri
Nijalingappa of Mysore, writing to the
Bharatiya Sanskrit Rashtra Bhasha
Sammelan says:

“Let me take this opportunity to
congratulate you on the work you
have already done. I wish you
every success in your attempt to
include Sanskrit as an additional
official language.”

As 1 have gstated, already it has much
support in the country. What is
wanted is that there should be a move
on the part of Government to do the
justice which it deserves and requires.

1 have already referred to some opin-
ions; I might refer to some opinions
again. This is what Shri K. M. Munshi
says:

“Without Sanskrit India would
be nothing but a bundle of linguis-
tic groups.”

Then again. Dr. Rajendra Prasad

says:

“For many centurics past Sans-
krit has provided the principal
basis of unity in India. It enjoyed
the status of what we might call
the national language.”

These are the arguments which I am
putting forward. I might put forwrd
many others for supporting the conten- |
tion that it should be declared as one
of the official languages of India. In
doing so I am only trying to point out,
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as I have already stated, that it is a
language which might be regarded as
the very basis of our unity and as the
basis on which Indian culture has been
established for many thousands of
years.

I have referred already to some of
the objections and whether this old
language can be resuscitated as an
official language of India. I would
point out an example which comes to
my mind immediately. The State of
Israel came into existence in the year
1948. It is barely 15 years old. This
15-year old State has brought back
into existence the many thousands-
years old language, Hebrew, and 1s
using it for all official purpeses of that
State. The acceptance of Hebrew and
its introduction and continuation as an
official language has not hampered its
administration or its progress in any
way. If they could have done it, what
is the difficulty in our country for not
accepting Sanskrit as an officia] lang-
uage? The difficulty is that we are
habituated to think of it only as a clas-
sical language. That is the difficulty.
That idea should be ghaken off from
the mind, It is a living language.
Original books are being written even
now. Researches are being carried on.
There are thousands of persons who
speak fluently in Sanskrit and amongst
them they speak only in Sanskrit. 1
know of families where even the
womenfolk speak in Sanskrit,

Shri Hari Vishnu Kamath (Hoshan-
gabad): Why “even”?

An Hon, Member: In Bengal.

Another Hon, Member: In Kashmir.

Shri C. K. Bhattacharyya: In all
parts of India. I am afraid, my hon.
friend has yet to discover India. 1
suggest he try to discover India a little,
Even, girls are choscn as brides on the
basis whether they can gpeak Sanskrit.
This is my fortunate experience.
Trerefore it is not a mere classical
-language; it is not an obsolete language
ag we are used to think about it. It
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is a 1living language of our culture, our
heritage, our literature, our thought,
our philosophy and, I maintain, our
political administration too,

In referring to the political adminis-
tration, allow me to refer to one ins-
tance only. The White Paper No, II on
Chinese matters brought out by the
External Affairs Ministry contains a
chapter on the Himalayas. In trying
to establish its claim on the Himalayas
the Government of India had to ran-
sack the entire Sanskrit literature from
the Vedas down to the middle ages:
It begins from the Vedas and comes
up to the days of Kalidasa __ ‘gfeg

Iavegeai fafg g fegamar o
arrfgae”’

So, Sanskrit is not a mere classical
language. As 1 stated, it serves the
Government of India in a very urgent
diplomatic negotiation and it would be
graceful and grateful on the part of the
Government if they admit their obliga-
tion to the language, the language
which has served them even now in
such an important matter. I will
request my hon, friend who is raising
this question to go through the White
Paper No. II and read that chapter on
the Himalayas in which the External
Aftairs Ministry has tried to establish
the claim of India on the Himalayas.
Kindly read what the arguments are
that they have brought in, the quo-
tations that they have referred to and
the passages which come in there and
you will find out how Sanskrit serves
the Government of India even now in
such an urgent diplomatic matter.
That is the point,

If we give it the recognition, we get
the advantage out of it. If we do not
give it the recognition, it does not do
any harm to the language but we lose
much of what we should not. That is
my submission and I hope with what
I have stated the Government will
agree to have my Bill circulated. I
have not made any very tall claim. I
have only suggested that the Bill be
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circulated for eliciting public opinion.
If the public opinion be there, it will
come back to the House and the House
will consider it. With that humble
submission, I request that my Bill be
allowed to go to the public.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Constitution of India be circu-
lated for the purpose of eliciting
opinion thereon by the 31st March,
1964.”

Shri N. R. Ghosh (Jalpaiguri): I
move:

That in the motion,—

for “31st March, 1964 substitute—
“31st December, 1964”. (1)

The extension of time is obviously
necessary. The object of the motion
of my hon. friend, Shri Bhattacharyya.
is very modest. He does not want
anything spectacular. He just wants
that his Bill may be circulated for
eliciting public opinion. I would at
the very ouiset want to place my
views beforc the House that it is not
a Bill challenging the position of
Hindi in any way. For' myself I
stand by the position that our Con-
stitution has accepted Hindi as the
official language and I want to stand
by it. Therefore this Bill should not
be considered in any way as detrimen-
tal to the position of Hindi as such.

In this connection, I would ask the
hon. Members of this House to con-
sider that while under article 343
Hindi has bcen made our officia! lan-
guage, undcr article 351 it has been
laid down that Hindi is to be deve-
loped in a particular manner and as
a directive it is there that Hindi is
to be developed principally drawing
upon Sanskrit. As my hon. friend
has already pointed to the House,
Sanskrit is one of the languages men-
tioned in the Eighth Schedule. The
position of Sanskrit is to be consider-
ed vis-a-vis the Constitution. There
are some salient features of Sanskrit
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which have to be borne in mind by
all of us. Sanskrit is definiteiy the
integrating factor to keep the whole
of India together.

15.49 hrs,
[SHRr THIRUMALA RAo in the Chuir]

But for Sanskrit, India perhaps
would have been just a conglomcra-
tion of certain regions speaking cer-
tain dialects. Sanskrit is the golden
thread which knits the whole of India
together and which holds it together.

It is actually the symbol of our
national life. As a feeder language
it has got a unique position. As the
hon. Members of this House
know, sn far as the north Indian
languages are concerned, which
were originally known as the
Indo-Aryan languages, actually

they are born on the lap of Sanskrit.
So far as the south Indian languages
are eoncerned, they thave been fed
and nurtured by Sanskrit. As a mat-
ter of fact, the soul of Sanskrit has
equally permeated through all the
regional languages of southern India
and of the east as well as of the wes:
and north India. You know that so
far as the non-Hindi languages are
concerned, for example, Bengali, Oriya,
Assamese, ctc., they are practically 80
per cent Sanskrit; Malayalam and
Telugu a little less. Our Bande
Mataram and our National Anthem
Janaganamang are practically 95 per
cent Sanskrit. That has been readily
accepted by the whole country be-
cause Sanskrit has got a unique hold
on our emotions. We naturally res-
pond to it and react to it. As a feeder
language, our southern friends know
that the grammar of Tamil and the
grammar of other southern languages
has been patterned from Sanskrit.
The script is practically Devanagari
script only with some variations.
Sanskrit travelled beyond India to
Burma, Indo-China and other places
like Indonesia alss. As a matter of
fact, the script of Burmese is also a
variation of /Devanagari. Even t+
Tibetan script is practical'-

nagari. As a feeder )=~ :

L
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said, Sanskrit has permeated through
all the regiona) languages of India.

My friend has already given some
views of the top men of our country.
He has quoted the statements of our
Prime Minister. I shall only quote a
few more statements of some top men.
It is not only that there is the lore and
literature of Sanskrit and philosophy
enshrined in Sanskrit, but even some
of the basic principles of the most
important sciences have been enshrin-
ed in Sanskrit. Shri Jawaharlal
Nehru made the statement before the
Sanskrit Commission that Prof. Op-
penheimer, the famous American
atomic scientist, spends considerable
time in reading Sanskrit and Pali. Not
that he thinks that Sanskrit is only
good because there is a great philo-
sophy in it. As a matter of fact, it is
now admitteq that it has contributed
very richly to medicine, mathematics,
astronomy and to other scientific sub-
jects. Shri Jawahanlal Nehiu also
said:

“I would personally like as
many Indians as possible to know
Sanskrit, which is the very basis
of our culture.”

What is India if we leave out
Ramayana, Mahabharata angq other
rich literature and wealth contained
in Sanskrit in India? He says, if
anyone wants to have a look into the
rea] soul of India, he must have some
knowledge of Ramayana, and Maha-
bharata and for that purpose, Sanskrit
knowledge is essential. The late-
lamenteq Shri G. B. Pant said that
Sanskrit had given symphony to our
life. Hon. Members of the House
know that Bal Gangadhara Tilak,
Pandit Madan Mohan Malaviya etc.
were great votaries of Sanskrit.
Mahatma Gandhj was also a votary of
Sanskrit. He said that the Gita was
the breath of his life and that if oaly
for reading the Gitq people shou'd
read Sanskrit.
abic
"~N read out another quotation
~rt of the Sanskrit Com-

NOVEMBER 22,

1963 (Amendment) Bill 1240

mission. At page 66 of the report,
we find that:

“The Director of Public Instruc-
tion of Madhya Pradesh, who is
a Christian, told us that he advis-
ed the Anglo-Indian students also
to read Sanskrit. It was necessary
that, as future citizens of India,
they gained an insight into the
mind and the culture of the bulk
of the Indian people. And this,
he added, was possible only
through the study of Sanskrit.”.

This shows the approach of other
communities too. My hon. friend the
Mover has already said that very big
men and the topmost men of our
country are in favour of making San-
skrit as the official language of India.
In this connection, he referred to the
fact that in the Constituent Assembly,
when an amendment to this effect was
moved by the late Pandit Lakshmi
Kanta Maitra, it was supporied by
Shri Naziruddin Ahmad, and a large
number of people, South Indians and
also people from other areas support-
ed the amendment. I should mention
that Dr. Ambedkar, Shri B. V. Keskar,
Shri T. T. Krishnamachari, our pre-
sent Finance Minister, late Dr. P. Sub-
barayan, Mrs. Durgabai, Shri V. S.
Muniswami Pillai and many other
Mcembers from Madras and a large
number of Members from West Ben-
gal supported that amendment. I em
putting forward that fact to show that
as a matter of fact, they acccpted the
position that Sanskrit had got a unique
position in India and further, if San-
skrit be now accepted as an associate
official language, then much of the
bitterness that is raging in the coun-
try at present would disappear.

1 am asking the House to accept this
motion not as a challenge to Hindi,
but to make the acceptance of Hindi
smoother because it will pave the way
for a better atmosphere for acceptance
of Hindi.

In this connection, I would mentiqn
that practically all the big men, poli-
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ticians, the Members of Parliament
the Members of the Union Cabinet,
tht Chief Ministers, Ministers, Gover-
nors and other people, learneqd and
great men, were all consulted by the
Sanskrit Commission, and they say
that there was practically unanimity
of views and unanimity of opinion
amongst them about the unique posi-
tion of Sanskrit. This is gathered
from what they had stated before the
commission.

15.58 hrs,

[MR, DEePUTY-SPEAKER in the Chair]

I would now refer to the recom-
mendation of the Sanskrit Commission
themselves in this matter. They say:

“That in view of the cultural
importance and pan-Indian cha-
racter of Sanskrit, and with a
view to arresting the growth of
fissiparous tendencies and linguis-
tic parochialism, which are at
present threatening the unity of
India (through the agency of
Sanskrit which has, through the
ages, played the role of a great
unifying force in the country),
Sanskrit, which is already one of
the languages recognised by the
Constitution, should be declared
as an Additional Official Language
(by the side of Hindi and Eng-
lish, for the time being) to be
used for such public purposes as
may be fcasible;”.

I would only mention here that for
thousands of years Sanskrit has been
the national language of India. Shan-
karacharya in olden times and even
recently, Dayanand Saraswati preach-
ed throughout India the Veda through
the medium of Sanskrit. Vivekananda
in many of his discourses, when pan-
dits of the south and the north as-
sembled together, had to speak in
Sanskrit. Sanskrit holds such a unique
and great position in India that the
Bill, which is a very modest Bill,
should be accepted unopposed.

In conclusion, I submit that the
House should consider whether its
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approach is going to be to strangle
the Bill as this stage, to strike it down
or to allow it to be circulated for
eliciting opinion of the public. For
that purpose, it is only necessary that
a prima facie case is made out. I
would submit that the facts which I
have submitted and the Mover has
submitted make a strong prima facie
case, and I would ask the whole House
to allow the motion that it may be
circulated for the purpose of eliciting
opinion.

1242

16 hrs.

Mr. Deputy.Speaker: There are a
very large number of Members wish-
ing to speak. We will give 6-7
wninutes to each hon. Member.

Shri Hari Vishnu Kamath; What
is the time allotted?

Mr. Deputy-Speaker: 2 hours,

Shri D, C. Sharma (Gurdaspur):
My name may also be put down :n
the list.

Shri Warior: I support the Motion
of Shri C. K. Bhattacharyya to circu-

late the Bill for eliciting opinion
thereon. This is a very important
subject. 1 hope the Mover did not

bring the Motion forward to avoid the

vital issuc of what should be the
national language of India or the
State language of India.

Shri Hari Vishnu Kamath: And
then to withdraw it, later.

Shri Warior: That apart.

This is an important issue. This has

been stated by the Sanskrit Commis-
sion itself. There is g large consensus
of opinion in the country saying that
Sanskrit should be made the national
language precisely because they are
pacifists who do not want to fight for
any particular language, especially
that language which is suggested at
present as the national language of
India. For instance, people coming
from Bengal cannot say that Bengali
should be made the national language;
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at the same time, they do not relish
very much—naturally; I do not say
unnaturally—Hindi being foisteq upon
them. So as a wia medig they sug-
gest that Sanskrit be made the natioral
language.

I do not agree with this very much
because that is a suggestion which is
dangerous to the unity of India—the
suggestion to make Sanskrit the natio-
nal language of India. First of all,
to our misfortune, Sanskrit had actu-
ally stagnated after some time to be
a living language of the people. San-
skrit itself means ‘refined’. The re-
fining is done of some crude. So the
crude was the rea] language of the
people. Some refined people wanted
a refined language. That was made
Sanskrit. So Sanskrit is not an ori-
ginal language as such.

Shri Raghunath Singh
Who said? ?

(Varanasi):

Shri Warior: I am told so by pan-
dits. I do not know.

Shri Raghunath Singh: Here is a
pandit from Kashi saying it is an ori-
gina! language.

Shri Shamlal Saraf
Kashmir):

(Jammu and
Pandits in Kashmir . . .

Shri Hari Vishnu Kamath: There
are pandits in Kerala and Kashmir
also.

Shri Warior: There are higher
pandits than the pandit from Kashi.

Even the Kashi pandits realised the
importance of Sanskrit only
Maxmueller from Germany came over
to India. I am told by vedanta pandits
that there is no mention of Sanskrit
as a bhasha. Bhasha means language.
"But Sanskrit is not.mentioned in the
four vedas.

Dr. M, 8. Aney (Nagpur): The
language was there.
Shri Warior: After Sanskrit be-

came a vehicle of communication it
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remained only between the upper
strata, cspecially the male strata of
the population. In the dramas of
Kalidasa, Bhasa and others, they speak
of Prakrit as the language for the
womenfolk and vidhushakas, while
Sanskrit is refined language, for re-
fined people. I do not say we are not
refined. The old concept was that
womenfolk were not refined. I do
not accept that. They were using Pra-
krit which was the crude or raw
material for Sanskrit, from which pan-
dits who had much erudition, learning
and versatility, refined Sanskrit.

Shri Hari Vishnu Kamath: In their
refinery.

Shri Warior: So, Sanskrit could not
be made the speaking language of
the ordinary people. Not only that.
In course of time, they adopted more
instruments of living, more utensils,
more implements, more such things,
and those things do not find any re-
presentation in Sanskrit.

Dr. M, S. Aney: Who says that?

Shri Warior: I am saying that.
The revered Member has the right to
oppose it and give his point of view.
But this ig a fact of which I have bheen
told by very learr~d pandits of San-
skrit.

Shri Raghunath Singh: Wrongly
informed.

Shri Warior: Even with all these
limitations, 1 think that this subject
will arouse much academic interest at
least among the en'ightened people,
and as such it will be worthwhile, it
will not be futile in my opinion, to
have it circulated and get the consi-
dered opinion of at least the upper-
yst strata in our society.

Dr, ' Sarojini Mahishi (Dharwar
North): The Bill before us is to fur-
ther amend the Constitution of India,
and include Sanskrit as one of the
officia] languages.
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English was allowed to continue for
a periog of 15 ycars from the com-
mencement of the Constitulion, with
greater opportunity being given to
Hindi for its deveiopment. After a
period of ten years from the com-
mencement of the Constitution, the
article was to be read as if the words
“or in English” were omitted, but we
have seen that the life of English has
also been extended. Along with Eng-
lish angd Hindi which are now our
official languages and have proved to
be a source of much controversy, San-
skrit can also be added and accepted
as an official language. 1 do welcome
this Bi!l, and the hon. Member has
rightly brought this Bill at this par-
ticular moment when there is so much
of harangue in the House about the
official language.

Right from the beginning of the
Constituent Assembly, time and again
a move has been made to make San-
skrit one of the officia] languages of
India. Of course, it is very difficult
for even pandits—I am not referring
to the pandits who may have advis-
ed my hon. friend in the Opposition,
but those who are genuine pandits—
to find out the origin of Sanskrit.
Whether it came along with the
Aryans, or devecloped in the Indus
valley or the Mohanjadaro valley it
is very difficult to say. Even the
Ramayana and Maha Bharata, which,
according to certain pandits, depict
the conflict that arose between the
Aryans and the Dravidians, are writ-
ten in Sanskrit, and they are consi-
dered the highest classics of India.
The Ramayana starts with the “erse:

A7 fraTe wfavst @aT: qread: 99T )
Iq WRAAGARFRIT: TR ;)

That shows that, even transgressing
all canons and rules of poetry and
other things, Sanskrit had risen to
such heights that for expressing the
highest emotions and feelings, it was
the only language that was considered
fit, and on the banks of the river
Tamsa, Valmiki wag inspired to use
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this language and wrote hijs classical
work. That Sanskrit was a great
language can be seen from the litera-
ture available in that language. My
friend on the Opposition spoke that
women, servants and other low class
people were using or speaking Prakrit
language because it was supposed that
they couid not pronounce the sanskrit
words properly. In Mrichakatika, of
Sudraka it said: ’

1 g gega gefd g g sk wUfa

We do not agree with it. That is a
different thing. The learned people
used to speak in that language; it was
the court language. That was the
language of the people also. But that
was not patronised. Upto Shankara,
Ramanuja and Madhava’s period all
these intellectual discourses were
written in Sanskrit only. In due
course, because of geographical dis-
tances and communication difficulties,
people could not pronounce the words
correclly and a number of Prakrit
languages developed from Sanskrit
and from them again, Hindi, Gujarati,
Bengali, Chattisgari and all those
other languages. I do not agree with
my hon. friend who said that the

Dravidian grammar and Sanskrit
grammar are alike. That belongs to
a different group; sanskrit language

belongs to the Indo-European group
If all the languages of the world had
been classified by experts by philolo-
gists, they will say that Sanskrit
belongs to the Indo-European group
a'ong with German, French and such
other languages. We find that for
“Pitr” in Sanskrit, they say in German
Peter and in French also the same;
for “Mathr”, they say Mater. So,
there is such similarity; we all owe
our grandeur, history, culture and
magnanimity and nobility o¢ our life
in India to that language . . .

Mr. Deputy-Speaker: The hon.
Member’s time is up.
Dr, Sarojini Mahishi: I hope you

will give me a few more minutes.
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[Dr. Sarojini Mahishi]
All that nobility and magnanimity
has been enshrined in the finest Sans-
krit language. That was called
“Girvan Vani” the language of Gods.
I do not know whether any of the
Gods were speaking at that time in
that language. The pandits of the
south and the north entered into
certain discourses in that language.
That was the language recognised by
the whole of India. If I may quote
a few words, the greatest scholar,
well known scholar, Dandin comes
from South. There are so many poets
and one of the great poets is a lady,
Vijayanka,

‘gt afy  TgugiEdvsaeE-

AT |
dai qfer g7rfa 1 amE Forle-
wfamr 0

They are from Karnataka, coming
from the southern region. It says
that there are only two or three poets
to whom we can bow down and offer
our obeisance and not to others.

"grrsqt afram awe gfAarg
FEHFATATI: |

A7 qF+F FITETENATEETZ 1

Only to these people, Valmiki, Vyasa
and others we bow down and not to
any other. This was the scho.arship
of that great lady. In that language,
they can say things in small sutras,
in aphorisms. You will kindly excuse
me if T quote a sentence like that. In
fact things which take whole sentences
to explain or pages and pages to ex-
plain, could be put down in two
words; it will contain a lot of mean-
{ng and a number of commentaries are
written upon that. I shall quote one
sentence of Bana which is a descrip-
tion of hunting; the whole has been
done in one sentence.

‘TR AT
goRAAfafgaeraafa 9EAtY,
meEEREAfAE  apeErdT

NOVEMBER 22, 1963
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qrae, [EECRIEE R ELPRIES
TR,  FAARATAaT,

fremeramsTasTTe g, wewrg geanidg
yarta, STtaE  yratueata, g
I FMERq WM T
FEAEA- safqegag 1"

It is only one sentence, So also, in
just two words the meaning can be
compressed in such a way that a num-
ber of commentaries can be written
upon them.

‘T4 3qY weRY Weka, gaEgd:”

‘7 qIIAIT qW FAACAGTAT
wfg:”

Panini says that a great incongruity
can be brought out by the use of
these words. In this way, Sanskrit
language is such that it possesses a
very rich vocabulary and a power of
expression wherein all sciences, all
arts, the whole of history, indeed
everything, can be expressed. There-
fore, I say that this is a great langu-
age which should be studied. But
then the students of Sanskrit do not
study Amara Kosha. Amara Kosha
is never learnt by them, because there
is now a simplified method of visual
instruction. I do not know what can
be sturdied or seen in that. The stu-
dents are trying to learn Algebra in
an casy-chair and Gecometry in the
examination hall. They do not go in

for Amara Kosha or other great
literature.
Therefore, in order to understand

the spirit of our Indian culture, our
highest literature, our great heritage,
it is necessary that we shall have to
give a proper place for Sanskrit not
only in the examination hall, only
for study at the honours class, but in
our offices, in our society, in our
politics and in our life as a whole. gy

=t o fag (F7) @ ST
wEew, & A SudErg g A
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g wga 3 g & s g
g fadt g@ agw F T | § Ay
Wt fraes #var g f & v "@ewq F
IqEF §, ITFT gg HOUE g | gErd
TG F qRATH YW § W WA
TH F g =T

uq fgaafanfay”

TR W1 §9 g AqT & S aqET TG
Far | gafar s wgEw St omow
SETE T AT A | qF WO 2 AT
S § W T wIa F g fEowe ay
93T fwT 78 MFAT | 7 ag) g 93T
& W A g a9 & fF ww §ea
F1 AW AT AR G@iFd ¥ qf@d G
AT FH G |

% W WiE F2d € fF a8 g9w
gerET g1 T g 1 @fee e qRET F'i
gs 2 5w 3am 7 ey 8, o= A
# a2 & foa sam & wwmeaw @, faw
Jaw 7 sufAag €, @@ AT a@i
AR o i S PR s 1
21w f&§ gavmgm & FER
&1 gy At g fiog wz Er faer
FT A g, J1 S {F 7T TH AN,
ST AR Z0 AT 4, g7 & FTO
gt & fF 93 7 |7 § FAT Fa K
a7 fawr Sm ) WS 3 T A
FIATEN € | AT AT AT FA% AL
w41 q1 {67 T8 =9 9 TET H] A
Tl TeAfaat WITRT RAAT | HTTHT
g T Y 9T %7 g % - @ oo
e 1A g fF fag w7 a9
1 grem fear 4

‘geg @At qaft awEaar-
Ty
AT A Far T faforqed 17

forg Wt ¥ 7g sRw fRav ar fF ara
HER R 0F af @R &, a9 § A

(Amendment) 1250
Bill

1 wreAr @, 5w W § swEm For

¥ grew faar, afade fag #T #R

gt 9 < fear s gowr {

e

“q1 7T qeatq gaq a7 wig afwmfy,
TEATE A qorwArw 7 9 ¥ F gwewfq "

IAHT EH AGAT FTH FI WG FATLT |
SRTT AT QAT TEN B1 TFT T FHT AGY
gOTT 1 StET § FRT W9 g1 g
g gt fog ® 7w #), S fF qEaT
g T A1, fa=r fem s @war @,
A1 GEIT AT AEMAH WET  GEHT HY
T4t Tas @ fRar ST g

M 7T F T3 @Ee q®  fF
o stam & 1% g7 Jam g W@
3F AIA A gEX A d “weeq”
fer & : a, agT Oz w1 fow
& 7 g2, fg5 3 & 37 97 endw
e &, o 7 g2, fgv e & 7 AR
g1 g== & faar g w1 # Aiw
T AT &, T FGE FT gH TTEAT
F T § | W ATHE FeFA a0 o
@ T g a1 g8 fag w # faw
o fo &1 & @ ot %7 03 8, 3adr
AT F AR &, ¢ &, AT F TG
ff #7 %2 E, @Y FE aww Ay g fw
T T, 419 A T 3 | HAAT 7974,
foaaT gATX o & T 15 g
g g, 3w # atd Aay | oA wiar
| gw (FaF! qEaias FhTt a0 8
I WA § wEfaw G4 Fw2y &)
AT AT AT FAT AgAAT FY
&0 graafad anawe| FEy f, dfew
X gafaw F7 1 gen gw afiew
I FT & q1 gOF A weerT wg
g AT | TE A H gHT § T
A wEY @, 999 fggEnT a1 Feav
A AEY @A | gAT IaT § g Y
awg et dR g § T ¢ A



1251 Constitution

[ awroa fag]
wMIAGT A FG A wez g g
Faifw AR IWA ARAK T g qrar
WS HY AT | IT FIG 1T F aa
T FY FEIAFAT AT R 1 TG AT
T3 q gafag gard arar § arar weg
ai 3| gARI A F WY HIIAT
e’ & fag w15 g A 31 aq
FEAT ]

foaearg sqqar aattr gadw ada

lag Fgar & {5 fad 3= & adf afes
gifer 7@ &1 gF faa & gfee & @d
g

@ # gz faa am & faq » 9a=

FTRT AT AT HT G§T 3T [ATFAR
& § AR fTagT F&T 79T 7z w4
o & v 339 g AR 339 fesw AR
| fast o1 TET AT T | AL 3T
T gt TF & fF 9 9 @ T 91 A
o @F g9 geAfg § ow fEv
ST | |

Shri Sachindra Chaudhurj (Ghatal):
Sir, 1 have got a very short time at
my disposal. I cannot make a learned
speech about the history of Sanskrit
or whether Sanskrit came first and
Prakrit after or Prakrit came first and
Sanskrit after. Buf I welcome the
proposal made by my esteemed
friend, Shri Bhattacharyya for this
reason that I feel that Sanskrit has a
merit which is beyond the merit of ali
the current languages today in India,
which entitles it to be considered as
a national language.

Much of what I want to say has
already been said. What should be
the criteria in modern times for any
language to occupy the position of
national language? Firstly, it must
have itg origin in the country. Sans-
krit has that. In fact, as suggested by
practically everyone of my friends,
Sanskrit is the mother of all langu-

ages. It should not have any conflict
with other languages. What question
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15 there of conflict between mother and
daughter?  Everybody accepts that
Sanskrit is suitable. It ig not that
Sanskrit comes into the arena for the
purpose of disputing the position of
Hindi. That is not the idea.

Let us consider what Sanskrit can
do. If this language is used for the
purpose of every-day business and
conversation, one has got to see whe-
ther it meets the requirements. For
that my suggestion is that Sanskrit is
a language which by its very con-
struction and grammar is capable of
absorbing into itself and expressing
any new idea or novel jdea which
comes in. I do not think—although I
am no pundit and I have not been
advised by a pundit—I would be
wrong in saying that there are certain
astrological books still extant which
are written in Sanskrit which are
still read and understood. Sanskrit
has never eschewed the journey into
1t of other languages or other notions.
In fact, it has always absorbed words
from other languages. If we accept
it today for our purposes, there is
absolutely no reason why that process
should not go on and why we should
not take into it words from other
languages and distil it through the
means of Sanskrit grammar. That
can be done.

It is certainly a matter of congra-
tu'ation for us that this language
raises no dispute between one region
and another which a regional language
may do. It certainly has the other
virtue that it does not try to claim
excellence over any particular lan-
guage.

The position to day is that we have
had to keep English alive because no
particular language, not even Hindi,
has that universality or universal
acceptance in the country, which
would make it usefu] to every citizen
of the country. Sanskrit is capable of
that because there is no resistence to
it from anywhere. There hag been
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learning of Sanskrit even in the remo-
test of villages in the country. You
will find a few men in every village
in India—] make bold to say this
because I am saying this from per-
sona] experience after having travel-
led all over India—who can speak
Sanskrit and who can express them-
selves in Sanskrit—it may not be
ciassical Sanskrit, it may not be
learned Sanskrit but it will be enough
to understand a person from any part
and enough to express one’s thoughts
to make a conversation possible.

The English language claims to be
a language which is of wuniversal
appeal, which opens the door to the
west.  The door to the west was
opened by the Sanskrit language as
has been demonstrated by Shri Bhtta-
charyya, because the first glimmering
of culture of India travelled to the
west through the Sanskrit language
and its study. Therefore, it is evident
that it is capable not only of opening
but keeping open that window which
lets in western light and takes our
light to the west.

If these are good reasons, that this
language is capable of being brought
to life again and if it has been sleep-
ing it has only been sleeping and not
died, if it is also true that other
countries have taken interest in this
language and learned people in other
countries have studied the language
sufficiently to converse with learned
people in our country, why should
this proposal be not accepted? If
these are not good reasons for this
language being included along with
Hindi in our Constitution as a
nalional language, I cannot think of
any better reason, and I challenge
that this House cannot think of any
better reason.

There is only one other thing that
I want to bring to the notice of this
House. A certain amount ot doubt
has been raised as to whether Sanskrit
is a dead language or the language is
alive. 1 am not going 2000 years
back. I have told you that today the
language is studied. The language is
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capable of rendering any thought. In
support of that, if I may introduce a
nole of personal experience, I want to
tell you one instaiuce. 1t is not very
old in terms of time. It is an incij-
dent only about 30 or 35 years back.
There was a gentleman by name
Anund Shastri. He was from the
§ouLh, a very learned man, a professor
in Sanskrit of the Madras Univresity
and later transferred to the Univer-
sity of Calcutta. That gentleman had
one of his books plagiarised. He
wanted to have a copy right. He was
not well versed in English. He spoke
only little Hindi. The only language
in which he conversed with people in
Northern India or even Bengal was

1254

Sanskrit. He came along seeking
somebody who understood simple
Sanskrit. It was my good fortune to

meet him. He wanted to ask whether
the court had jurisdiction or not.
The word “jurisdiction” has been
sought to be translated into modern
Indian languages and I am yet to
come across a word which correctly
represents it. The word copy right is
also considered as rather difficult of
translation. This gentleman had no
difficulty in translating it. I do not
know whether I will be wasting t{he
time of the House and your time, Sir,
if T tell you what he said. What he
said to me was this:

v gaifaerem ermfanay
fagafrarery waifrney add
ar qvoan

Has this court got jurisdiction as to
the territory, as to the subject matter
and as to the amount involved?

gAY ATAR. qeT (497 AR
agw g=o.fa

[ wish to institute a suit in respect
of—I am translating literally—the
copy right of my book. This is what
he said, simply, clearly and without
any difficulty for me, who does not
claim to be a Sanskrit scholar, in
understanding what he said. If the
language 1is capable of rendering



1255Crash of NOVEMBER 22,

[Shri Sachindra Chaudhuri}

thoughts which are entirely modern,
which are discussed in modern courts
and the language has been used in the
past for expressing every kind of
scientific thought, is it a language to
be eschewed? Is it a language to be
denied the place which it pre-emi-
nently deserves, in fact a language
which is enshrined in our Constitution
earlier? Is it a language which has
got to be denied its chance of recog-
nition by the country as an official
language? It is not a question of
whether it should or should not get
into the Constitution. That is a very
moderate suggestion or submission
made by my esteemed friend, Shri
Bhattacharyya. If I have taken up
your time, I apologise, but I think the
occasion demanded that something
shculd be said by somebody who doe:
not claim to be a Sanskrit scholar and
who has got every admiration for the
English language.

16.31 hrs.
CRASH OF ILAF. HELICOPTER

The Minister of Defence (Shri Y, B.
Chavan): Mr. Deputy-Spcaker, with
great sorrow, I rise to inform the
House that an Alouette helicopter
belonging to the Indian Air Force
crasheq near Poonch this morning.
According to the information avail-
able, the following passengers were
kilted in the tragic accident:

Lt. Gen. Daulat Singh, G.O.C. in
C. Western Command,

Lt. Gen. Bikram Singh, Corps
Commander.

Major General N. D. Nanawati,
MC.

Brigadier Sri Ram Oberoi, MC.
Air Vice-Marshal E. W. Pinto,
Air Officer Commanding-in-
Chief, Western Command.
Flight Lt. S. S. Sodhi.
In the death of these officers, our
defence forces have lost very distin-
guished, able and promising leaders.

1963
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The cause of the
investigation.

crash is under

Sir, parlicularly in the death of Lit.
Gen. Gaulat Singh and Lt. Gen.
Bikram Singh, the Western Command
has lost very able leadership. The
work they did during the last opera-
tions in Ladakh will remain a tribute
to their military leadership.

Air Vice Marshal E. W. Pinto, who
did excellent work in the last exer-
cises, was with us only two days
before to explain to us the details of
the air exercises when the Finance
Minister and myself flew to Patiala.
Sir, he was one of the most able air
officers that our Air Force had, and
the other two officers, whose names I
have just mentioned, had both of
them wvery distinguished military
carecr and won Military Crosses in the
last war. Really speaking, in their
death we have received a very severe
blow to our military officers’ cadre
and their leadership.

I think this hon, House, and Gov-
ernment particularly, share in the loss
sustained by the families and I would
suggest that, as a tribute to their
mcmory, possibly the House may
stand adjourned.

Mr. Deputy-Speaker: It is a great
tragedy. I join the Defence Minister
in expressing the deep sense of sorrow
of this House in the death of these
gallant officers. I also express sym-
pathy to the families of the bereaved
on behalf of the House. They were
very efficient officers and we lost them
when we needed them most. I hope
the House will stand in silence for a
short while to express its sorrow.

“' » Members then stooq in silence for
a short while.

As a mark of
the House

Mr. Deputy-Speaker:
respect to the deceased,
stands adjourned,

16.35 hrs.

The Lok Sabha adjourned till Eleven
of the Clock on Monday, November
ber 25, 1963/Agrahayana 4, 188d
(Saka).
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DAILY DIGEST

CoLUMNS
ORAL ANSWERS TO
QUESTIONS 4. 1041—79
S.Q. Subject
Nc.
121 Machine Tools Factory,
Hyderabad . 1041—44
122 Anti-biotics ‘Mamycin’ 104 4==47
123 Committee to review sys-
tems of controls 1047—49
125 Bokaro Steel Piant 1050—56
126 Fertilizer Pro]ect at Durgn-
pur . 1056—58
127 Jute Purchasing Centres 105 —63
128 Attorney-General 1063—66
129 Hindu Religious Endow-
ment Commission 1066—69
130 Incentives for tea planters . 1069—72
131 Export of iron ore . 1073—78
132 S.T.C. Offices in forclgn
countries . 1078—=79
WRITTEN ANSWERS TO
QUESTIONS . 1080—I1135%
S.Q. il
No. |
124 Precision Instrument Fac-
tory in Kerala . 1080
133 Prices of woollens 1080-81
134 Heavy Electricals Plant at
Hardwar 1081-82
135 Provident Fund Schcmc for
advocates 1082-83
136 Cost of tea producnon 1083
137 Microscopes Factory 1084
138 Sale of cars by S.T.C. 1084-85
139 Black-marketing in motor cars 1085
140 Czech Trade delegation 1085-86
141 New York Fair 1086
142 Minister’s visit to Wcstern
Europe . 1087-88
143 Stamping of prices on cloth 1083-89
144 Supply of steel to Nepal 1089
145 Use of ilmenite for produc-
tion of pig iron 1089-90
146 Decontrol of iron and steel 10 0-9Y
147 U.S. loan for fertilizer
factory 1091-92
148 Rise in export trade 1092
149 Public Sector Undertakings
150 Scrap steel . 1093-94
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7/
WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
No.

Subject

346 Financial aid to Pun)ab tea
planters

347 Import from Pcrsmn Gulf
Ports .

348 Stainless Steel for U.P.
349 Indu§trial service of
engineers .
350 Cloth from pineapple leaves
351 Spinning mill in Yeotmal

352 U.N. Conference on Trade
and Development

353 Transformer at Bhopal

354 Fertilizers and Chcmlcals
Travancore Ltd.

355 Plant for Titanium Dloxxde

356 Import licences for machi-
nery and equipment .

361 S.T.C. for export of mine-
rals and metals

362 Production of cloth
363 Stecl production

364 Acreage under tea planta-
tion

365 Movement of goods from
Goa, Daman and Diu

366 Promotion of lmporl-cxpor(
trade

367 Electricity for Durgapur
Steel Works

368 Employment of local pcople
in basic and heavy
industries

369 H.M.T. watches
370 Iron and steel prices

371 Durgapur and Rourkela
Stecl Plants .

372 Refractories plant
373 Newsprint factory in Wynad
(Kerala)

374 Export of frozen fish
375 Pig iron

376 Pig iron
377 Corporation for construc-
tion work .

378 Heavy Machine Bulld.ng
Project .

1258
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1094

1094-95
109§

1095
1096
1096-97

1097
1097-9 8§

1098-99
1099

1100

I100-01
1101-02
1102

1103

1103-04

1104-05
1105-06
1106

1106-07
1107

1108
1108-09

1109
1109
1110

1110-11

ITIT-11

1112
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WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q.
No.

Subject

379 Export aid to small mdus-
tries

380 Handicrafts and Handloom
Export Corporation

381 Heavy Pumps and
pressors .

382 Small Scale Industncs
383 Durgapur Steel Plant
384 Loans to tea estates

385 Fertilizer Factory at
Gorakhpur

386 Paper from coconut coir
387 Export of Indian rails

388 Manufacture of transfarmers
389 Pencil factory in Madras

com-

390 Sales of Khadi

391 Daily earnings of Ambar
Charkha spinners .

392 Public sector steel factories

393 Golf Clubs and Balls

394 Production of tea

395 Three-wheeler vebicle
production

396 Cement factories in Hima-
chal Pradesh

397 Cotton mills in meachal
Pradesh

398 Paper factoncs in meachal
Pradesh

399 Trade agreements

400 Kandla Free Port

401 Tractors

402 Spindlage in textile ml”§
404 Factories in Delhi

405 Jute industry in West

Bengal
4¢6 Smuall scale mdusme» in
Punjab
407 Scamless tubcs facmry in
Punjab

408 Industrial Extension Scr—
vice in Punjab .

409 Treining in Small Scale
Industries
410 Investigations into lllcgal

forward contracts by Cal-l
cutta firms

411 5Bmmng Unit for Knngru
lstncl

[DArLy Dicesr]

CoLumns

1112-13
1113-14

1114-15

1115
1115-16
1116-17

1117-18
1118
1119
1119
1120

1120-21

I121

1121-22
1122
1123

1124
1124

1125
1125-26
1126
1126-27
1127
1129

1128-29
1129
1129
1130

1170-31

1131

1131

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q.
No.

Subject

412 Tea promotion campaign .
413 Small Scale Industries
414 Cement factory licences

415 Corrugated iron sheects for
Manipur

416 Industrial Projects
417 Exports to U.K.

418 Import of tea mafufactur-
ing machineries

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri P. C. Borooah called the
attention of the Prime Minis-
ter to the reported damage to
Indian Embassy at Baghdad
by shell-fire,

The Prime Minister (Shri
Jawaharlal Nchru) made a
statement in regard thereto.

PAPERS LAID ON 'I}IL
TABLE . .

(1) (@) A copy each of the fol-
lowing papers :—

(1) The Tea Amendment)
Rules, 1963 published in
Notification No. G.S.R. 1636
dated the 12th October, 1963,
under sub-section (3) of sec-
tion 49 of the Teca Act, 1953.

(2) The Jute (Licensing and
Control) Second Amend-
ment Order, 1963 published
in Notification No. S.0. 2879
dated the 12th October, 1963,
under sub-section (6) of sec-
tion 3 of the Essential Com-
modities Act, 1955.

(3) The Standards of Weights
and Mcasures (Amendment)
Rules, 1963 published in
Notificition No. S.0. 2962
dated the 19th Octolser, 1963,
under sub-section (3) of sec-
tion 17 of the Standards of
Weights and Mcasures Act,
1956.

(4) Annual Report on the acti-
vities of the Coir Board and
the working of the Coir In-
dustry Act, 1953, for the
year 1962-63, under section
19 of the said Act.
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1131-32
1132-33
1133

1133-34
1134
1134-35

1135

1135—31

1140-43



1261

PAPERS LAID ON THE
TABLE—contd.

(b) A copy each of the follow-
ing papers under sub-section
(2) of section 16 of the Tariff
Commission Act, 1951 :—

(1) (a) Report (1963) of the
Tariff Commission on the
continuance of protection to
the Sericulture Industry,

(b) Government Resolution
No. 11(3)-Tar/63, dated the
18th November, 1963.

(2) (a) Report (1963) of the
wariff comm'ssion on the
contlnuancc of protcctlon to
the irdustry m .nnfuct ring
A.C.S.R. (Aluminium Con-
ductor Steel Reinforced ) and
A.A.C. (All Aluminium Con-
ductor).

(b) Government Resolution
No. 13(3)-Tar/63, dated the
19th November, 1963.

(¢) Government Notification
No. 13(3)-Tar/63. dated the
19th November, 1963.

(3)(@) Report (1963) of the
Tariff Commission on the
continuance of protection to
the Antimony Industry,

(b) Government Resolution
No. 2(1)-Tar/63, dated the
20th November, 1963.

(c) Government Notification
No. 2(1)-Tar/63, dated the
20th November, 1963.

4) (a) Report (1963) of the
Tariff Commission on the
continuance of protection to

the Electric Motor Industry.

(b) Government Resolution
No. s(2)-Tar/63, dated the
2oth November, 1963,

(c) Government Notification
No. s(2)-Tar/63, dated the
20th November, 1963,

(s) (a) Report (1963) of the
Tariff Commission on the
continuance of protection to
the Cotton Textile Machi-
nery (Spinning Ring Frames,
Spindles, Spinning  Rings,
Fluted Rollers and Auto-
matic Looms) Industry.

(b) Government Resolution
No. 7(3)-Tar/63, dated the
218t November, 1963.

| DALy DicxsT])

CoLumMns

PAPERS LAID ON THE
TABLE—contd.

(2) A copy of Report of the
Indian Productivity Team on
Glass Industry in Britain and
U.S.A.

(3) A copy each of the following.3
Rules:

(1) The Registration of Elec-
tors (Second Amendment)
Rules, 1963 published in
Notification No. S.0. 2935
dated the 11th October, 1963,
under sub-section (3) of sec-
tion 2% of the Representation
of the People Act, 1950.

(2) The Conduct of Elections
(Second Amendment) Rules
1963, published in Notifica-
tion No. S.0. 2936 dated th:
11th October, 1063, under
subsection (3) of section
169 of the Representation
of the People Act, 1951.

MESSAGES FROM RA]YA
SABHA .

Secretary reported the followmg
messages from Rajya Sabha :

(1) That Rajya Sabha agreed
without any amendment to
the Specific Relief Bill, 1963,
passced by Lok Sabha on the
13th August, 1963.

(i) That Rajya Sabha agreed
without any amendment to
the Administrators-Gene-
ral Bill, 1963, passed by Lok
Sabha on the 13th August,

1963,
STATEMENT BY MINISTER

The Minister of State for Food
and Agriculture (Shri A. M.
Thom:s) made a stateme 't
clarifying certain info rmation
given in the statement made
by him on the 19th Novem-

\}J'er, 1963, regarding the pro-
duction, price etc. of rice.

BILLS PASSED

(5) Discussion on the motion

for consideration of East
Punjab  Ayurvedic and
Unani Practitioners  (Delhi

Amendment) Bill, as passed
by Rajya Sabha, continued.
The motion was adopted and
after clause-by-clause  con-
sideration, the Bill was pass-
ed, as amended.
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BILLS ; PASSED—contd.

@) The motion for consider-
ation of The Industrial Em-
ployment (Standing Orders),
Amendment Bill, as passed
by Rajya Sabha was moved
by Shri C. R. Pattabhi
Raman. The motion was
adopted and the Bill was
passed.

DEMANDS FOR SUPPLEMEN=
TARY GRANTS (GENERAL)
FOR 1963-64

Discussion on the Demands
for Supplementary Grants
(General) for 1963-64 com-

menced. The discussion was
not concluded.

REPORT OF COMMITTEE ON
PRIVA TE MEMBERS‘ BILLS

[Damwy Dicest]

1204—08

AND RFSOLUTIONb ADLOP-

TED

Twenty-seventh Report was
adopted.

PRIVATE MEMBER’S BILLS
INTRODUCED . .

(1) The Merchant Shipping
(Amendment) Bill (Amend-
ment of section 456) by Shri
Indrajit Gupta.

(@) The Delhi Rent Control
(Amendment) Bill (Amend-
ment of section 14) by Shrj
Nihar Ranjan Laskar .

PRIVATE MEMBER’S BILL~—
AMENDMENT FOR CIR-
CULATION ADOPTED

Shri Shree Narayan Das conclu-
ded his speech on his motion
for consideration of the Con-
stitution (Amendment) Bill,

1208—09

1209-10

1210—25
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PRIVATE MEMBER’S BILL AMEND-
MENT FOR CIRCULATION —adopted

(Amendment of articles 136,
226 etc. ) moved by him
on the 13th September, 1963.

An amendment for circulation
of the Bill for the purpose of
eliciting opinion there n by
the 3oth June, 1964, was ad-
opted.

PRIVATE MEMBER’S BILL
MOTION FOR CIRCULA-
TION UNDER CONSIDE-
RATION .
Shgi C. K. Bhattacharya moved

for circulatior of the
Constitut:o  (Ame dme: n
Bill (Amendme t of artic'e

343), for the purpose of .

eliciti-g  opi 10 th.reon
by the 31st March, 1964.
The d'scussior wus 10t
co .cluded.

STATEMENT BY MINISTER

The Mi ister of Defence (Shri
Y. B. Chava ) made a stater
ment recard ng the crash of
an I. A. F. helcopter 1.ear
Poonch res Iti g in the
death of some se ior officers
of the Armed forces.

Thereafter to express sorrow
and sympathy, Memb.rs
stood in sile’ ce for a short
while a'd the House was
adjourned for the day.

AGENDA FOR MONDAY,
NOVEMBER 25, 1963/AG-
RAHAYANA 4, 1885 (SAKA)
Discussion ard votirg 01
Demards for Suppleme - tary
Grarits (Ge ceral) 1963-64
and Dema ds for Excess
Gra' ts (Railways), 1961-62.
Considerat'o and p ssirg of
the Requisitirg arnd Acqu-
ition of Immovable Pro-
perty (Amcr:dment) Bill.

1225—55

1255—56
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